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RAJYA SABHA
Tuesday, the 12" December, 2023/21 Agrahayana, 1945 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | am pleased to extend birthday greetings to hon.
Members of Parliament, Shri Sharad Pawar and Shri V. Muraleedharan.

Shri Sharad Pawar's illustrious political career began in the year 1967 and since
then, he has been continually in harness with public life; six terms Member of
Maharashtra Legislative Assembly, seven terms Member of Lok Sabha, and, now, in
his second term, as Member of this august House. On the executive side, he has
been four times the Chief Minister of Maharashtra and had also been a Union Defence
Minister and the Minister of Agriculture and Food Processing, Consumer Affairs and
Public Distribution.

A recipient of the second highest civilian award Padma Vibhushan in 2017, he
was aptly honoured with Outstanding Parliamentarian Award in 2003. His interest
goes beyond politics, sports being one such area. He had been the President of ICC,
BCCI and Mumbai Cricket Association. Shri Sharad Pawar and his spouse, Shrimati
Pratibha Pawar, are blessed with daughter, Shrimati Supriya Sule, who was a
Member of this House from 2006 to 2009 and is a third term sitting Lok Sabha
Member now.

Hon. Members, | am privileged to know all the three generations of Shri Sharad
Pawar's family and recently met his granddaughter Revati. On my own and your
behalf, | wish him a long healthy and happy life and wish him to be ever in public life.

Hon. Members, Shri Muraleedharan, Minister of State for Parliamentary Affairs
and External Affairs has been a Member of this House since April, 2018. He
exemplifies courteous behaviour and instant connectivity. A graduate in English
literature, he has always been a committed social political activist.

An active leader since his youth, Shri Muraleedharan, over the years, has
engaged in activities with societal interest including as the Director General of Nehru
Yuva Kendra from 2002 to 2004. During his tenure, he received national praise for
creating Rashtriya Sadhbhavana Yojana. He is married to Dr. K. S. Jayasree, a
Sanskrit scholar. On my own and your behalf, | extend heartfelt wishes to Shri
Muraleedharan and wish him a long happy life.
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PAPERS LAID ON THE TABLE

I. Notifications of the Ministry of Corporate Affairs
Il. Report (2022-23) of CCIl, New Delhi and related papers
lll. Report and Accounts (2022-23) of NILERD, Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of Rao Inderjit Singh, | lay on the Table:-

l. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Corporate Affairs, under Section 241 of the Insolvency and Bankruptcy Code,

2016:-

M

%)

©)

4)

()

No. IBBI/2023-24/GN/REG102, dated the 20" July, 2023, publishing the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) (Amendment) Regulations, 2023.

No. IBBI/2023-24/GN/REG103, dated the 20" July, 2023, publishing the
Insolvency and Bankruptcy Board of India (Insolvency Professionals)
(Amendment) Regulations, 2023.

No. IBBI/2023-24/GN/REG104, dated the 18" September, 2023, publishing
the Insolvency and Bankruptcy Board of India (Insolvency Professionals)
(Second Amendment) Regulations, 2023.

No. IBBI/2023-24/GN/REG105, dated the 18" September, 2023 publishing
the Insolvency and Bankruptcy Board of India (Model Bye-Laws and
Governing Board of Insolvency Professional Agencies) (Amendment)
Regulations, 2023.

No. IBBI/2023-24/GN/REG106, dated the 18" September, publishing the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) (Second Amendment) Regulations, 2023.
[Placed in Library. For (1) to (5) See No. L.T. 10211/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Corporate Affairs, under sub-section (3) of Section 63 of the Competition Act, 2002:-

M

G.S.R. 587 (E), dated the 4™ August, 2023, publishing the Competition
Commission of India (Number of Additional, Joint, Deputy or Assistant
Director-General, other officers and employees, their manner of
appointment, qualification, salary, allowances and other terms and
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conditions of service) Amendment Rules, 2023.

G.S.R. 732 (E), dated the 11" October, 2023, publishing the Competition
Commission of India (Number of Additional, Joint, Deputy or Assistant
Director-General, other officers and employees, their manner of
appointment, qualification, salary, allowances and other terms and
conditions of service) Second Amendment Rules, 2023.

G.S.R. 795 (E), dated the 26" October, 2023, publishing the Competition

(Form of Publication of Guidelines) Rules, 2023.
[Placed in Library. For (1) to (3) See No. L.T. 10209/17/23]

IIl. A copy each (in English and Hindi) of the following papers, under sub-section (3)
of Section 53 of the Competition Act, 2002:-

(2)
(b)

Annual Report of the Competition Commission of India (CCI), New Delhi,
for the year 2022-23.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 10465/17/23]

ll. A copy each (in English and Hindi) of the following papers::-

(2)

(b)
(©)

Sixtieth Annual Report and Accounts of the National Institute of Labour
Economics Research and Development (NILERD), Delhi, for the year
2022-23, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Institute.

Annual Progress Report of the above Institute.
[Placed in Library. See No. L.T. 10462/17/23]

Notifications of the Ministry of Power

Reports and Accounts (2022-23) of various Companies and related papers
Reports and Accounts (2022-23) of BEE, New Delhi; PSDF, New Delhi and
related papers

fore[a wiaTera # o w3 (sft oot uTeN): wEIe, H = SrfAIfFRE, 2003 T €RT 179
& A faera #aarerg ot FrafaRad srfeRpaATsll @1 gah-td Ui (sl oik fa=d
) AT IS IR AT G-

l. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Power, under Section 179 of the Electricity Act, 2003:-

M

No. L-1/250/2019/CERC., dated the 27" October, 2023, publishing the
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Central Electricity Regulatory Commission (Sharing of Inter-State
Transmission Charges and Losses) (Second Amendment) Regulations,
2023.

(2) No. L-1/250/2019/CERC1., dated the 27" October, 2023, publishing the
Central Electricity Regulatory Commission (Sharing of Inter-State

Transmission Charges and Losses) (Third Amendment) Regulations, 2023.
[Placed in Library. For (1) and (2) SeeNo. L.T. 10487/17/23]

(3) No. CEA-PS-16/1/2021-CEl Division., dated the 12" June, 2023,
publishing the Central Electricity Authority (i\/Ieasures relating to Safety and

Electric Supply) Regulations, 2023.
[Placed in Library. See No. L.T. 10487A/17/23]

(4) G.S.R. 558 (E), dated the 26™ July, 2023, publishing the Electricity

(Second Amendment) Rules, 2023.
[Placed in Library. See No. L.T. 10915/17/23]

(5) No. JERC 8/2009, dated the 3 August, 2023, publishing the Joint
Electricity Regulatory Commission (Appointment of Consultants) (Second
Amendment) Regulations, 2023.

(6) No. JERC: 28/2021., dated the 22" August, 2023, publishing the Joint
Electricity Regulatory Commission for the State of Goa and Union Territories
(Generation, Transmission and Distribution Multi Year Tariff) (first

amendment) Regulations, 2023.
[Placed in Library. For (5) and (6) See No. L.T. 10486/17/23]

(7) G.S.R. 649 (E), dated the 1% September, 2023, publishing the Electricity

(Third Amendment) Rules, 2023.
[Placed in Library. See No. L.T. 10487/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Power, under sub-section (1) of Section 59 of the Energy Conservation Act, 2001:-
(1) No. BEE/S&L/Chillers/40/2021-22, dated the 21% September, 2023,
publishing the Bureau of Energy Efficiency (Particulars and Manner of their
Display on Labels of ChiIIers) Regulations, 2023.
(2) G.S.R. 788 (E), dated the 20" October, 2023, publishing the Bureau of
Energy Efficiency (Appointment of Members, Manner of Filling Vacancies,
Fees and Allowances and Procedure For Discharging Their Functions)
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(Amendment), Rules 2023.

(3) No. BEE/S&L/WM/06/22-23, dated the 31%' October, 2023, publishing

the Bureau of Energy Efficiency (Particulars and Manner of their Display on
Labels of Washing Machine), Regulations, 2023.

[Placed in Library. For (1) to (3) SeeNo. L.T. 10151/17/23]

(iii) A copy (in English and Hindi) of the Ministry of Power Notification No. JERC-
25/2019, dated the 25" July, 2023, extending the period of applicability of the Joint
Electricity Regulatory Commission for the State of Goa and Union Territories (Terms

and Conditions for Tariff determination from Renewable Energy Sources) Regulations
2019, issued under sub-section (1) of Section 181 of the Electricity Act, 2003.

[Placed in Library. See No. L.T. 10486/17/23]

Il. A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act, 2013:-

® @)

(b)

(i) (@

(b)

(i) (a)

(b)

(v) (a)

First Integrated Annual Report and Accounts of the Power Grid
Corporation of India Limited (PGCIL), New Delhi, for the year 2022-23,

together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10152/17/23]

Annual Report and Accounts of the SJVN Limited, Shimla, Himachal
Pradesh, for the year 2022-23, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10495/17/23]

Forty-seventh Annual Report and Accounts of the NTPC Limited, New
Delhi, along with its subsidiaries, for the year 2022-23, together with the
Auditor’s Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Review by Government on the working of the above Companies.
[Placed in Library. See No. L.T. 10155/17/23]

Thirty-seventh Annual Report and Accounts of the Power Finance
Corporation Limited (PFC), New Delhi, for the year 2022-23, together
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with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b)  Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L.T. 10154/17/23]

(v) (a) Thirty-fifth Annual Report and Accounts of the THDC India Limited, Tehri
Garhwal, Uttarakhand, for the year 2022-23, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10156/17/23]

(vi) (a) Annual Report and Accounts of the NHPC Limited Faridabad, Haryana,
for the year 2022-23, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India
thereon.

(b)  Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10161/17/23]

(vii) (a)  Twenty-third Annual Report and Accounts of the NHDC Limited, Bhopal,
Madhya Pradesh, for the year 2022-23, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b)  Review by Government on the working of the above Company .
[Placed in Library. See No. L.T. 10162/17/23]

(vii) (a) Third Annual Report and Accounts of the TUSCO Limited, Lucknow,
Uttar Pradesh, for the year 2022-23, together with the Auditor's Report
on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10157/17/23]

(ix) (a) Forty-seventh Annual Report and Accounts of the North Eastern Electric
Power Corporation Limited (NEEPCO), Shillong, Meghalaya, for the year
2022-23, together with  the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10160/17/23]
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(x) (a) Annual Report and Accounts of the Grid Controller of India Limited
(erstwhile POSOCO), New Delhi, for the year 2022-23, together with the
Auditor’s Report on the Accounts and comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10153/17/23]

(xi) (a) Eleventh Annual Report and Accounts of the DNH and DD Power
Corporation Limited, Silvassa, Union Territory of Dadra and Nagar Haveli
and Daman and Diu, for the year 2022-23, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10158/17/23]

(xii) (a) Fifty-fourth Annual Report and Accounts of REC Limited, New Delhi, for
the year 2022-23, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10159/17/23]

ll. (i) A copy each (in English and Hindi) of the following papers, under Section 24
and sub-section (4) of Section 25 of the Energy Conservation Act, 2001:-
(a) Annual Report and Accounts of the Bureau of Energy Efficiency (BEE),
New Delhi, for the year 2022-23, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Bureau.
[Placed in Library. See No. L.T. 10163/17/23]

(ii) A copy (in English and Hindi) of the Annual Report and Accounts of the Power
System Development Fund (PSDF), New Delhi, for the year 2022-23, together with
the Auditor’s Report on the Accounts.

[Placed in Library. See No. L.T. 10494/17/23]

Notifications of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT KARAD):
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Sir, I lay on the Table:-

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue)
Notification No. G.S.R. 655 (E), dated the 5" September, 2023, publishing the
Tribunal (Conditions of Service) Second Amendment Rules, 2003, under Section 32

of the Tribunal Reforms Act, 2021, along with Explanatory Memorandum.
[Placed in Library. See No. L.T. 10233/17/23]

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue)
Notification No. S.0. 3252 (E), dated the 20" July, 2023, declaring M/s Alliance Air
Aviation Limited as "'Designated Indian Carrier" for the purpose of purchase of
aviation turbine fuel for international flights, issued under sub-section (5) of Section 5
of the Central Sales Tax Act, 1956, along with Explanatory Memorandum and Delay

Statement (in English and Hindi).
[Placed in Library. SeeNo. L.T. 10237/17/23]

(ii) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Finance (Department of Revenue), under Section 159 of the Customs Act, 1962,
along with Explanatory Memoranda:-
(1) S.0. 3419 (E), dated the 31% July, 2023, amending the Principal
Notification No. S.0. 748 (E), dated the 3™ August, 2001, along with
Delay Statement.
(2) No. 57/2023-Customs (N.T.), dated the 3'¢ August, 2023, determining
the rate of exchange of conversion of certain foreign currencies, into
Indian currency or vice versa, for imported and export goods with effect

from 04.08.2023, along with Delay Statement.
[Placed in Library. For (1) and (2) SeeNo. L.T. 10916/17/23]

(3) G.S.R. 585 (E), dated the 3™ August, 2023, publishing the Deferred

Payment of Import Duty (Amendment) Rules, 2023.
[Placed in Library. See No. L.T. 10228/17/23]

(4) S.0. 3640 (E), dated the 14™ August, 2023, amending the Principal
Notification No. S.0. 748 (E), dated the 3" August, 2001, along with
Delay Statement.

(5) No. 61/2023-Customs (N.T.), dated the 17" August, 2023, determining
the rate of exchange of conversion of certain foreign currencies into Indian
currency or vice versa, for imported and export goods, with effect from
18.08.2023, along with Delay Statement.
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No. 62/2023-Customs (N.T.), dated the 25" August, 2023, amending
the Notification No. 61/2023-Customs (N.T.), dated the 17" August,
2023, along with Delay Statement.

Ad hoc Exemption Order No. 6 of 2023, dated the 28" August, 2023,
exempting import of instruments from payment of duty, received from
Switzerland for implementation of a Pilot Project on Glacial Lake Outburst
Flood risk in Sikkim, along with Delay Statement.

Ad hoc Exemption Order No.7 of 2023, dated the 20t August, 2023,
exempting import of 1.15 million footballs from payment of duty, received
from FIFA for distribution amongst Schools in India, along with Delay
Statement.

S.0. 3851 (E), dated the 31" August, 2023, amending the Principal
Notification No. S.0. 748 (E), dated the 3™ August, 2001, along with
Delay Statement.

No. 64/2023-Customs (N.T.), dated the 6" September, 2023,
determining the rate of exchange of conversion of certain foreign
currencies, into Indian currency or vice versa, for imported and export

goods, with effect from 07.09.2023, along with Delay Statement.
[Placed in Library. For (4) to (10) SeeNo. L.T. 10916/17/23]

G.S.R. 670 (E), dated the 14" September, 2023, amending the Principal
Notifications No. G.S.R. 85 (E), dated the 1% February, 2022 and G.S.R.

86 (E), dated the 1*' February, 2022.
[Placed in Library. See No. L.T. 10094/17/23]

S.0. 4086 (E), dated the 15" September, 2023, amending the Principal
Notification No. S.0. 748 (E), dated the 3" August, 2001.

No. 68/2023 - Customs (N.T.), dated the 21% September, 2023,
determining the rate of exchange of conversion of certain foreign
currencies into Indian currency or vice versa, for imported and export
goods, with effect from 22.09.2023.

S.0. 4256 (E), dated the 29" September, 2023, amending the Principal

Notification No. S.0. 748 (E), dated the 3" August, 2001.
[Placed in Library. For (12) to (14) See No. L.T. 10228/17/23]

G.S.R. 703 (E), dated the 29" September, 2023, amending the Principal

Notification No. G.S.R. 796 (E), dated the 31% October, 2022.
[Placed in Library. See No. L.T. 10094/17/23]
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No.73/2023 - Customs (N.T.), dated the 5" October, 2023, determining
the rate of exchange of conversion of certain foreign currencies into Indian
currency or vice versa, for imported and export goods, with effect from
06.10.2023.

No. 76/2023 - Customs (N.T.), dated the 19" October, 2023,
determining the rate of exchange of conversion of certain foreign
currencies into Indian currency or vice versa, for imported and export

goods, with effect from 20.10.2023.
[Placed in Library. For (16) and (17) See No. L.T. 10228/17/23]

G.S.R. 727 (E), dated the 9" October, 2023, amending the Principal

Notification No. G.S.R. 943 (E), dated the 31* December, 2009.
[Placed in Library. SeeNo. L.T. 10917/17/23]

S.0. 4507 (E), dated the 13" October, 2023, amending the Principal

Notification No. S.0. 748 (E), dated the 3" August, 2001.
[Placed in Library. See No. L.T. 10228/17/23]

G.S.R. 738 (E), dated the 13" October, 2023, amending the Principal

Notification No. G.S.R. 796 (E), dated the 31% October, 2022.
[Placed in Library. SeeNo. L.T. 10228A/17/23]

S.0. 4631 (E), dated the 23 October, 2023, amending the Principal

Notification No. S.0. 748 (E), dated the 3" August, 2001.
[Placed in Library. See No. L.T. 10228/17/23]

G.S.R. 804 (E), dated the 28" October, 2023, rescinding Notification No.
G.S.R. 617 (E), dated the 19" August, 2023, except as respects things
done or omitted to be done before such rescission.

G.S.R. 805 (E), dated the 28" October, 2023, amending the Principal

Notification No. G.S.R. 153 (E), dated the 1 March, 2011.
[Placed in Library. For (22) and (23) See No. L.T. 10094/17/23]

S.0. 4752 (E), dated the 31% October, 2023, amending the Principal
Notification No. S.0. 748 (E), dated the 3 August, 2001.

No. 81/2023 - Customs (N.T.), dated the 2" November, 2023,
determining the rate of exchange of conversion of certain foreign
currencies into Indian currency or vice versa, for imported and export



(26)

(27)
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goods, with effect from 03.11.2023.

No. 83/2023 - Customs (N.T.), dated the 15" November, 2023,
amending the Notification No. 81/2023-CUSTOMS (N.T.) dated the 2™
November, 2023.

S.0. 4938 (E), dated the 16" November, 2023, amending the Principal
Notification No. S.0. 748 (E), dated the 3" August, 2001.

No. 84/2023 - Customs (N.T.), dated the 16" November, 2023,
determining the rate of exchange of conversion of certain foreign
currencies into Indian currency or vice versa, for imported and export
goods, with effect from 17.11.2023.

S.0. 5061 (E), dated the 28" November, 2023, amending the Principal
Notification No. S.0. 748 (E), dated the 3 August, 2001.

S.0. 5118 (E), dated the 30" November, 2023, amending the Principal
Notification No. S.0. 748 (E), dated the 3 August, 2001.

G.S.R. 872 (E), dated the 30" November, 2023, amending the Principal

Notification No. G.S.R. 328 (E), dated the 30" April, 2022.
[Placed in Library. For (24) to (31) See No. L.T. 10228/17/23]

(iv) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under Section 296 of the Income Tax Act, 1961,

along with Explanatory Memoranda:-

M
)
©)
4)
®)
©)
™)
(®)

G.S.R. 579 (E) dated the 1% August, 2023 publishing the Income-tax
(Fourteenth Amendment) Rules, 2023.

G.S.R. 595 (E) dated the 9" August, 2023 publishing the Income-tax
(Fifteenth Amendment) Rules, 2023.

G.S.R. 604 (E) dated the 16" August, 2023 publishing the Income tax
Amendment (Sixteenth Amendment), Rules, 2023.

G.S.R. 607 (E) dated the 17" August, 2023 publishing the Income-tax
(Seventeenth Amendment) Rules, 2023.

G.S.R. 615 (E) dated the 18" August, 2023 publishing the Income tax
(Eighteenth Amendment), Rules, 2023.

G.S.R. 630 (E) dated the 28" August, 2023 publishing the Income-tax
(Nineteenth Amendment) Rules, 2023.

G.S.R. 636 (E) dated the 29" August, 2023 publishing the corrigendum to
the Notification No. G.S.R. 615 (E) dated the 18™ August, 2023.

G.S.R. 637 (E) dated the 31%" August, 2023 publishing the Income-tax
(Twentieth Amendment) Rules, 2023.

11
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(9) G.S.R. ¢85 (E) dated the 25" September, 2023 publishing the Income-tax
(Twenty first Amendment), Rules, 2023.

(10) G.S.R. ¢97 (E) dated the 27" September, 2023 publishing the Income-tax
(Twenty Second Amendment) Rules, 2023.

(11) G.S.R. 702 (E) dated the 29" September, 2023 publishing the Income-tax
(Twenty-Third Amendment) Rules, 2023.

(12) G.S.R. 728 (E) dated the 10" October, 2023 publishing the Income-tax
(Twenty-fourth Amendment) Rules, 2023.

(13) G.S.R. 740 (E) dated the 16™ October, 2023 publishing the Income-tax
Amendment (Twenty-fifth Amendment), Rules, 2023.

(14) G.S.R. 786 (E) dated the 19" October, 2023 publishing the Income-tax

(Twenty Sixth Amendment) Rules, 2023.
[Placed in Library. For (1) to (14) See No. L.T. 10235/17/23]

(v) A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue)
Notification No. G.S.R. 735 (E), dated the 12" October, 2023, levying Anti-Dumping
Duty on imports of "flax yarn of below lea count” originating in or exported from
China PR for a period of 5 years from the date of notification, under sub-section (7)

of Section 9A of the Customs Tariff Act, 1975, along with Explanatory Memorandum.
[Placed in Library. See No. L.T. 10098/17/23]

(vi) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Finance (Department of Revenue), under sub-section (7) of Section 9A of the
Customs Tariff Act, 1975, along with Explanatory Memoranda:-

(1) G.S.R. 845 (E), dated the 17" November, 2023, imposing anti-dumping
duty on imports of "Toughened Glass for Home Appliances having
thickness between 1.8 MM to 8 MM and area of 0.4 SgM or less"
originating from China PR for a period of 5 years on recommendation of
DGTR.

(2) G.S.R. 853 (E), dated the 21*' November, 2023, imposing anti-dumping
duty on "Synthetic Grade Zeolite 4A (Detergent Grade)" originating in or
exported from China PR for 5 years pursuant to First Sunset Review Final
Findings issued by DGTR.

(3) G.S.R. 860 (E), dated the 22" November, 2023, amending the Principal

Notification No. G.S.R. 590 (E), dated the 26" August, 2021.
[Placed in Library. For (1) to (3) See No. L.T. 10232/17/23]
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(vii) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Revenue), issued under sub-section (1) of Section 25 of
Customs Act, 1962 and sub-section (12) of Section 3 of the Customs Tariff Act, 1975,
along with Explanatory Memoranda:-
(1) G.S.R. 668 (E), dated the 14th September, 2023, amending the Principal
Notification No. G.S.R. 785 (E), dated the 30th June, 2017.
(2) G.S.R. 674 (E), dated the 15th September, 2023, amending the Principal
Notification No. G.S.R. 476 (E), dated the 6th July, 2019.
(3)G.S.R. 758 (E), dated the 19th October, 2023, amending the Principal

Notification No. G.S.R. 785 (E), dated the 30th June, 2017.
[Placed in Library. For (1) to (3) SeeNo. L.T. 10094/17/23]

(vii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. S.0. 4291 (E), dated the 30" September, 2023, amending
the First Schedule to the Customs Tariff Act, 1975, under sub-section (2) of Section

1A of the said Act, along with Explanatory Memorandum.
[Placed in Library. See No. L.T. 10236/17/23]

(ix) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Revenue), under sub-section (2) of Section 38 of Central
Excise Act, 1944, along with Explanatory Memoranda:-
(1) G.S.R. 672 (E), dated the 15" September, 2023, amending the Principal
Notification No. G.S.R. 584 (E), dated the 19" July, 2022.
(2) G.S.R. 673 (E), dated the 15" September, 2023, amending the Principal
Notification No. G.S.R. 492 (E), dated the 30" June, 2022.
(3) G.S.R. 700 (E), dated the 29" September, 2023, amending the Principal
Notification No. G.S.R. 584 (E), dated the 19" July, 2022.
(4) G.S.R. 701 (E), dated the 29" September, 2023, amending the Principal
Notification No. G.S.R. 492 (E), dated the 30" June, 2022.
(5) G.S.R. 747 (E), dated the 17" October, 2023, amending the Principal
Notification No. G.S.R. 584 (E), dated the 19" July, 2022.
(6) G.S.R. 748 (E), dated the 17" October, 2023, amending the Principal
Notification No. G.S.R. 492 (E), dated the 30" June, 2022.
(7) G.S.R. 810 (E), dated the 31* October, 2023, amending the Principal
Notification No. G.S.R. 584 (E), dated the 19" July, 2022.
(8) G.S.R. 811 (E), dated the 31% October, 2023, amending the Principal

Notification No. G.S.R. 492 (E), dated the 30" June, 2022.
[Placed in Library. For (1) to (8) SeeNo. L.T. 10091/17/23]
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G.S.R. 836 (E), dated the 16" November, 2023, amending the Principal
Notification No. G.S.R. 584 (E), dated the 19" July, 2022.

(10) G.S.R. 837 (E), dated the 16" November, 2023, amending the Principal

Notification No. G.S.R. 492 (E), dated the 30" June, 2022.

(11) G.S.R. 871 (E), dated the 30" November, 2023, amending the Principal

Notification No. G.S.R. 584 (E), dated the 19" July, 2022.
[Placed in Library. For (9) to (11) See No. L.T. 10231/17/23]

(x) A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue)
Notification No. G.S.R. 792 (E), dated the 20" October, 2023, notifying the All
Industry Rates of Duty Drawback and the commencement of this notification with

effect from 31.10.2023, issued under sub-section (2) of Section 75 of Customs Act,
1962 and sub-section (2) of Section 37 of the Central Excise Act, 1944, along with
Explanatory Memorandum.

[Placed in Library. See No. L.T. 10228/17/23]

(xi) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under Section 166 of the Central Goods and

Services Tax Act, 2017, along with Explanatory Memoranda:-

M
%)
©)
4)

()

()
™)

G.S.R. 624 (E), dated the 25" August, 2023, amending the Principal
Notification No. G.S.R. 699 (E), dated the 10" November, 2020.

G.S.R. 625 (E), dated the 25" August, 2023, amending the Principal
Notification No. G.S.R. 385 (E), dated the 24" May, 2023.

G.S.R. 626 (E), dated the 25" August, 2023, amending the Principal
Notification No. G.S.R. 508 (E), dated the 17" July, 2023.

G.S.R. 627 (E), dated the 25" August, 2023, amending the Principal

Notification No. G.S.R. 452 (E), dated the 28" June, 2019.
[Placed in Library. For (1) to (4) SeeNo. L.T. 10918/17/23]

S.0. 4073 (E), dated the 14"™ September, 2023, constituting 31 State
Benches of Goods and Services Tax Appellate Tribunal by the Central

Government on the recommendation of Goods and Services Tax Council.
[Placed in Library. See No. L.T. 10230/17/23]

G.S.R. 711 (E), dated the 29" September, 2023, amending the Principal
Notification No. G.S.R. 673 (E), dated the 28™ June, 2017.
G.S.R. 759 (E), dated the 19" October, 2023, amending the Principal
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Notification No. G.S.R. 690 (E), dated the 28" June, 2017.

(8) G.S.R. 762 (E), dated the 19" October, 2023, amending the
Notification No. G.S.R. 691 (E), dated the 28" June, 2017.

(9) G.S.R. 765 (E), dated the 19" October, 2023, amending the
Notification No. G.S.R. 692 (E), dated the 28" June, 2017.

(10) G.S.R. 768 (E), dated the 19" October, 2023, amending the
Notification No. G.S.R. 694 (E), dated the 28" June, 2017.

(11) G.S.R. 771 (E), dated the 19" October, 2023, amending the
Notification No. G.S.R. 696 (E), dated the 28" June, 2017.

(12) G.S.R. 774 (E), dated the 19" October, 2023, amending the
Notification No. G.S.R. 673 (E), dated the 28" June, 2017.

(13) G.S.R. 777 (E), dated the 19" October, 2023, amending the
Notification No. G.S.R. 674 (E), dated the 8" June, 2017.

(14) G.S.R. 780 (E), dated the 19" October, 2023, amending the
Notification No. G.S.R. 676 (E), dated the 28" June, 2017.

(15) G.S.R. 783 (E), dated the 19" October, 2023, amending the
Notification No. G.S.R. 677 (E), dated the 28" June, 2017.

Principal

Principal

Principal

Principal

Principal

Principal

Principal

Principal

[Placed in Library. For (6) to (15) SeeNo. L.T. 10095/17/23]

(16) G.S.R. 846 (E), dated the 17" November, 2023, amending the Principal

Notification No. G.S.R. 903 (E), dated the 26" December, 2023.

(17) G.S.R. 793 (E), dated the 25" October, 2023, publishing the Goods and
Services Tax Appellate Tribunal (Appointment and Conditions of Service of

President and Members) Rules, 2023.

[Placed in Library. For (16) and (17) See No. L.T. 10230/17/23]

2017, along with Explanatory Memoranda:-

(1) G.S.R. 612 (E), dated the 17" August, 2023, amending the
Notification No. G.S.R. 609 (E), dated the 19" June, 2017.

(xii) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Revenue), under Section 166 of the Central Goods and
Services Tax Act, 2017 and Section 24 of the Integrated Goods and Services Tax Act,

Principal

(2) S.0. 3683 (E), dated the 17" August, 2023, appointing common
adjudicating authority in respect of show cause issued in favour of M/s

United Spirits Ltd.

[Placed in Library. For (1) and (2) SeeNo. L.T. 10919/17/23]
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G.S.R. 689 (E), dated the 26" September, 2023, amending the Principal
Notification No. G.S.R. 683 (E), dated the 28" June, 2017.
G.S.R. 690 (E), dated the 26" September, 2023, amending the Principal
Notification No. G.S.R. 684 (E), dated the 28" June, 2017.
G.S.R. 760 (E), dated the 19" October, 2023, amending the Principal
Notification No. G.S.R. 683 (E), dated the 28" June, 2017.
G.S.R. 763 (E), dated the 19" October, 2023, amending the Principal
Notification No. G.S.R. 684 (E), dated the 28" June, 2017.
G.S.R. 769 (E), dated the 19" October, 2023, amending the Principal
Notification No. G.S.R. 687 (E), dated the 28™ June, 2017.
G.S.R. 784 (E), dated the 19" October, 2023, amending the Principal

Notification No. G.S.R. 670 (E), dated the 28™ June, 2017.
[Placed in Library. For (3) to (8) SeeNo. L.T. 10096/17/23]

(xiii) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Finance (Department of Revenue), under Section 24 of the Integrated Goods and

Services Tax Act, 2017, along with Explanatory Memoranda:-

M
@
©)
4)
©
©
™)

G.S.R. 691 (E), dated the 26" September, 2023, amending the Principal
Notification No. G.S.R. 685 (E), dated the 28" June, 2017.
G.S.R. 712 (E), dated the 29" September, 2023, amending the Principal
Notification No. G.S.R. 666 (E), dated the 28" June, 2017.
G.S.R. 766 (E), dated the 19" October, 2023, amending the Principal
Notification No. G.S.R. 685 (E), dated the 28" June, 2017.
G.S.R. 772 (E), dated the 19" October, 2023, amending the Principal
Notification No. G.S.R. 689 (E), dated the 28" June, 2017.
G.S.R. 775 (E), dated the 19" October, 2023, amending the Principal
Notification No. G.S.R. 666 (E), dated the 28" June, 2017.
G.S.R. 778 (E), dated the 19" October, 2023, amending the Principal
Notification No. G.S.R. 667 (E), dated the 28" June, 2017.
G.S.R. 781 (E), dated the 19" October, 2023, amending the Principal

Notification No. G.S.R. 669 (E), dated the 28" June, 2017.
[Placed in Library. For (1) to (7) See No. L.T. 10096/17/23]

(xiv) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Finance (Department of Revenue), under Section 24 of the Union Territory Goods

and Services Tax Act, 2017, along with Explanatory Memoranda:-

M

G.S.R. 713 (E), dated the 29" September, 2023, amending the Principal
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Notification No. G.S.R. 710 (E), dated the 28" June, 2017.
G.S.R. 767 (E), dated the 19" October, 2023, amending
Notification No. G.S.R. 704 (E), dated the 28" June, 2017.
G.S.R. 773 (E), dated the 19" October, 2023, amending
Notification No. G.S.R. 708 (E), dated the 28" June, 2017.
G.S.R. 776 (E), dated the 19" October, 2023, amending
Notification No. G.S.R. 710 (E), dated the 28" June, 2017.
G.S.R. 779 (E), dated the 19" October, 2023, amending
Notification No. G.S.R. 711 (E), dated the 28" June, 2017.
G.S.R. 782 (E), dated the 19" October, 2023, amending
Notification No. G.S.R. 713 (E), dated the 28" June, 2017.
G.S.R. 761 (E), dated the 19" October, 2023, amending
Notification No. G.S.R. 702 (E), dated the 28™ June, 2017.
G.S.R. 764 (E), dated the 19" October, 2023, amending
Notification No. G.S.R. 703 (E), dated the 28" June, 2017.
G.S.R. 770 (E), dated the 19" October, 2023, amending
Notification No. G.S.R. 706 (E), dated the 28" June, 2017.

the

the

the

the

the

the

the

the

(10) G.S.R. 785 (E), dated the 19" October, 2023, amending the

Notification No. G.S.R. 714 (E), dated the 28" June, 2017.

Principal

Principal

Principal

Principal

Principal

Principal

Principal

Principal

Principal

[Placed in Library. For (1) to (10) See No. L.T. 10097/17/23]

(xv) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under Section 74 of the Prevention of Money-

laundering Act, 2002, along with Explanatory Memoranda:-
(1) G.S.R. 652 (E) dated the 4" September, 2023 publishing the Prevention of
Money-laundering (Maintenance of Records) Second Amendment Rules,

2

2023.

G.S.R. 745 (E) dated the 17" October, 2023 publishing the Prevention of
Money-laundering (Maintenance of Records) Third Amendment Rules,

2023.

[Placed in Library. For (1) and (2) SeeNo. L.T. 10227/17/23]

(xvi) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Finance (Department of Economic Affairs), issued under Section 3A of the

Government Savings Promotion Act, 1873:-
(1) G.S.R. 620 (E), dated the 24" August, 2023, publishing the National

Savings Time Deposit (Third Amendment) Scheme, 2023.

17
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(2) G.S.R. 621 (E), dated the 24™ August, 2023, publishing the National
Savings Recurring Deposit (Second Amendment) Scheme, 2023.

(3) G.S.R. 818 (E), dated the 6" November, 2023, publishing the National
Savings Recurring Deposit (Third Amendment) Scheme, 2023.

(4) G.S.R. 829 (E), dated the 9" November, 2023, publishing the Senior
Citizen’s Savings (Fourth Amendment) Scheme, 2023.

(5) G.S.R. 830 (E), dated the 9" November, 2023, publishing the National
Savings Time Deposit (Fourth Amendment) Scheme, 2023.

(6) G.S.R. 831 (E), dated the 9" November, 2023, publishing the Public

Provident Fund (Amendment) Scheme, 2023.
[Placed in Library. For (1) to (6) SeeNo. L.T. 10239/17/23]

(xvii) A copy (in English and Hindi) of the following Notifications of the Ministry of
Finance (Department of Economic Affairs), under Section 25 of the Coinage Act,
2011:-

(1) G.S.R. 699 (E), dated the 27" September, 2023, publishing the Coinage
(Issue of Commemorative Coin on the occasion of Centenary Year of
Kaivalyadhama) Rules, 2023.

(2) G.S.R. 716 (E), dated the 3" October, 2023, publishing the Coinage
(Issue of Commemorative Coin to commemorate on the occasion of 500"
Birth Anniversary of Rani Durgavati) Rules, 2023.

(3) G.S.R. 844 (E), dated the 17" November, 2023, publishing the Coinage
(Issue of Commemorative Coin on the occasion of Platinum Jubilee
Celebration of National Defence Academy, Khadakwasla, Pune) Rules,
2023.

(4) G.S.R. 855 (E), dated the 21*" November, 2023, publishing the Coinage
(Issue of Commemorative Coin to commemorate on the occasion of 525"
Birth Anniversary of Saint Meera Bai) Rules, 2023.

(5) G.S.R. 867 (E), dated the 29" November, 2023, publishing the Coinage
(Issue of commemorative coin on the occasion of Platinum Jubilee of

Armed Forces Medical College, Pune) Rules, 2023.
[Placed in Library. For (1) to (5) See No. L.T. 10238/17/23]

(xvii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Fconomic Affairs) Notification No. IFSCA/2023-24/GN/REG042, dated the 27"
October, 2023, publishing the International Financial Services Centres Authority
(Investment by International Financial Services Centre Insurance Office)
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(Amendment) Regulations, 2023, under Section 29 of the International Financial

Services Centres Authority Act, 2019.
[Placed in Library. See No. L.T. 10240/17/23]

(xix) A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. 329/IFSCA/Bullion Mlls/2023-24, dated the 27
October, 2023, amending the notification No. 329/IFSCA/Bullion Mlls/2021-22, dated
the 6" December, 2022, issued under Section 12 of the International Financial
Services Centres Authority Act, 2019 and Section 4 of the Securities Contracts

(Regulation) Act, 1956.
[Placed in Library. See No. L.T. 10240/17/23]

(xx) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Economic Affairs) under Section 31 of the Securities and
Exchange Board of India Act, 1992:-

(1) No. SEBI/LAD-NRO/GN/2023/140, dated the 24" July, 2023, publishing
the Securities and Exchange Board of India (Stock Brokers) (Second
Amendment) Regulations, 2023.

(2) No. SEBI/LAD-NRO/GN/2023/154, dated the 9" October, 2023,
publishing the Securities and Exchange Board of India (Investment
Advisers) (Amendment) Regulations, 2023.

(3) No. SEBI/LAD-NRO/GN/2023/156., dated the 20" October, 2023,
publishing the Securities and Exchange Board of India (Employees’

Service) (Second Amendment) Regulations, 2023.
[Placed in Library. For (1) to (3) SeeNo. L.T. 10241/17/23]

(xxi) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Economic Affairs) under sub-section (3) of Section 31 of
the Securities Contracts (Regulation) Act, 1956 and Section 31 of the Securities and
Exchange Board of India Act, 1992:-

(1) No. SEBI/LAD-NRO/GN/2023/139, dated the 24™ July, 2023, publishing
the Securities Contracts (Regulation) (Stock Exchanges and Clearing
Corporations) (Second Amendment) Regulations, 2023.

(2) No. SEBI/LAD-NRO/GN/2023/148, dated the 22" August, 2023,
publishing the Securities Contracts (Regulation) (Stock Exchanges and

Clearing Corporations) (Third Amendment) Regulations, 2023.
[Placed in Library. For (1) and (2) See No. L.T. 10234/17/23]
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(xxii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Fconomic Affairs) Notification No. SEBI/LAD-NRO/GN/2023/146, dated the 17"
August, 2023, publishing the Securities and Exchange Board of India (Facilitation of
Grievance Redressal Mechanism) (Amendment) Regulations, 2023, under sub-
section (3) of Section 31 of the Securities Contracts (Regulation) Act, 1956, Section
31 of the Securities and Exchange Board of India Act, 1992 and Section 27 of the

Depositories Act, 1996.
[Placed in Library. See No. L.T. 10234/17/23]

(xxii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Fconomic Affairs) Notification No. SEBI/LAD-NRO/GN/2023/147, dated the 22"
August, 2023, publishing the Securities and Exchange Board of India (Depositories
and Participants) (Second Amendment) Regulations, 2023, under Section 31 of the
Securities and Exchange Board of India Act, 1992 and Section 27 of the Depositories

Act, 1996.
[Placed in Library. See No. L.T. 10241/17/23]

Notifications of the Ministry of Health and Family Welfare

WRY 3R IRIR ST HATeld ¥ 59 w930t (M. v, 0Y. Rig 99a): 78y, |
FFTfoTRET I3 q4T ge ol IR X §:-

(i) A copy (in English and Hindi) of the Ministry of Health and Family Welfare
(Department of Health Research) Notification No. S.0. 3859 (E) dated the 1*
September, 2023 notifying the Members, in respective categories, as mentioned
therein, in the UT Board for the UT of Chandigarh, issued under Section 27 (f) of the
Surrogacy (Regulation) Act, 2021 and Section 7 of the Assisted Reproductive
Technology (Regulation) Act, 2021.

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Health and Family Welfare (Department of Health Research) issued under Section 3

of the Assisted Reproductive Technology (Regulation) Act, 2021 and under Section
17 of the Surrogacy (Regulation) Act, 2021:-

(1) S.0. 4079 (E) dated the 15" September, 2023 notifying the revised

composition of National Assisted Reproductive Technology and Surrogacy

Board by modifying Para (f) of the notification of even no. dated 4" May,
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2022.

(2) S.0. 4554 (E) dated the 17" October, 2023 notifying the revised
composition of National Assisted Reproductive Technology and Surrogacy
Board by modifying Para (d) (i) of the notification of even no. dated 4"

May, 2022.
[Placed in Library. For (i) and (i) See No. L.T. 10190/17/23]

I. Notifications of the Ministry of Finance

Il. Reports and Accounts (2022-23) of various companies; and Liquidator's Reports
on lIBl. Kolkata and related papers

lll. Reports and Accounts (2022-23) of LIC, Mumbai and SBI, Mumbai and related
papers

IV. Reports and Accounts (2022-23) of various Banks and related papers

V. Report of the Comptroller and Auditor General of India on SASF

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT KARAD):
Sir, | lay on the Table:-

I. (1) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Financial Services), under sub-section (5) of Section 60
of the National Bank for Agriculture and Rural Development Act, 1981:-

(a)  No. NB.Secy/C-4/2018-19., dated the 23" May, 2018, publishing the
National Bank for Agriculture and Rural Development General
(Amendment) Regulations, 2018.

(b) No. NB.Secy/C-4/2018-19., dated the 23™ May, 2018, publishing the

National Bank for Agriculture and Rural Development (Additional) General

(Amendment) Regulations, 2018.
[Placed in Library. For (a) and (b) See No. L.T. 10267/17/23]

(c) S.0. 2016., in the Weekly Gazette dated the October 18 - October 24,
2015, publishing the National Bank For Agriculture and Rural Development
(Additional) General (Amendment) Regulations, 201 5.

(d) S.O. NIL., in the Weekly Gazette dated the November 8 - November 14,
2008, publishing the National Bank For Agriculture and Rural Development
(Amendment) General Regulations, 2008.

(2) A Statement (in English and Hindi) giving reasons for the delay in laying the
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Notifications mentioned at (1) above.

[Placed in Library. For (¢) and (d) SeeNo. L.T. 10919/17/23]

Il. A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act, 2013:—

0

(i)

(i)

(2)

(b)

(b)

(©)
(d)
(e)
®

Annual Report and Accounts of the National Insurance Company
Limited, Kolkata, for the year 2022-23, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10266/17/23]

Annual Report and Accounts of the New India Assurance Company
Limited, Mumbai, for the year 2022-23, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10265/17/23]

One Hundred and Thirtieth Report of Liquidator on voluntary winding up
of the Industrial Investment Bank of India (IIBl) Limited, Kolkata, for the
period from 01.04.2023 to 30.06.2023, together with the Auditor's
Report on the Accounts.

One Hundred and Thirty-Third Report of Liquidator on voluntary winding
up of the Industrial Investment Bank of India (IIBI) Limited, Kolkata, for
the period from 01.07.2023 to 30.09.2023, together with the Auditor's

Report on the Accounts.
[Placed in Library. For (a) and (b) See No. L.T. 10269/17/23]

Review by Government of the voluntary winding up process of the above
Bank, for the period from 01.04.2023 to 30.06.2023

Review by Government of the voluntary winding up process of the above
Bank, for the period from 01.07.2023 to 30.09.2023.

Summary of Liquidator’s Report for quarter ending 01.04.2023 to
30.06.2023

Summary of Liquidator’s Report for quarter ending 01.07.2023 to

30.09.2023.
[Placed in Library. For (c) to (f) See No. L.T. 10267/17/23]
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(iv) (a) Annual Report and Accounts of the Oriental Insurance Company Ltd.,
New Delhi, for the year 2022-23, together with the Auditor’s Report on
the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

(b)  Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10264/17/23]

(v) (a) Annual Report and Accounts of the United India Insurance Company
Ltd., Chennai, for the year 2022-23, together with the Auditor’s Report
on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10263/17/23]

(vi) (a) Fifty-first Annual Report and Accounts of General Insurance Corporation
(GIC) of India, Mumbai, for the year 2022-23, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b)  Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10262/17/23]

lil. (A) A copy each (in English and Hindi) of the following papers, under Section 29

of the Life Insurance Corporation Act, 1956:-

(i) (a) Sixty-sixth Annual Report and Annual Accounts of the Life Insurance
Corporation of India (LIC), Mumbai, for the year 2022-23, together with the
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 10267/17/23]

(i) Fifty-third Valuation Report of the Life Insurance Corporation of India (LIC), as

on 31 March, 2023.
[Placed in Library. See No. L.T. 10261/17/23]

(B) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 40 of the State Bank of India Act, 1955, as amended by the Banking
Laws (Amendment) Act, 1985:-
(a) Annual Report and Accounts of the State Bank of India, Mumbai, for the
year 2022-23, together with the Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above Bank.
[Placed in Library. See No. L.T. 10257/17/23]

IV. A copy each (in English and Hindi) of the following papers listed at (a) (i to x)
under sub-section (8) of Section 10 of the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970 and at (a) (xi) under sub-section (8) of Section
10 of the Banking Companies (Acquisition and Transfer of Undertakings) Act, 1980:-
(a) Annual Report and Accounts of the following Banks, for the year 2022-23,

together with the Auditor’s Report on the Accounts:-

(i)  Bank of Baroda, Baroda, Gujarat;

(i)  Bank of India, Mumbai, Maharashtra;

(i)  Bank of Maharashtra, Pune, Maharashtra;

(iv) Canara Bank, Bengaluru, Karnataka;

(v)  Central Bank of India, Mumbai, Maharashtra;

(vi) Indian Bank, Chennai, Tamil Nadu;

(vii)  Indian Overseas Bank, Chennai, Tamil Nadu;

(vii) Punjab National Bank, New Delhi;

(ix) UCO Bank, Kolkata, West Bengal;

(x)  Union Bank of India, Mumbai, Maharashtra; and

(xi) Punjab & Sind Bank, New Delhi.

(b) Review by Government on the working of the above Banks.
[Placed in Library. For (i) to (xi) See No. L.T. 10274/17/23]

V. A copy (in English and Hindi) of the Separate Audit Report of the Comptroller and
Auditor General of India on the accounts of the Stressed Assets Stabilization Fund

(SASF), for the year ended 31% of March, 2022.
[Placed in Library. See No. L.T. 10264/17/23]

I. Notifications of the Ministry of Health and Family Welfare
Il. Reports and Accounts of the AIIMS, Deoghar, Jharkhand; AIIMS, Vijaypur, Jammu
for various years and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(DR. BHARATI PRAVIN PAWAR): Sir, | lay on the Table:-

l. (i) (1) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Health and Family Welfare, under sub-section (2) of Section 69 of the
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National Commission for Allied and Healthcare Professions Act, 2021:-
(a) S.0. 2232 (E) dated the 19" May, 2023, publishing the National
Commission for Allied and Healthcare Professions 5" (Removal of

Difficulties) Order, 2023.
[Placed in Library. See No. L.T. 10920/17/23]

(b) S.0. 4773 (E) dated the 3 November, 2023, publishing the National
Commission for Allied and Healthcare Professions 6" (Removal of

Difficulties)) Order, 2023.
[Placed in Library. See No. L.T. 10207/17/23]

(2) Statement giving reasons for the delay in laying the Notification mentioned

at (1) (a) above.
[Placed in Library. SeeNo. L.T. 10920/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Health and Family Welfare (Department of Health and Family Welfare),
under Section 38 of the Drugs and Cosmetics Act, 1940:-

(1) G.S.R. 823 (E) dated the 17" November, 2022 publishing the Drugs
(Eighth Amendment) Rules, 2022.

(2) G.S.R. 175 (E) dated the 13" March, 2023 publishing the New Drugs and
Clinical Trials (Amendment) Rules, 2023.

(3) G.S.R. 409 (E) dated the 2" June, 2023 publishing the Medical Devices
(Amendment) Rules, 2023.

(4) G.S.R. 410 (E) dated the 2" June, 2023 publishing the Drugs

(Amendment) Rules, 2023.
[Placed in Library. For (1) to (4) SeeNo. L.T. 10206/17/23]

Il. (1) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of the Section 18 and Section 19 of the All India Institute of Medical Sciences Act,
1956 (as amended in 2012):-

(i) (a) Third Annual Report and Accounts of the All India Institute of Medical
Sciences (AlIMS), Deoghar, Jharkhand, for the year 2021-22, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
(i) (a) Annual Report and Accounts of the All India Institute of Medical Sciences
(AIIMS), Vijaypur, Jammu, for the years 2019-2020 & 2020-2021,
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together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(i) (a) Annual Report and Accounts of the All India Institute of Medical Sciences
(AIIMS), Vijaypur, Jammu, for the year 2021-2022, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) above.
[Placed in Library. For (i) to (iii) See No. L.T. 10921/17/23]

l. Notification of the Ministry of Ports, Shipping and Waterways

Il. Reports and Accounts (2022-23) of various Companies and related papers

lll. Report and Accounts (2022-23) of the IMU, Chennai; and CDLB, Kolkata and
related papers

IV. Reports and Accounts (2022-23) of various Ports and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND
WATERWAYS (SHRI SHANTANU THAKUR): Sir, | lay on the Table:-

I. A copy (in English and Hindi) of the Ministry of Ports, Shipping and Waterways
Notification No. IMU/HQ/ADM/Notification/2023/01. dated the 21%' July, 2023
publishing the Ordinance No 1 of 2023 and Ordinance No 2 of 2023 for general
information, under sub-section (2) of Section 47 of the Indian Maritime University

Act, 2008 along with delay statement in laying the said Notification.
[Placed in Library. See No. L.T. 10922/17/23]

Il. A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act, 2013:-

() (a) Twenty-third Annual Report & Accounts of the Kamarajar Port Limited,
Chennai, Tamil Nadu for the year 2022-23, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.
(b) Review by Government on the working of the above Company.
(i) (a) Annual Report and Accounts of the Hooghly Cochin Shipyard Limited
(HCSL), Howrah, West Bengal, for the year 2022-23, together with the
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Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.
(b) Review by Government on the working of the above Company .

(i) (a) Annual Report and Accounts of the Udupi Cochin Shipyard Limited
(UCSL), (formerly Tebma Shipyard Limited), Kancheepuram, Tamil Nadu,
for the year 2022-23, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

(iv) (a) Annual Report and Accounts of the Cochin Shipyard Limited (CSL), Kochi,
Kerala, for the year 2022-23, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. For (i) to (iv) SeeNo. L.T. 10923/17/23]

lll. (i) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 32 and sub-section (4) of Section 33 of the Indian Maritime University
Act, 2008:-
(a) Annual Report of the Indian Maritime University (IMU), Chennai, for the
year 2022-23.
(b)  Annual Accounts of the Indian Maritime University (IMU), Chennai, for the
year 2022-23, and the Audit Report thereon.

(c) Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 10924/17/23]

(i) A copy each (in English and Hindi) of the following papers, under Section 5(E) of
the Dock Workers (Regulation of Employment) Act, 1948:-
(a) Annual Administration Report and Accounts of the Calcutta Dock Labour
Board (CDLB), Kolkata, for the year 2022-23, together with  the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. SeeNo. L.T. 10925/17/23]

IV. A copy each (in English and Hindi) of the following papers, under sub-section (4)

of Section 44 of the Major Port Authorities Act, 2021:-

(i) (a) Annual Administration Report of the Mormugao Port Authority (MPT), Goa,
for the year 2022-23.
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Annual Accounts of the Mormugao Port Authority (MPT), Goa, for the year
2022-23, and the Audit Report thereon.

Review by Government on the working of the above Port Authority.

Review by Government of the Annual Accounts of the above Port
Authority.

One Hundred Forty-forth Administration Report of the Mumabi Port
Authority, for the year 2022-23.

Annual Accounts of the Mumbai Port Authority, for the year 2022-23, and
the Audit Report thereon.

Review by Government on the working of the above Authority.

Review by Government of the Annual Accounts of the above Authority.
Administrative Report of the Syama Prasad Mookerjee Port, Kolkata, for the
year 2022-23.

Annual Accounts of the Syama Prasad Mookerjee Port, Kolkata, for the
year 2022-23, and the Audit Report thereon.

Review by Government on the working of the above Port.

Review by Government of the Annual Accounts of the above Port.

Annual Administration Report of the Cochin Port Authority, Kochi, Kerala for
the year 2022-23.

Annual Accounts of the Cochin Port Authority, Kochi, Kerala, for the year
2022-23, and the Audit Report thereon.

Review by Government on the working of the above Port Authority.

Review by Government of the Annual Accounts of the above Port Authority.
[Placed in Library. For (i) to (iv) See No. L.T. 10926/17/23]

Notification of the Ministry of Ayush

THE MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR. MUNJAPARA
MAHENDRABHAI): Sir, | lay on the Table a copy (in English and Hindi) of the Ministry
of Ayush Notification No. Sec/NCISM/Reg(1)/2023., dated the 28" November, 2023,
publishing the National Commission for Indian System of Medicine (Recognition of

Qualifioations) Regulations, 2023, under Section 56 of the National Commission for
Indian System of Medicine Act, 2020.

[Placed in Library. See No. L.T. 10614/17/23]
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REPORTS OF THE COMMITTEE ON SUBORDINATE LEGISLATION

S1. FeHthT=I FIeTUdl (TR Ua): HEled, H reyfd (wRerr ud yee) o,
2017 & Aeg H R g Hael AR &1 31 |l qraiai ufcrde (st an
fE=at 7)) TReIl el

DR. AMAR PATNAIK (Odisha): Sir, | lay on the Table the Two Hundred and Fifty
Third Report (in English and Hindi) of the Committee on Subordinate Legislation on
the Delay in framing of Rules and Regulations under various Acts by the
Ministries/Departments.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

#il ¥elten 9 g4 (98R): 98Iy, H IuHIhl dHel, Qe 3R Aol [qavo]
HATY (ETe 3R Aol [Iaxor [GHmT) 3 e "gare 301 TRIg degror 37
oAl (AUASIIGUarg)" & de9g § | & igsad ufaded H sfafase
FYRHI/RABIR TR TREGR GRT DI g BRATS & Gae H [THRT-He e ISUHHT
AR, W 3R AT+ [Iaor Aaell Aaei Wil |l (2023-24) & dicdad
gfrdes 1 Uep 9l (TSl 91 fow<l ) ¥4 Yol IR Rl g

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

SHRI ABDUL WAHAB (Kerala): Sir, | lay on the Table, a copy (in English and
Hindi) of the Twenty Sixth Report of the Department-related Parliamentary
Standing Committee on External Affairs (Seventeenth Lok Sabha) on ‘India and
Gulf Cooperation Council (GCC) — Contours of Cooperation’.

REPORT OF THE COMMITTEE ON PUBLIC UNDERTAKINGS

S1. e F (ISR US¥): JeIgy, H 3iga e faffics & ddg § WRaR)
IUHH| HE] AT (FAET ATBFHT) & 3D IAd Ulcrda Bl Tab Tiel (SISl a7
fa=dl ) 991 9ol IR 3G §|
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STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON ENERGY

DR. SUDHANSHU TRIVEDI (Uttar Pradesh): Sir, | lay on the Table, a copy each
(in English and Hindi) of the following Statements of the Department-related
Parliamentary Standing Committee on Energy:-

(i) Final action-taken by the Government on observations/recommendations
contained in Chapter-| of the Thirty-Seventh Report (Seventeenth Lok
Sabha) of the Department-related Parliamentary Standing Committee on
Energy on the Action Taken by the Government on
observations/recommendations contained in its Twenty-First Report
(Seventeenth Lok Sabha) on ‘Financial constraints in Renewable Energy
Sector’.

(ii) Final action-taken by the Government on observations/recommendations
contained in Chapter-I of the Thirty-Eighth Report (Seventeenth Lok
Sabha) of the Department-related Parliamentary Standing Committee on
Energy on the Action Taken by the Government on
observations/recommendations contained in its Twenty-Seventh Report
(Seventeenth Lok Sabha) on ‘Evaluation of Wind Energy in India’.

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Hon. Members, one notice under Rule 267, received from Shri
Pramod Tiwari, does not merit admittance. ..(Interruptions).. We will examine. The
House may be divided on both the points. Personally, you are full of merit. Now
Matters Raised with Permission. Shri Samirul Islam. Need to initiate welfare
programmes for migrant workers.

Need to initiate welfare programs for migrant workers

SHRI SAMIRUL ISLAM (West Bengal): Mr. Chairman, Sir, the issue of migrant
workers is not new in our country. They have been moving from one State to another
for better livelihood for hundreds of years. Over time, migration has increased which
is not new for a developing country like us. In the words of Rabindranath Thakur,
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*"The massive crowds walk on different paths in different groups from one point to
another for their daily needs." In various paths, in various groups, people move from
one era to another for the daily needs of humans. Thakur depicted the struggles of
working people in our country capturing the essence of their struggles.

We take pride in the new Parliament House. Even in the construction of this
modern building, the sweat and blood of several thousands of workers is intricately
woven. However, a broader societal concern arose when the horrifying images of
migrant workers came to the forefront during the unprecedented COVID-19 situation.
From railway tracks to roads, the nation witnessed the plight of these fellow citizens.

Not long ago, 41 workers were trapped in the Silkyara tunnel that collapsed on
November 12 in Uttarakhand. After 17 days, they were rescued. They were mostly
migrant workers. This is one of the latest examples. | can go on with dozens of such
examples highlighting the plight of such people.

As per the latest Census data from 2011, there are more than 45 crore inter-
State migrants, constituting 38 per cent of the total population. By the end of 2023,
the number has probably increased by at least ten per cent. According to the Census
data, the highest number of migrant workers is in Uttar Pradesh, followed by Bihar.
This is not true that the most unemployed are from West Bengal. Migrant workers
from Bengal when they go to other States, they are commonly identified as
Bangladeshis as they speak in their mother tongue Bengali. But migrant workers from
other States always stay in Bengal peacefully and unharmed. Unfortunately, the
nation lacks a concrete database of migrant workers with their details and there are
no specific schemes dedicated to that community.

| want to refer to West Bengal where Chief Minister Mamata Banerjee formed
first such body for the welfare of migrant workers and announced a slew of schemes.
(Time-bell rings.)

MR. CHAIRMAN: The following hon. Members associated themselves with the
mention made by the hon. Member, Shri Samirul Islam: Prof. Manoj Kumar Jha
(Bihar), Dr. Fauzia Khan (Maharashtra), Shri A. A. Rahim (Kerala), Shri Sandosh
Kumar P (Kerala), Shri P. Wilson (Tamil Nadu), Shri Imran Pratapgarhi
(Maharashtra), Shri Kanakamedala Ravindra Kumar (Andhra Pradesh), Shrimati
Priyanka Chaturvedi (Maharashtra), Dr. V. Sivadasan (Kerala), Shri Mohammed

* English translation of the original speech delivered in Bengali.
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Nadimul Haque (West Bengal), Shrimati Jebi Mather Hisham (Kerala), Ms. Dola Sen
(West Bengal), Shri Jawhar Sircar (West Bengal), Dr. Sasmit Patra (Odisha), Shri
Abir Ranjan Biswas (West Bengal), Dr. Santanu Sen (West Bengal), Dr. John Brittas
(Kerala), Dr. Amar Patnaik (Odisha), Dr. Kanimozhi NVN Somu, Shri M. Mohamed
Abdulla (Tamil Nadu) and Shri Binoy Viswam (Kerala).

Shri Kailash Soni. Demand to make military training mandatory for secondary
school and university students.

Need to make military training mandatory for secondary school and University
students

it BT W (L U< AT AT ST, YS90 b Udb Haedqul (a9 IR
g & oIy g1 IFART U &I, $9b oY MUHT g=are|  J=gdR, JiRgd
Rl & <@d gy, Rgw™ S a9 <2 # S8 Amisil, @H-uH, wife®
IR BT I&d §U, $9b A1Y Bl 3STEl & g5 W AR s gAUS B BRI
314, ATYR, qatad 3R BTG H THATge STl GHeT &1 1ef 81 9RT {49 Tp
ISR 21 T | AR, fIeR 997 310 IRE & HFGeR & oy ¥4l dRE & Yeu 3
DT g1 1 21 H BIcT X8 51 31 BT 81 3 A1 e =ATITerd §IRT 3TH ARBR
A gqUc & HGe H IRl SAART Al T51 qd H W AFAG Iedd Ay g1
YUS TR §g PRATs & Ge8 H o AU Y &1 89R TSRl <91 1Yy qifehir
Ud A9 H IfRRAT UgT B & oIt Bl R F81 Bled Bl

T SH-HTR § A B9 Y§ BT JhET X I8 §l I8 91 el & b aq
WHR & 9 au1 § IgfeRieht ffaferal & Raars 9gd dred & A1 HRATS s 2,
ST BIST ADHT T8 7, D] FwA131 & TSI I §U 8, Yo & HIedH | e
qreil IrefoRrelt fafafera) iR o e o 81 ot ff TdT 8o R T-TI o |
BAR GIAT YATH SIRI R 81 39 Fa fue & oy, e Foiqa fege@ & foly,
ST DI STARS FReT FAoIgd DR & oIy Wl o T1 Hefall H gd Aerfaeneay W)
& faentral o1 A=y R Afard by S &1 89 HRd ARDR A A1 HRA &

AEIGY, ST QO] A9 I8 B [ fEgwI™ &1 fhfstadd e AT agl
31TST 379 ORE | 9gard 3 AN U HIEIgel Bl IUINT R T &, SO 8% ') H
HaTshd, Al B TR BT X1 & 3R FART Igardad FHI IR I H ST §
qoAT 31 SHTRAT GRTd Bl 7, 3AfeTy fhfoted fthe-14 & oy, U e fegwr
& 1Y 3R IS TarRey & o1y H AR ARBR A 7 Bl § b AR aR IR bl
S §U ANTAT WY Wl DI TS! BefiAl § 3R AETIenerd Wk & el & foy
{4 et e ot STy, g=are|
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MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member, Shri Kailash Soni: Shri Abir Ranjan Biswas (West
Bengal), Shri P. Wilson (Tamil Nadu), Dr. Amar Patnaik (Odisha), Dr. Sasmit Patra
(Odisha), Dr. Santanu Sen (West Bengal), Shri Deepak Prakash (Jharkhand), Shri
Dhananjay Bhimrao Mahadik (I\/Iaharashtra), Shrimati S. Phangnon Konyak
(Nagaland), Shri Ram Chander Jangra (Haryana) and Dr. Sonal Mansingh
(Nominated).

Pro-Khalistani activities on Foreign Soil

STl FOieT Al (HBRTSE) : 3RS TIRHT IR, H 3TUehT ikl BT arg il fh
3ITI Ueh 95 &1 THIR 3R AUl G, bl STRI 3{aR H IS BT AIdT (ST 2| BT &1
ﬁﬂﬁ@%%ﬁﬂ?ﬂ%@@wmﬁg,aemboldenﬁ?%%,ﬂ%ﬁ
R AT IR SRR IR AR T BT &gHD] < 32 &) d I8 db Had & b 87 TIR
ST Y TS I 99 A IST Q31, TTIATHE UR Jcdh A1, Al 39 I8 & ol UTH
AT &, 97 TR BH Pel 7 hal AT AR R BT STl 81 IR, BT & d
HTS] & 12T AR ReTerd g4l a8 ¥ escalate Y 1 981 WR S AN fewlHeH o,
S 98 IR HRIRG 8, S9d! 9 fhar ST &1 91, 96 BISRTH & A1 bilboard
MY ST e ¥ fb S7el B4 b S| § Al § o 59 dey o 84 uIfoa™e &
AT A Udh T AT <11 STRs] © Toh 399 avE &l Mfafaferi g% Wierd 78] 8 iR
8H &Y ?b—l'\j_m_s‘ PN to ensure the safety and security of every single citizen of this
country. 3MHR®T Wl 89 8 BT & & 89 Sl g B~ b ST sMRep Ricio T €, S
JMIhdTel 2, 9 MEA & ATETH J 3R Scfooid USidisT & A1 9 S¢ RIoTh
HNATS DY, ITh! AT I H AU, ITH] S AT F I8 Aol o1 S bl 8, 98 ol
ST ARG AR, § 3 H1egH A Jg! de1 a18 o) A fh &9 39 IR TYRdT 9 &ard
<A1 TV 3R 39 TR HRATg HR-1 a8y

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member, Shrimati Priyanka Chaturvedi: Shri Sanjeev Arora
(Punjab), Dr. John Brittas (Kerala), Shri Sushil Kumar Gupta (NCT of Delhi), Shri
Rajmani Patel (Madhya Pradesh), Shrimati Phulo Devi Netam (Chhattisgarh), Dr.
Santanu Sen (West Bengal), Dr. Fauzia Khan (Maharashtra), Shri Maharaja
Sanajaoba Leishemba (Manipur), Shri Kanakamedala Ravindra Kumar (Andhra
Pradesh), Shri Jawhar Sircar (West Bengal), Shri Sandosh Kumar P. (Kerala), Shri
A. A. Rahim (Kerala), Shrimati Sulata Deo (Odisha), Shri Abir Ranjan Biswas (West
Bengal), Shri P. Wilson (Tamil Nadu), Dr. Sasmit Patra (Odisha), Shri Deepak
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Prakash (Jharkhand), Dr. Kanimozhi NVN Somu and Shri Ram Chander Jangra
(Haryana).

This is an important issue. | discussed with floor leaders so that a voice from
this august Chamber can go to the entire world. Now, Shri Prakash chik Baraik.

Issue of Provident Fund of North Bengal Tea belt

it Tl I aRES (UfegHt I er): FFEg wufa weey, wifdse e @l
3MER | SIS DI AMARIAT & BIRYT YRFH! STl & AR IR SID] Bl 95 FRI
ARSI DT FHAT BRAT TS T &1 $H I P BIRY] HHATRAT bl Y DI Agfaer
g1 V8! B 3R Wifdse B &I I-RIR 89 I &l F] e X8l B

(MR. DEPUTY CHAIRMAN in the Chair.)

AgIeY, § g 91 A g 3R 91 I &I IR g1 H el S9erg 9
3T E1 $9h DHRU Y 58 A & d1& 91 IEMHT H Sl REIRHAC 8l &, S9
RerRde & 918 9 Al 3! Uifdsc s &1 U1 781 fierdn 8 vd &4 fafi= gar &t
GAGTAT BT AT HRAT TSl gl UREH! e ARDBR DI AT &I 731 &
FEINT I 95 AR B, 1 HHebi T YT AR FSIGRI & o1y fby 1Y &, SiY o,
ST D1 aeT, YA eTgvl faer, Y o1 ugT o | bR 91 U4y 4§ 797, o=
Uy ¥ TRy U [T R 1 ARSI 4iegH it iITel ARaR &I AT 4 HAT
BT 3R A I ADT P U ToITs TS Bl ifh MR foTh HURT & HROT IF7 T8
forer Y21 8 Ud 59 g & oRo 9 TR 97 A6 ©, 7 U1 TS 9T %2 §, U9 A8
a7 32 21§ 3T ATEgH  HATAT Bl T BT ATedl § b $H Sleg | 9leg ol
BN Ud T §9Te] & U g IRGR gRT T dRE B [agel=T B AT TS
STt 8, S9! fafi = UbR & QIS & 719 I Sl {HAT ST 9T BT plucking
R I HOTGRI DI, AN AOIGRI Bl ST el Sl &1 VA 3 AR Bl AR
TE B et 7, T AR 781 % ot 81 506 A1 € 984 9 U0 ST &,
STEl IR Aead &l FARAT B 3R 32 39 Jfaen & forg ff <a= uedr 21 7 g e
TTEdT § o AR & BRI S FARIT §, S S1dh B Yd 99 ddb ATeATg Al
TEI BT, 9 ddb- ATheATgT GAET Bl BTy I, Fiifd TTHIOT Ud TG SHHD] Bl
S IRYFAE B 7 B

SIS, 100-150 ATl F AR STHIF & Ug I ol feAis off, 5T TRBR BI
AT G H3 FHAT g1 Sl 7 10 U 11 TR Bl 3elqR §R Ud Siedrs el |
T FIRAT UT B &1 Ud TS 1T ST B bl STHIH BT g7 foIT ST 8T 81 596 A1
B 32 TR g9 & 1T 91 1 g, 20 B9IR 9 U <11 92 €, <1 WRIE1Y &l 98Ied,
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YR H Phad YfeaHl §7TeT H 917 BT UiSdT el 8Id1 7, dfew iR wed # 9} g
g, STel #orgx] ®I A GauTg T1 e §1H amuds #regd | 39 HeX 3 Aeferd w
& oY &8 BT § Ud AT 9 4l 8 &l § b $99 HeR Bl Sleg | Seq ol [l STy
T ATy ST DI 3HB! Fae el FHYRT ST, USR] 9gd-98d g=iarg, 59 BT,
ST A, /1T, |

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Prakash Chik Baraik: Dr. Fauzia Khan
(Maharashtra), Shri Jawhar Sircar (West Bengal), Shri Sandosh Kumar P. (Kerala),
Shri P. Wilson (Tamil Nadu), Shri Mohammed Nadimul Haque (West Bengal), Ms.
Dola Sen (West Bengal), Dr. V. Sivadasan (Kerala), Shri Niranjan Bishi (Odisha),
Dr. Sasmit Patra (Odisha), Dr. Santanu Sen (West Bengal), Shri Abir Ranjan Biswas
(West Bengal), Dr. Amar Patnaik (Odisha), Dr. Kanimozhi NVN Somu Dr. John
Brittas (Kerala) and Shri M. Mohamed Abdulla (Tamil Nadu).

JhTe f2eh TRIgD Sil, ATYDT g -dgd g=gdrg| A ST, AR USHRID,
'Demand for setting up an Indian Maritime University Campus in Odisha'.

DR. AMAR PATNAIK (Odisha): Sir, | am speaking in Odia.
MR. DEPUTY CHAIRMAN: Please.

Demand for setting up an Indian Maritime University Campus in Odisha

DR. AMAR PATNAIK (Odisha): Sir, | am speaking in Odia. It relates to our demand to
the Central Government to establish an Indian Maritime University campus in Odisha.
*"Sir, the Indian Maritime University was established under the Indian Maritime
University Act, 2008. The University was established to facilitate and promote
maritime studies and research, and to achieve excellence in areas of marine science
and technology, marine environment and other related fields. It has six campuses in
Chennai, Kochi, Kolkata, Mumbai port, Navi Mumbai and Visakhapatnam. These
three campuses are doing good work. Odisha has a vast coastline of 480 kilometers.
This coastline has many ports and land has been earmarked for fourteen more ports.
Odisha has a rich and acclaimed maritime history. In ancient times, Odisha had
overseas trade relations with many South Asian countries. Sir, the hon. Prime

* English translation of the original speech delivered in Odia.
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Minister of India, Shri Narendra Modi had mentioned the Baliyatra (voyage to
Bali) during his address to the people in Bali and lauded its rich tradition. Odisha was
well known for her navy. It not only advanced its economic interests but also had
large cultural impact on nations like Sri Lanka, Thailand and Brunei during its overseas
trade relations with them. In addition to having a vast coastline, Odisha is rich in
natural resources and has the potential to become a hub for mineral transportation. In
addition to that, if the Skill development programmes could be linked to that then, a
large number of people could be trained, which in turn would create huge
employment opportunities. At the 3rd meeting of the National Sagarmala Apex
Committee (NSAC) held under the Chairmanship of the Union Minister of Ports,
Shipping and Waterways, the Odisha Government emphasized and highlighted the
importance of economic and cultural development in the overseas trade relationship,
and requested the Centre to examine the proposal and help set-up a university for the
future development of the maritime sector in Odisha. These will not only further the
development of Odisha but Bharatvarsh (India) will also get an opportunity to have
collaborations and treaties with many international organizations and an integrated
corridor can also be created. |, therefore, urge the Centre to establish an exclusive
Indian Maritime University campus in Odisha. We have a Maritime Museum, and
adding a campus to the whole set-up will expand it manifolds, benefiting the people
of the state and our country."

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Dr. Amar Patnaik: Dr. Fauzia Khan
(Maharashtra), Shri P. Wilson (Tamil Nadu), Shri Niranjan Bishi (Odisha), Dr.
Sasmit Patra (Odisha), Dr. Santanu Sen (West Bengal), Shri Abir Ranjan Biswas
(West Bengal), Shrimati Sulata Deo (Odisha), Dr. John Brittas (Kerala), Dr.
Kanimozhi NVN Somu and Shri M. Mohamed Abdulla (Tamil Nadu).

Shri Masthan Rao Beeda. 'Need to support and enhance the horticulture
sector in Andhra Pradesh’.

Need to support and enhance the Horticulture Sector in Andhra Pradesh

SHRI MASTHAN RAO BEEDA (Andhra Pradesh): Thank you, Mr. Deputy Chairman,
Sir, for giving me an opportunity to speak on importance of horticulture in the State of
Andhra Pradesh. Sir, Andhra Pradesh was amongst the top States for fruit production
during 2021-22, producing approximately 1.8 crore metric tonnes of fruits, as per



[ 12 December, 2023 ]

Ministry estimates. The horticulture sector is critical to the State's agricultural
landscape and includes a diverse array of crops with mango, banana, orange and
papaya leading in production.

Horticulture is rapidly growing, with Andhra Pradesh aiming to become a
significant horticultural hub, exporting its produce globally. This transition to
horticulture provides a climate-resilient and higher-income alternative for farmers,
contributing to food and nutritional security in the State and country.

However, India's share in the global horticultural market remains a mere one
per cent. The sector faces numerous challenges, such as small operational
landholdings, irrigation inadequacies, poor soil management, inadequate
transportation infrastructure and fragmented supply chains contributing to delays.
The perishable nature of produce and the lack of equitable cold storage and
warehousing facilities across States lead to wastage, affecting profits. Addressing
these issues and taking the required action, such as expanding cold storage facilities,
is crucial for unleashing the sector's full potential.

|, therefore, urge the Government to support and enhance the horticulture
sector in Andhra Pradesh, boosting its contributions to sustainable agriculture and
increasing our country's exports in the global market. Thank you, Sir, for giving me
the opportunity.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Masthan Rao Beeda: Dr. Fauzia Khan
(Maharashtra)), Dr. V. Sivadasan (Kerala), Shri Kanakamedala Ravindra Kumar
(Andhra Pradesh), Dr. John Brittas (Kerala), Shri Abir Ranjan Biswas (West
Bengal), Shri P. Wilson (Tamil Nadu), and Dr. Santanu Sen (West Bengal), Dr.
Sasmit Patra (Odisha), Shri M. Mohamed Abdulla (Tamil Nadu), Dr. Kanimozhi NVN
Somu and Dr. Amar Patnaik (Odisha).
Now, Shri Niranjan Bishi; request to exempt GST for handloom sector.

Demand to exempt GST for Handloom sector

SHRI NIRANJAN BISHI (Odisha): Thank you, hon. Mr. Deputy Chairman, Sir, for
giving me an opportunity to raise the matter of urgent public importance on the matter
of urgent public importance to exempt GST for handloom sector.

Sir, the fact that GST has been implemented in the textile sector, especially,
the handloom sector after its implementation in 2017, has not produced the desired
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results. Cotton fiber, yarn and fabric which were not taxed, attracted five per cent
GST and for fabrics from hand-made yarn, it would be 12 per cent for the yarn and
five per cent for the prepared fabric. This translates to simply mean that the weaver
would now have to pay GST for the yarn they purchase, colour dyes they use, print
jobs they complete, and a host of other things that involve materials or processes for
the entire process of creating a handloom fabric, in addition to their woven fabric.
This will have a declining effect on marketing turnover of handloom products and,
therefore, adversely affect the earning of the weavers engaged in this profession.

This had an impact on 43.32 lakh workers and weavers who account for 14 per
cent of the total textile production in the country. Even the elementary education level
among these workers is very low which makes it difficult for them to comply with GST
through filling of forms, observance of procedures and other formalities and to seek
out help from professionals dealing with GST, who have an attached cost for their
services and additionally would force the weaver to travel to urban areas, adding to
their financial misery.

The State of Odisha has a rich culture of handloom and textile. To help the
handloom weavers with the financial burden caused through GST, the Government of
Odisha led by our hon. Chief Minister, Shri Naveen Patnaik, has enhanced the
interest-free loan assistance for the weavers and handloom artisans to Rs. 1 lakh
under the Bunakar Assistance for Livelihood and Income Augmentation (BALIA)
Scheme. Weavers can avail of working capital as per their requirements to a
maximum of Rs. 1 lakh from the bank at zero per cent interest. The BALIA Scheme is
being implemented in Odisha both in urban and rural areas.

Therefore, | believe that exemption of GST for the handloom sector can be a
major extension of helping hand of these workers and can further help to preserve the
rich culture and traditions of our country. Thus, in order to encourage promotion of
handloom products, | urge upon the Government of India, through you, to exempt
GST from handloom products.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Niranjan Bishi: Ms. Dola Sen (West
Bengal), Dr. V. Sivadasan (Kerala), Shri Kanakamedala Ravindra Kumar (Andhra
Pradesh), Dr. Fauzia Khan (Maharashtra), Shri Jawhar Sircar (West Bengal), Shri
A. A. Rahim (Kerala), Shrimati Priyanka Chaturvedi (Maharashtra), Shri Imran
Pratapgarhi (Maharashtra), Dr. Sasmit Patra (Odisha), Shrimati Sulata Deo
(Odisha), Dr. Santanu Sen (West Bengal), Shri Abir Ranjan Biswas (West Bengal),
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Dr. Amar Patnaik (Odisha), Shri P. Wilson (Tamil Nadu), Shri Kamakhya Prasad
Tasa (Assam), Dr. Kanimozhi NVN Somu, Shri M. Mohamed Abdulla (Tamil Nadu)
and Dr. John Brittas (Kerala).

Now Shri Ram Nath Thakur; demand to have uniform pricing of gas cylinder at
Rs.500/ - per cylinder throughout the country.

Need for uniform pricing of gas cylinder at Rs.500/- per cylinder throughout the
country

7 M 1 B1GR ([NER): AT IUFHYT HBIGd, JATIT 31 I DI § dlel Bl
AR 1, SHF 7Y 31U g=ars| BTG H Al HIYU[ & SIRT HISIT §IRT
TN T RYelSR o1 &1 araaT fhdn 7T 91| I8 3res! d1d & A1y 9er #3i1 Sif &
dBY IR GA1d AT AT AT X < H 17 Rieiex & a1 U A B aT2Ql <2 H 11
12 1 B9 Tl Riefex ™15 19 e 8T 2, R IRER 6 1 7 A1 39 Ui Reisy
Yl | HATHT BHT BT 27 "TETTHH] Soodell AT H ATHIIERIT BT 500 WUY 3 Afeh
X IR Uil 199 Rielex <91 § At I81 B 61 €89 & 98y "9a=H3l Soetadl Ao’
& AT & 17 200 BUY 3R 5 7T & G FHT AT & FAHI 100 HYY B! T8
<1 TS, offded ot ot S IS & J8d 600 T ¥ AP X W WITHAT Sood el
AT B AT ARRATY AT 19 WG & 10 9reg 71 feed! § 14.2 fharum &1
SHRT® Rieley 903 TUU H B IR Soodell 9T & foIv 603 39 H %,
DIABI H 929 TYY H & AR Ioodall JHIHIRIRT o [Ty 629 BU H 2, g H 902
I H & IR Soodell SHHIRRT & fov 602 39 § 8, ITs § 918 Y H & 3R
Soodal R & ol 618 ST H 81 ALY A1 8 fh ISR <27 # 500 TUF B &
TR I4ATs 9 Riefex &1 3 AT 31091Y, U8 gAY MU fa=iit B

it STufa: S | A 9e GRS SRAT I18d ©, 9 AT A 99 G
AT HIg \_rﬁ, MY UfhaT Sd 81 The following hon. Members associated

themselves with the matter raised by the hon. Member, Shri Ram Nath Thakur: Shri
Jawhar Sircar (West Bengal), Dr. Fauzia Khan (Maharashtra), Shri Kanakamedala
Ravindra Kumar (Andhra Pradesh), Dr. V. Sivadasan (Kerala), Shrimati Jebi Mather
Hisham (Kerala), Shri Pramod Tiwari (Rajasthan), Ms. Dola Sen (West Bengal),
Prof. Manoj Kumar Jha (Bihar), Shri Imran Pratapgarhi (Maharashtra), Shri Rajmani
Patel (Madhya Pradesh), Shri R. Girirajan (Tamil Nadu), Shrimati Phulo Devi Netam
(Chhattisgarh), Shri Elamaram Kareem (Kerala), Dr. Amar Patnaik (Odisha), Shri
Sushil Kumar Gupta (NCT of Delhi), Dr. Sasmit Patra (Odisha), Shri Abir Ranjan
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Biswas (West Bengal), Dr. Santanu Sen (West Bengal), Dr. Kanimozhi NVN Somu,
Shri M. Mohamed Abdulla (Tamil Nadu) and Dr. John Brittas (Kerala).

Dr. Ashok Bajpai; concern over increase in cases of encroachment in river bed
areas.

Rise in cases of encroachment on the river bed areas

S1. 372N JIOTUAT (ITR YQ9N) : A SUAHTIT HE G, H AU ATETH | F& Bl
&M b TR A9 &Y 3R AR HRAT =rsdl gl 3Tl <2 & favid Afedi &
catchment area @1 FIRTR Apa 81 V81 &, [T Tl I8 81 R8T & f Afeai gk~
R Redt 51 381 € 3R S9a1 thaltd 991w 81 %81 7, foTas 3 fo= 91 & 99
de1 B 1 AR, W Afal IR R &) e RKar kgt 6t 7, i1 5 &
:lﬁ?ﬂ'%,?WWW@W-WWW%,B_*f:iﬁ'ilsfib—[\_rﬁ?ﬂcatchment
area &, 39 YR AT IRGIT g97<T ST BT &1 AN T B BT HTH B I8 & 3R
el FRAR Ryl =rell ST RET 8, Y Ueh TR Hadhe I~ 81 I8 8| AR,
$HP ol BHART Y- STl WR FARAR <1< ST ¥81 &, SN <20 &1 7761, dfch gl &
fore g o &1 fawy 81 A=eR, U ga1 IR fawg & f afe s e s )
S T8 T T, A1 984 1 Afadi gR-4R e 81 SIe S 8Iel-8Iel A g,
P13 Bl Hhe | Ts AT Bl AT 39 A<l & catchment area § Wl &R I8
g, 79 i &1 o <2 € &R Afeat figw gkt 5 <8 €1 ArweR, § 09 iR
ST BT 3R AT & HAIEIH W AIBR BT LT DB HR §Y I8 G b 39 TR
g} BRIaTe! 8|

IR, ST 81 Fal, I g IR S d1ex dieisl off, drele s3Te o,
IR &, ST Y JTfTHAT 81 RBT B, SHBT URTd BN AT d&T Sy It g4
2 g, for ao18 9 gART - 9a W) RO - &9 81T <77 38T 21 89 37 d1ex
TSI 3nfe THM TIT &< I B, <ifth 89K U S 91e 8, dfed &rel 3 89T
T 3R TTeTd, S AN Y-TTH STel WX HRET0T H U g1 AT BT fFded o o,
3ITST I UR &I 511 g1 Hahe BT 3N 1 3R §9 TR FHY & &I 8] 9T 1T,
3l 98T e ST~ BIT| 3T ITel FHI H U9 & U1 BT Hebe BT AT-IaN, ST &
T, 7 I AL, BICT-BICT AT U AH SH A6 981 & Y- el TR Bl
A 93T Gohd & IR Rars & Gl BT 9t 917 BT BT B Adhd 2l offh oig Al
1 81 XM, 1 QAT B4 B2 ATST 81 I8 V81§ b WA Jemd [egpet siral i)
TST ST HR 90T &1 &1 AT AT BT, ATATS] BT AfTHHOT B B & 3R WA
YO S [Iog BIs BRATs sl BTl AT MUY AT & fb RPN 39 W)
TR A foaR &R IR 98 I WReRI &1 9 ffdse B f 3996 fdeia o= aren
S R Afedt €, SaT WReqvr fHar Sy den 84 Al &, 5 i 8 @ g,
QST DR DI (ST H B BT S| AT 89 THH AS DI 1R SIS b HUR
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TG -BRIS Wd BRI 8, Afhd AfSAT & GeT0 & fTv g9 mafiear 81 8l
T (AT P HRET0T & forg § =T foh AR $9 IR &1 <

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Dr. Ashok Bajpai: Dr. Fauzia Khan
(Maharashtra), Shri Kanakamedala Ravindra Kumar (Andhra Pradesh), Prof. Manoj
Kumar Jha (Bihar), Dr. Sonal Mansingh (Nominated), Dr. Radha Mohan Das
Agrawal (Uttar Pradesh), Shrimati Seema Dwivedi (Uttar Pradesh), Shri Vijay Pal
Singh Tomar (Uttar Pradesh), Shrimati Ramilaben Becharbhai Bara (Gujarat), Shri
Dhananjay Bhimrao Mahadik (Maharashtra), Dr. Santanu Sen (West Bengal), Shri
Abir Ranjan Biswas (West Bengal), Dr. Sasmit Patra (Odisha), Dr. Amar Patnaik
(Odisha) and Shri Abir Ranjan Biswas (West Bengal).

ggATe, A1 ST, 372 qrorudl il AT &7 1Heis SISt Sff - Demand

to provide houses to Gadia Lohars in Delhi and take steps to uplift the social status of

this nomadic community.

Demand to provide houses to 'Gadia Lohars' in Delhi and take steps to uplift the
social status of this Nomadic Community

it ITEE SITST (BRATOM): A SUFHIINT A8Igd, § e 1R vy 31 3R
H& &1 & &A1 AT8dl g1 ATgaR, $8 @i, S IRg-faddt 89 &1 @i =d §
3R $B I, S TRIET & HSTT & M IR I SAhx Tl BT 3T+ oIl &, JLT 1
H I 3l IBxT g ARF I DI ST &b A 3 ST AR, F 2001 H
fereet § YRR STar U1t &1 SRR o, e e 4301, A e aifed g
g1 | IBIH TR GH, S ST, MSAT ABR b G Bl A1 975 a7
WY 3Tc e fagRT aoridl & IREBR ¥ dohlel e fadmr w41, i orid AR 9
AN & Adex-2 F MSAT ANERT & foIU BIS Fole g9 BT o1 BT RIom=ag
HIATIAT| AFIAR, 2 Y & HIIGIA H I Feled a9 B IR 81 1Y, Nd1 Sgre
dehTel e [ #30, sft e ey Sit 1 fhan 39 woicd # dad Uh
RERIRN HHRT 3R 19 76 B B & ol b gabrT ATl S99 ST a1 (=97 o
3R 35 & T U Feled | AR, §1 AN &l SHIY Bl o ool § Bk wiid
T SIfErT S B ARBR AT 778, S 2013 TP il $HD 918 foeil § 39 3eH
el & A BoNIdTe Sil & IRBR AT Ts, ST 31T ff Ixee &1 HTRIAR, 20 ITeli I I
TICH WTell Ig & 3R I WEER B Bl HIR W &, oAl MSIT ABR Heardi 1R
Tl & d9 S 81 AUAR, RIS & A 819 BT @i I arell BN 3R S
JATSHY UTET BT 39 TS Hdgs 4T BT Bls SSIERUI A8l Fel FhdT Bl
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HRT HRA IRHR H 3MUE & b STRh [0 IR R HH oD S Felcd D
TRET HRAT BR Y ST ABRI Bl AT SV IR g81 fIoted), gt g2 dravst ol
JAgTg &1 SMYI 3R Y Feicd $HH ISd 8l, dl AR Tl g1 B Ih! IAaiRad
feparT STV 31UehT Igd-agd g=ydre|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Ram Chander Jangra: Lt. Gen. (Dr.)
D.P. Vats (Retd.) (Haryana), Shri Harnath Singh Yadav (Uttar Pradesh), Dr. Sasmit
Patra (Odisha), Dr. Santanu Sen (West Bengal), Dr. Amar Patnaik (Odisha), Shri
M. Mohamed Abdulla (Tamil Nadu), Dr. Kanimozhi NVN Somu, Dr. Fauzia Khan
(Maharashtra) and Shri Abir Ranjan Biswas (West Bengal).

SHRI NARAIN DASS GUPTA: Sir,..."

MR. DEPUTY CHAIRMAN: Nothing is going on record. Now, Shri M. Mohamed
Abdulla; Demand to constitute Food Processing Ministry to improve cold chain
infrastructure in the country. Please speak. That will go and record.

Demand to constitute Food Processing Ministry to improve Cold Chain
Infrastructure in the country

SHRI M. MOHAMED ABDULLA (TAMIL NADU): Sir, India suffers from a serious level
of unbalanced distribution of food. Something even more worrying is that the country
wastes a significant portion, which is approximately sixteen per cent of its farm
produce, such as fruits and vegetables due to less availability of cold chain
infrastructure. Often, we see the practice of farmers destroying their produce instead
of selling it at awfully low prices. Our Indian food processing sector has a tremendous
capacity for growth that can improve socio-economic condition of the rural masses.
However, the performance of this sector is lagging substantially when compared to
other developing nations. India is ranked first in the production of milk, banana,
papaya, mango, ginger and pulses globally. Sir, however, the overall processing level
of the perishable products stands at just ten per cent, which significantly limits to the
processing capacity when compared to other nations, such as the U.S.A., France
and Thailand. Despite having the advantage of favourable, agri-climatic condition, the
Indian food processing sector lags compared to global food processing supply chain

* Not recorded.
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in terms of overall productivity. Many food processing businesses operate in the small
and medium enterprises sector, which often lacks the resources needed to upgrade
their facilities and machineries to latest technology. Hence, it faces challenges like
wastage and contamination. Sir, considering the present situation, the Union
Government must take immediate action to improve the cold storage and logistics of
farm produce at the village level across the country. | also call upon the Union
Government to announce a minimum selling price for all farm produce, and announce
special schemes to build more cold storage centres across the country, to benefit the
farmers and to prevent unforeseen price hike of the agro products which are badly
affecting the common man. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour mention raised by the hon. Member, Shri M. Mohamed Abdulla: Shri
P. Wilson (Tamil Nadu), Dr. John Brittas (Kerala), Shri Abir Ranjan Biswas (West
Bengal), Dr. Fauzia Khan (Maharashtra), Dr. Santanu Sen (West Bengal), Dr.
Sasmit Patra (Odisha), Dr. Amar Patnaik (Odisha), Shrimati Jebi Mather Hisham
(Kerala), Shri A. A. Rahim (Kerala), Dr. Kanimozhi NVN Somu and Shri Ahmad
Ashfaque Karim (Bihar).

The next speaker is Shrimati Mamata Mohanta; request to promote Santhali
Sarees in the country.

Need to promote Santhali Sarees in the country

SR W AEan (3NfSe): UMW AEIey, MUdT gware f& ma g9 39
Hecaqul favy U= i &1 |l T B

HBIGY, NS H HATA TR Bl To! AEE] 5l b AMSe H & 781, HRd
S P 984 A A1 H D! AMTE] 5 FIBI, TRART 3R Sia-3ell & AR H I8
HAT G 391 AR U8 a vEdl &1 $9 AT DI WI9T Dl Ul 81 Alaem &
3adl STl W A fhT AT 81 I8 TG AU UBId, HUS] bl b HI BHIB!
=gl H YEdl 81 WAT AT I ARl §RT Fd8R b ST aTel a3 bl FATell,
STl 3R UBT AT dlerd &l 39 AATel ATS! Bl 8 bls d5d UHE HRdl &l I8 ATS!
9 9a &I AR A Al S[S1 g8 81 S9d foly Yo, ud, wrdl-are o fafire=
PHIIPHAT H T8 ATS! Yg-T1 31T BIell &

IS, ATYD] 1 5 (b <27 DI ULH ANTRS, ASTH2H ISURT SI9al 4 Sl &b
39T UEU FHRIE H I FATell st B1H! Tt | it oft| I8 Irs! g9 d8™fed
RIS ST T WY 98 UHS 2| aorHT AAY H 5 AATel AT Bl HReT0T 3iR gerar o
Pl SRR Bl U FHTST & ATHTINTS - 31T fad = § IRTeT= 8|
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TEIGY, H AYHT €T ATHIA PRAT AT b NS B FIAG ATS! Bl
BTH! Igra1 e 21 e & AR it # Faergd At ot &) whie 99 gt ¥1 09
1 GATAT FTST bl Y Uicare &1 STd 2l

IS, H 31Uk AT H I HATAT F AqRIY HIAT Al b Ferelt 3f”
STl ATS! & R0 3R fIahra & foIv hed ISTU 91U, g=die|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour mention raised by the hon. Member, Shrimati Mamata Mohanta: Dr.
Sasmit Patra (Odisha), Dr. Amar Patnaik (Odisha), Shrimati Sulata Deo (Odisha),
Shri Niranjan Bishi (Odisha), Shri Kamakhya Prasad Tasa (Assam), Ms. Dola Sen
(West Bengal), Shri P. Wilson (Tamil Nadu), Dr. John Brittas (Kerala), Shri Abir
Ranjan Biswas (West Bengal), Dr. Fauzia Khan (Maharashtra) and Dr. Santanu Sen
(West Bengal), Dr. Kanimozhi NVN Somu Shri M. Mohamed Abdulla(Tamil Nadu).
The next speaker is Shri Digviaya Singh; demand to implement the
recommendations of Koshiyari Committee in respect of Employees’ Pension Scheme,
1995; not present. The next speaker is Shri G.V.L. Narasimha Rao; need to
implement urgent measures for revival of RINL, Visakhapatnam Steel Plant.

Need to implement urgent measures for revival of RINL, Visakhapatnam Steel Plant

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Thank you, Mr. Deputy Chairman,
Sir, for giving me this opportunity. My Zero Hour submission is regarding 'need to
support and strengthen RINL, popularly known as Visakhapatnam Steel Plant.

Sir, the steel plant was established in eighties after years of agitation and
sacrifice of lives of 32 people. The plant came into production in the year 1989. There
has been a demand for preferential allotment of captive iron ore mines. Successive
Governments have not provided these mines and as a result, the cost of production
of RINL is significantly higher compared to the same in other plants. Sir, for ten years,
Congress came to power in Delhi in 2004 only because they won 34 out of 42 seats
from Andhra Pradesh. But, despite that, they also had their Government in Andhra
Pradesh from 2004 to 2014. But there was a complete neglect. There was no
allotment of captive iron ore mines in favour of RINL. On the contrary, they invested
over Rs. 2,000 crores in a Forged Wheel Plant in Raebareli, several thousand
kilometres away, only to placate their Congress President and also the then and
present MP from the same constituency. They also invested at a time when RINL had
cash reserves. They invested over Rs. 14,500 crores for expansion which actually put
heavy interest burden on RINL.
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So, the story of RINL, Visakhapatnam Steel Plant, is a story of complete
neglect and injustice. In January 2021, the Government had taken a decision for
strategic disinvestment but | am glad that this decision currently is not progressing; it
is stalled. Sir, since 2022, the third blast furnace has not been working. The third
blast furnace is not functional due to several issues and problems. So, | call upon the
Government in this regard. Also, the salaries of the executives, pensioners and
contract workers are delayed because of financial difficulties. Suppliers are also not
being paid. Executive promotions, particularly even the time-bound promotions for
executives, have stopped. Therefore, | call upon the Government to take urgent
measures for revival. In 2000, when RINL was referred to BIFR, the Atal Bihar
Vajpayeeji's Government bailed it out by giving Rs.1,333 crores. | call upon the
present Government to take urgent measures for revival, to provide promotions and
to take pro-employee measures. Thank you.

MR.DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shri G.V.L. Narasimha Rao: Shri
Abir Ranjan Biswas (West Bengal), Shri Kanakamedala Ravindra Kumar (Andhra
Pradesh), Dr. Fauzia Khan (Maharashtra), Dr. Santanu Sen (West Bengal), Dr. Sasmit
Patra (Odisha), Dr. Amar Patnaik (Odisha), Dr. Kanimozhi NVN Somu Shri M.
Mohamed Abdulla(Tamil Nadu).

Issue of digitisation of data on India Digital Ecosystem on Agriculture (IDEA)

SHRI ANEEL PRASAD HEGDE (Bihar): Mr. Deputy Chairman, Sir, | thank you very
much for giving me time. Sir, the Government is proceeding blindly with digitalisation
in agriculture without first putting a legal policy framework in place. Although a draft
of the policy paper, India Digital Ecosystem on Agriculture, IDEA, was shared in 2021
inviting feedback, there has been no final draft since. There are also serious concerns
if the policy, whenever finalised, will be farmer-friendly because the Committee
working on this policy did not have a single farmer representative. This policy vacuum
has not stopped the Government from signing one-year MoUs in 2021 with 11
companies to develop proofs of concept of AgriStack. Two years later, there have
been no updates about the successes and outcomes of these MoUs and how the
Government will proceed in this regard. In the interest of transparency and
accountability, the Government needs to share details about the work done under
each MoU. As the Government actively promotes digitalisation in agriculture, there
are questions if this will benefit farmers or further lead to their exploitation. E-
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Sahamati is being touted as the consent manager to help farmers safeguard who all
can access their data. While ensuring such consent is extremely vital and necessary,
it is not sufficient to ensure that farmers have full control of their data. What is needed
beyond consent for meaningful data protection is participatory governance over data.
People and farmers should be able to decide what digital services can do with their
data rather than digital services making the decision and then using the fig leaf of
consent to coerce people to use their services on unfavourable terms. Just like
shareholders can vote in the AGM of a company to decide what the company can or
cannot do or citizens of a country can vote to decide who will govern them, people
who use digital services should be able to vote to decide what the service can or
cannot do with their data. In conclusion, | request the Government to ensure that all
digital infrastructure is governed in a participatory manner. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shri Aneel Prasad Hegde: Shri
Ahmad Ashfaque Karim (Bihar), Dr. Fauzia Khan (Maharashtra), Shrimati Jebi
Mather Hisham (Kerala), Shri Abir Ranjan Biswas (West Bengal), Ms. Dola Sen
(West Bengal), Dr. Santanu Sen (West Bengal), Dr. V. Sivadasan (Kerala), Dr.
Amar Patnaik (Odisha), Dr. John Brittas (Kerala), Shri M. Mohamed Abdulla(Tamil
Nadu), Dr. Kanimozhi NVN Somu and Shri Sandosh Kumar P (Kerala).

Need to save great dance forms of India

S1. A AFRTE (SR : STFHTIRT H81G Y, I8 eb V4T 499 B, which needs

the attention of the entire country. We speak of the tangible heritage that we are
unable to think of the intangible heritage which has kept our country intact despite so
many attacks. Our culture and traditions, civilizational values have remained intact.
Especially, Sir, | would like to mention the fine arts of dance and music, which are the
USP of India in the world . WIR<TT TR¥RT # HIGT e xTol, RR1a &l 9gd #g<n &1 718 2
1120 & oY ST T W d 91 Hex 91 8 3iR Sl 3741 qR a¥idh ¥ $HTel 81 I8 2,
T8I IR A1 27 BIT Sl TSl BT JiT T T8 81 ! xSl dad &l 7 =dl I,
T B 79T, T T I, 7 I 9T - T g1 Ared | 94 fqgrd, 99 fage iR
Tt faemd enfiret €1 59 ey o 3 fdhelt g8 S WWuRTY €, SiH WIRd Bl e
el ¥ gigex 9l B Right from Tripura, Manipur, Assam, Arunachal to Guijarat,
Rajasthan down to Kanyakumari and Kashmir, this has taken India round the world.

JUAYT S Al S 8, Ul I, ST_Ieh! 8H JUIT Hed o, § I S H ¢S 88 g
BH CII 371331 T RATST HRp, WG B QR <9 H &I-3[ T audiences Pl ThS
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Y ¥ ol H as a solo dancer 90 TN H g §, B4 &I-QTg ©c db audience bl UHS
P IE &l 39 I8 99 GH 8l I8l & Group choreographies ﬁ@%, S At 3R
gifergs @t fherd 3 TEd 1 I8 BART Juadl 2, 9 foly @I institute 1M A1(2 T
ST 316 ITRATY fAed €, S Al $i9 Bl ARa- & 1T institute 819 @1Vl AfS I8
H GTFQT?[, &froT Bt GTFQTﬂ, if we allow this to die, a huge part of our cultural heritage
will also die. H AXBR F ANT Bl § b 200, 500, 1,500 HATHR I &, AT I U
HATHR DI TIIT, LT AR D! Hell 7, TART 39 2RSSl DI, $H GRIER Bl §F
TRA TS ..(AHT B =Y. H AR S E b SRR 59 gxaay |

MR. DEPUTY CHAIRMAN: The following Members associated themselves with the
submission made by Dr. Sonal Mansingh: Dr. John Brittas (Kerala), Shri Abir Ranjan
Biswas (West Bengal), Shrimati Priyanka Chaturvedi (Maharashtra), Shri Kamakhya
Prasad Tasa (Assam), ShriPabitra Margherita (Assam), Shri Rambhai Harjibhai
Mokariya (Gujarat), Dr. Kalpana Saini (Uttarakhan), Shrimati Sulata Deo (Odisha),
Dr. Santanu Sen (West Bengal), Dr. Sasmit Patra (Odisha), Prof. Manoj Kumar Jha
(Bihar), Dr. Fauzia Khan (Maharashtra), Shri Dhananjay Bhimrao Mahadik
(Maharashtra) and Shri Rakesh Sinha (Nominated).

Demand to direct NAFED to take suitable measures for processing the procured
Copra and to market the coconut oil as Bharat Coconut Oil

SHRI VAIKO (Tamil Nadu): Sir, the Union Government’s agency, NAFED, procured
copra coconuts from farmers at Rs. 108 per kilogram and keeping a stock of 1 lakh
metric tons from Tamil Nadu alone. It comes to only 10 per cent of total copra
production. The remaining 90 per cent of coconuts is sold in the open market.

Copra price in Tamil Nadu has come down from Rs. 90 to Rs. 85 per kg.
Taking advantage of the offer for sale through auction by NAFED, big companies
formed into syndicate/cartel and planned to bid at Rs. 65 per kg. This brings the cost
of copra per kg further down to Rs. 50 per kg and the price of coconut will come
down from Rs. 12 to Rs. 5 in the market.

Once this happens, the coconut farmers will be severely affected and they will
be at a heavy loss. To protect against such move, the South India Farmers’
Association is staging a protest at Jantar Mantar, New Delhi, demanding that the
Government agency itself should process and market coconut oil.

Sir, NAFED is procuring wheat from farmers and selling wheat flour under the
name ‘Bharat Aata.’ They also buy dal and sell under the name ‘Bharat Dal’ and onion
under the name ‘Bharat Onion.” Therefore, on behalf of the Indian coconut farmers
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and their associations, | am urging the Government to make efforts to introduce
Bharat Coconut Oil by directing NAFED to get copra processed and sold to public.
This way, both farmers and general public will be benefited by removing the
middlemen. Thank you.

MR. DEPUTY CHAIRMAN: The following Members associated themselves with the
submission made by Shri Vaiko: Shri P. Wilson (Tamil Nadu), Dr. John Brittas
(Kerala), Shri Abir Ranjan Biswas (West Bengal), Dr. Fauzia Khan (Maharashtra),
Dr. V. Sivadasan (Kerala), Dr. V. Santanu Sen (West Bengal), Dr. Sasmit Patra
(Odisha) and Ms. Dola Sen (West Bengal).

Need for increased funds for biodiversity conservation in the Chilika Lake

SHRIMATI SULATA DEO (Odisha): Thank you, Mr. Deputy Chairman, Sir, for giving
me the permission. dg Ydh dgd important topic %\*, ST effeen 9 Rele &=dT &l
‘India’s best kept secret’ @Wm?ﬁmaﬁﬁﬂﬁ'ﬁ%l TR 4 99 g3
brackish water lake T8 el i &1 H $HP A4 H He-l dTed! § - despite being
the first Indian site to be declared as wetland of importance under the Ramsar
Convention in 1971, the status of biodiversity in Asia’s largest brackish water lagoon,
Chilika, is under threat. 34T ST ST, 1 e ol H g AR AIGdRAT TS AT
g 31X 3l foreht # fdex i =l T8T 81 981 IR 9gd 9N A8ics g84 e &
foTg 311 € | et oidh S5 Ty 9gd ydglar S8 &l 3R <l WY, Al 98l W)
SN Sifep WY 81 foredT ol &1 Sl I ARETT dil & folv, SHd! S | 3@ &
forg, Sa®! TS Iafel SRI&d HR1 & folv I8 Udh decis 4l 81 &g GRAR di
RGP 9, Ta-HC 3h SfSTT B TRB H 2022-23 H 30.51 BRIS BV deais bl dhold
B b 17 fIT U 81 3R <1 1Y, < feredt ofd & forw I foosdt ot deeis & forw
Teh A1 U T UTagT T8 3N &1 U1 81 U1 ol g3T &7 BH TR b STATHC b
IR ¥ 919 B B, deois Bl AR BT DI 91 DR &, d 95 bl oI I8
T %\r, it I8 K@THT CARCER largest brackish water lagoon HEES @f, el &
TTgH | Al e o agd qieepd 4§ o, 3R B4 Ia-1 Uar a1 Ao, e o
P GReTUT & v A1y, df I8 il $ 8N? SN Tave &t it fedt od
SAATHE AATRET &, T8 98 TR B Ga B el o

HBIGY, AT AT ATEgH H Agd Ta-He W IRIY 7 fh 98 Su1eT 9 SO1e]
$ad foU dga e 7, ¥ fh 89 @1 SH®! 99T &) 39 9d, S9!
JrITSTIINIC! Bl HRIET B Feh| Iga ART TS @iy &, Sl [t et ofdh
H ferch € iR Bl 781 et €, S9d! 89 8ol B 39 o | 31 89 gl Y2 o b
Jg g8 RS &1 Ulse BT €, o8l W faSwr & uwell amd €1 a-dc 3%
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ANFSIT....(AWT Bl ©Y)... BTS BIC b gRT S AT R - 8F NN & SN 891 B, SFhT
I3 feAforer a2

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shrimati Sulata Deo: Dr. Sasmit
Patra (Odisha), Shri Dr. Santanu Sen (West Bengal), Dr. Fauzia Khan
(Maharashtra), Ms. Dola Sen (West Bengal), Shri Abir Ranjan Biswas (West
Bengal), Dr. John Brittas (Kerala), and Shri Niranjan Bishi (Odisha).

=IqTe | A1 ST, 1T HIg+ &9 3dTe] Sill

Demand to shift Health from State List to the Concurrent list of the Constitution

S1. YT AIEA T4 30T (SR U<): AT SYGHIRT #elqd, H AF-g g
HAT 3R AT W YRR HedTol H3i1 QT Bl ATHR Tbe BT AIG| 57 Q9T
¥ AfEerall 3R g=ai H T B I & ol I=1+ 2018 H GHITHAT Hob AT <A
Il AR YAl & 18 HI Sl RSTegd 84N AMH &, d 984 encouraging el ol 9y
2015-16 § BT AEIM A BE ATl & el # 58.6 ARTIA T & FH#I Bichl oA, ST A1
67.1 9fTerd &1 el Al H 50.5 URIRT WA BI BHI Bl Y, AT 98 52.2
Tfcrerd &1 fhelR a=di | 29.2 UfrRrd IF &1 HH1 sl o, JATST 31.1 Uferd g=ai |
G B B 2l .. (TALTH). .

St STUTAfa: ST 9184, 31T 98 HN a1d 7 B | TS|

S1. T A8 S AT [H2NR FIfTDTaH H 54.1 URTRIA A HI B! Bl T, 31T
59.1 Tfcrerd A ®1 Ul diferalel § g1 9gd 9 U 9y 8, O 48R, Uoi,
RTSTRAT, TSI, U T SR STR]-HeHR Y &, ST8l IR I8 HHI 984 3T
AT H &, TS G174 A SATET 2

GRS B o R R

TR, H Bl BT ISTERV T b [BRATCH SR H SB1+ GA Dl HHI UR I8 3]
=T o5 o1, <ifdh wears I8 8 1 ool g el § $Ral § 91 g B BH1 35
Tfrerd I 9N 39 Uferd 81 1 AddhTel § IE 14 TS I 9gdhN 27 TR¥C 8l T
IR Tt afgenali # 22 IR A ggH 31 IRNIC 8l T ...(FILIM). .

FHIRT WIS, I8 [4ug § STy oI Il § b WRd AReR &, AR
g HAT Sl & SR AT TR HAT Sl &b AR TR B qrasa 31T Hl G Bl
D4 g<il ST &1 81 H Ueh IQTERVT 1 <TG, H YT BTl fob SRl o 98l dR
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BTl SRTET T 2, AT TSI H Udh 3728 ST gaTl| R1el Bl 57 TRBR & vy
H BCIHR FHIAT Gl H oA DI B a1 111 § 39 9 ¥, 39 ARBR U 38
B b TRy ST He@qul vy 2, $afely 39 UR &1 fagm 1y

12.00 Noon
ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Now, Question Hour.
International cruise line in the country

*91. SHRI A.D. SINGH: Will the Minister of PORTS, SHIPPING AND WATERWAYS
be pleased to state:

(a) whether it is a fact that, at present, no international cruise line is touching the
Indianshores;

(b) if so, the reasons therefor;

(c) whether Government intends to give incentives to attract international cruise
lines; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND
WATERWAYS (SHRI SHRIPAD YESSO NAIK): (a) to (d) A Statement is laid on the
Table of the House.

Statement

(a) and (b) During 2022-23, 60 port calls and during 2023-24 (upto 31.10.2023), 29
port calls were made at various Indian Ports viz. Mumbai, Mormugao, New
Mangalore, Cochin, Chennai and Tuticorin by international cruise liners.

(c) and (d) To attract International Cruise lines, several incentives have been given,
as below.

(i) For berthing, cruise vessel is given priority over cargo vessel.

(i) Rationalised cruise tariff has been introduced.
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a. Port charges are recovered @ $0.085/GRT (fixed rate) and a
nominal passenger head tax of $ 6 for first 12 hours of stay at berth.

b. Cruise ships are provided discounts ranging from 10% to 30%
pased on volume of their calls.

(i) Ousting charges have been removed to attract cruise vessels.

(iv) E-Visa and on-arrival visa facilities have been extended.

(v) Single e-Landing Card has been introduced which isvalid for all ports in
cruise itinerary.

(vi) Cabotage has been waived for foreign cruise vessels. This relaxation allows
foreign cruise ships to transport Indian nationals from one Indian Port to
another Indian Port during their domestic leg.

(vii) In order to promote tourism, conditional IGST exemption has been approved
for foreign flag foreign going vessel when it converts to coastal run, subject to
its reconversion to foreign going vessel within six months.

(viii) During Global Maritime India Summit, 2023 a session on ‘Embark on a voyage
to attract 50 million Cruise Passengers in India by 2047° and a ‘Roundtable
with Cruise lines’ were organized with participation of stakeholders.

(ix) Up-gradation and modernization of Cruise Terminals at New Mangalore,
Cochin, Chennai, Mormugao and Visakhapatnam have been completed.

MR. CHAIRMAN: Supplementary No. 1; Shri A.D. Singh.

SHRI A.D. SINGH: Sir, we all know that opening of Indian ports to international cruise
lines requires a lot of infrastructure, upgradation and logistic support. You have to
develop state-of-art terminals with hassle-free, quick and timely immigration. How
many ports are being upgraded to international terminals and what is the status of
infrastructure development including road and rail connectivity ?

i sfiare 96 AEE: IS AT SR 7 Sl UL BT A7 ,SEH ITD I8 Hadl
o 3 TAR fEGA™ # U Y SR didt 18] M ¥ ,39% fory § AT 9ey
1 AT ATEl § b 23-2022H 60UIC Bled AR 24-20234 3741 T 29 ,UIE Bledd
3R d9ed 3MMY 81 [HIUT WISy ,A-1Y G o Sl 9% Y81 8 ,H b oy I
Wﬁ%wﬁﬁ 7ﬁﬂ?m§,ﬂqﬂaﬁrenovationm,WWW%%’Q
ITPI RFAIC DR 31! GG a1 &b (ol & DT Yo (AT FaT & 3R HH A B 5
UICH BT BTH BT 81 AT 8 AR gl 2UISH BT DHTH 4l STeg | STea YRT 8l S|

MR. CHAIRMAN: Second supplementary; Shri A.D. Singh.
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SHRI A.D. SINGH: The Government has just launched India’s first international cruise
vessel MV Empress to Sri Lanka. What is the response of the tourists to this cruise
vessel, particularly the foreign tourists? What are the future plans for India’s
international cruise lines? Since you are opening up Indian shores to foreign
international cruise lines, you will be in direct competition with them. How much are
we prepared to compete with these lines?

MR. CHAIRMAN: Hon. Minister.

it sfhiure T g FuTUfa S g9 A A9 gae 99 R e S 6
IJcd H 39 &3 | 9gd AN S R8! 5l A I G &b aR H GAT AT LSBT Sl
Ugel ST e @i oY g8 30RawR 2023 L5 T @ 211 98 TR U HE I A | RI1ET
3TeS! ARE | Tl AT AR 3l IFD! BH | HH IR ATl B i1 3118 g3 21 TR
A geft v & SR W T8 99 &1 U 991 &) 21 o {5 79 @t © s ot
GICH H AT infrastructure 81 8T § ,d1{d S8 Udh &1 o118 U 9T Giaemd firel g9 39
dRE &I infrastructure AN ASR UIcH H &R gl AT I8 W g1 & b <
ANRATAT AIoide & ,89RT Sl 7,500fhAHIeR & dReelsd 8 89 39 [
PIRTATS BT AR WIoide & Iaiid STod HR- Bl I I8 & 3N 39 TN B
A1 g% 81 B I9H  8029TSTded o7y 9 3R H I H  2004ToTded IR R foly Tg
B AR IS | Sl 99 UBT § LS9 folg # S 91 e § f g9R Sl Bie-
BIC M UIcHd & I1 ST&1-STal ¢ A2y , g8l ¢ g9a14 3R I € Td Yerd
PAfFefde] T <, sea transport 38T ARE I T 3R pollution & BT 3R
IGH o1 TR AT I T 9 U2 &b SR 4 ] &1 6l

MR. CHAIRMAN: Third supplementary; Shri G.V.L. Narasimha Rao.

SHRI G.V.L. NARASIMHA RAO: Sir, about three months ago, Visakhapatnam Port’s
International Cruise Terminal was inaugurated by the hon. Minister and the hon.
Minister of State. | would like to thank the Ministry and also the Prime Minister for
such a great facility to Visakhapatnam. My question is this. So far, no domestic or
international cruise operations have started. So, | would like to know as to when
these services would begin. Second, as a part of that question, | would like to know
what the role of the State and Central Government in introducing these cruise
operations from Visakhapatnam is because the pilot operations have had a huge
response. | would like to know when the proper operations would begin.
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2} #91e I/ AEH: FUIfd AeICd, ga- faemamaes 4 o g g% & €, 59
PR § AR ST BT gId1e BRal g b J I IH HrihH H 1 89 8 '8 4
TR &b <20 § AR ol 8, ST 41 ofd &, BAR Ryysicied g8l o &, d1fd 34
RO TRSH BT JAR G4 SHTE] IR &1 G AR SISTT H SATET R, vessels AT e
797 TRE ¥ SBIM e b IR | gel, A1 Uic I d1 & H 81 59 9 d ST B B
forg #RRT, FREd AR W, 89 S9®! Hag B B9 Slea-A-Sle oA 98 &
HII-HY , RS TR GG & [l Wl B8R TRE A YATH PR IS ol T8 I8 eI
fRra &1 a1 71 # il wie gId1 &, 98 &1, a8l 4l 9N} SRR SR 1 911 §AR ey
qIeRAN &, B9 S Ul Gl STT8T IR ¥ bR Bl DI PR 8 6

MR. CHAIRMAN: Fourth supplementary, Shri K.C. Venugopal.

SHRI K.C. VENUGOPAL: Sir, thank you very much for giving me an opportunity.

Sir, tourism is one of the most employment-generating sectors in our country.
Of course, cruise tourism is one among the major areas of development. Cochin is
one of the best places, the most sought-after destination, for all of us for the cruise
tourism. My point is, there are so many stakeholders in this area. One is, of course,
Shipping Ministry; another is Tourism Ministry. Definitely, the External Affairs Ministry
will also have a role in this thing; and the State Governments also have the role.
Because of lack of coordination among these Ministries, the type of enhancement we
needed in this area is not happening. | want to know whether the Ministry is planning
to have a better coordination of all these Ministries to enhance the potentialities of this
cruise tourism.

it #fiqTe T4 S U FEISY, AT e o Wl BEl ¥, AU g9 Ui Bl
ST XA B TR ¥, I gt TR B BRIRIE T %7 €, Sad I8 W O 81 ge
ST oft Beed BT AT 91t o off AR Bhft, 98T Te &) S IR SHeRT ORI
clearance ,immigration ﬁﬁT@TI@ﬂﬂT&’@(, Wﬁﬁﬁﬁfw, %ﬂﬁ‘ﬁ?ﬁéﬂ'\’w
aic foq 1 59 |1 €1, STal-ST8] @l ¢NoH 9, T8 IR HISe Ao, 3T ST
&9 39 a8 W A, ST g I e Hiferdt St uRan § & g8 71 fgaa dR
R, SRS & 7Y S JIRI™T ST 8, I8 within a TS STgd YRT 81 STTQ|

MR. CHAIRMAN': Fifth supplementary, Shri P. Wilson.

SHRI P. WILSON: Sir, Chennai is one of the metropolitan cities and we have a major
port, Chennai Port Trust; as well as we have another port in Tuticorin. Is there any
idea of developing this cruise tourism in Chennai as well as in Tuticorin? Other minor
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ports are also there. If you come to Chennai by flight, you can see the beauty of
Chennai while flying the sea-side. So, why don’t you have this cruise tourism?

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS (SHRI SARBANANDA
SONOWAL): Respected Chairman, Sir, the hon. Member has pointed out about the
Chennai Port cruise tourism facilities. For your information, Sir, we have already
started our international cruise liners to operate. There is Cordelia cruise. About a few
months back, | went there, and | did the flag off. The able leadership of hon. Prime
Minister, Narendra Modliji, and his vision is ultimately helping all the Ministries to take
up exemplary initiatives; not only initiatives but also in achieving the target. So, that is
the power of his personality and vision. Because of his holistic transformative policies
in the country, now there is increased development and every citizen is getting the
benefit of it in all sectors. | now wish to draw the attention of hon. Members to
international cruise liners. Hon. Members of this House must have travelled to
different parts of the world and experienced travelling in beautiful cruises. There are
three categories - ocean cruise, coastal cruise and river cruise. To draw the attention
of international cruise liners, the first condition is to create the right ecosystem for the
promotion of cruise tourism. To this end, relevant ministries have joined hands with
each other in line with the principles of the PM Gatishakti National Masterplan for
multi-modal connectivity. Through an integrated approach, we have been creating
adequate and globally competent infrastructure and also creating a friendly policy, so
that international cruise liners feel at home in our Indian coastal lines. In the year
2022, we had an Incredible India International Cruise Conference at Mumbai. We
invited all the leading global cruise liners to that Conference. They participated and we
had a detailed interactive session. We wanted to know why they were not coming to
India and not utilizing the Indian coastal and river cruises. Their opinion was that we
needed to create the right ecosystem and create such a policy that they are able to
operate in the Indian coastal waters effectively and promote coastal tourism. That was
their view. Accordingly, we made relaxations in many sectors, so that they can easily
operate. That is the reason that now leading global players like MSC, Royal
Carribean, Cordelia, Coasta Serena, and many more are coming forward. This has
become possible because of the hon. Prime Minister's visionary leadership and his
untiring efforts.

To give you information on the growth that has happened in the last ten years,
please allow me to cite a few figures to explain what is happening on the ground.
From 2004 to 2014, the total number of international cruise calls was 311 and the
number of passengers was 2,22,000. During the last ten years -- please pay attention
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-- international cruise calls went up from 311 to 682 and we recorded 8,72,496
passengers. That has been the kind of massive growth. That is the reason why now
India has become a global destination for river cruise, coastal cruise and ocean
cruise. Talking about river cruise, the hon. Prime Minister flagged off the Antara
Ganga Vilas that sails from Benares to Dibrugarh, a distance of 3,200 kilometres,
covering 27 river systems. At that time, as soon as the event was flagged off, many
questions were raised by learned friends here. But later on it was proved that it was a
seamless journey; ek Eﬁg Thrde dai ot Eb_.% S W ATt fan ,]%anﬂ i
oI {5 T F g 72§ L, SRS FEl R B AT dfhd I8 anfad 81 i {50
o & IBR § BIs BPhae A8l Mg AR 31 Rfes=7 & 9 Fhcad 7 9
IR | %QTI_C{ qH of ST AT ,[following Bangladesh's protocol laws. That was the
longest river cruise in the world in recorded history. That is why the Europeans and

the Americans are now putting their consideration towards India to enjoy the river
cruise. The owner of the MV Ganga Vilas informed me EIBIEISES] ,s?TCF%Fﬁ 2026
b b1 81 718 &1 T JRIMAY AR JHRGH T b B ol | TH ATeRUg Jerrd H31
S ST dEl L fEg I B E¥ha’] & foy Rear |ot &1 A1 ilfoTyl)... aem...(
SRIBESIER] )...adHT...( Respected Chairman, Sir, if you allow me, | will continue.
31 ffesi 9,519 I 1Sl dwlie g8 ,S=F 918 ¥ S 991 a1 L34
RepTs I8 91 el b fegwI 9gd WaURd © ,it is a beautiful nation in the world.
That is the experience that they have got during the river cruise. That is the power of

our leader's personality and vision.

MR. CHAIRMAN: Hon. Minister, a good question was raised by Shri K.C. Venugopal.
Your response is there. Now, | suggest you to arrange a cruise trip for Members of
Parliament so that they can notice what you have traversed here in an impactful
manner, and | am sure the hon. Members would also want their Chairman to be with
them. Question No. 92.

Steps to tackle rise of anaemia in women

*92. SHRIMATI SULATA DEO: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the recent measures taken by Government to address the rise in cases of
anaemic women, as per recent NFHS data;
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(b)whether Government has taken steps to increase the percentage of
interventions, which has consistently been below 25 per cent across the
country; and

(c) if so, the details of measures taken and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(DR. BHARATI PRAVIN PAWAR): (a) to (c) A Statement is laid on the Table of the
House.

(2)

Statement

to (c) The Government of India implements Anaemia Mukt Bharat (AMB)

strategy to reduce prevalence of anaemia among six beneficiaring age groups through

implementation of six interventions via six institutional mechanisms.

The

six beneficiaries age groups are —

i. Children 6-59 months,

ii. Children 5-9 years,

iil. Adolescents 10-19 years,

iv. Women of Reproductive Age (15-49 years),

v. Pregnant Women and

vi. Lactating women

The
i.

six interventions are —

Prophylactic Iron and Folic Acid Supplementation in all six target age groups
Deworming among children 1-19 years, pregnant women and women of
reproductive age

Intensified year-round Behaviour Change Communication (BCC) Campaign for
improving compliance to Iron Folic Acid supplementation and deworming tablet,
and encouraging increase in intake of iron-rich food through diet diversity/
quantity/ frequency and/or fortified foods with focus on harnessing locally
available resources

iv. Testing of anaemia, using digital methods (Digital Invasive Haemoglobinometer)

V.

and point of care treatment.
Provision of IFA fortified food in government funded public health programmes

vi. Addressing non-nutritional causes of anaemia in endemic pockets with special

focus on malaria, haemoglobinopathies and fluorosis
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The institutional mechanisms include Intra-and inter-ministerial coordination,
setting up of a National Centre of Excellence and Advanced Research on Anaemia
Control, AIIMS, New Delhi, engaging in capacity building of health care providers,
strengthening Supply Chain and logistics and intensive monitoring-supervision
support for States

The progress of Anaemia Mukt Bharat is measured through the coverage of
Iron Folic Acid (IFA) supplementation among children 6-59 months, children 5-9
years, adolescent girls, pregnant women and lactating mothers.

The indicators to capture progress on Women of all age groups including
Reproductive Age (15-49 years) has recently been added to Health Management
Information System (HMIS) and data is monitored for completeness and consistency.
The State Nodal Officers have been recently trained on HMIS indicators for measuring
progress under the various indicators of Anaemia Mukt Bharat.

Under the Test, Treat and Talk camps (T3 Camps) intervention, the women
are tested for Haemoglobin level using Digital Invasive Haemoglobinometer. Iron and
Folic Acid (IFA) supplementation prophylactic dosage is provided to the women.

If found anaemic, Iron and Folic Acid (IFA) therapeutic dose of twice daily IFA
tablets are provided and dietary counselling regarding intake of iron rich food is done.
Referral to the nearest Government Health Facility for detailed investigations and
management of anaemia is done.

Further ASHAs are provided incentive @Rs 50 per month/ASHA to ensure
mobilisation of the Women of Reproductive Age and compliance for due intake of the
IFA supplement tablets.

Further, the Government of India is implementing POSHAN Abhiyaan and
subsequently Poshan 2.0 to address the life cycle issues of malnutrition, including
anaemia. Thus, at large, Poshan 2.0 contributes to and supports the health
programmes, schemes and interventions specifically designed for Anaemia.
Improving nutrition outcomes through strategies of Social & Behaviour Change
Communication (SBCC) and Community Mobilization is an important focus of
POSHAN. Under POSHAN, SBCC efforts are geared towards addressing the social
determinants of anaemia as well across States, Districts, Blocks and exclusively up to
the Anganwadi level.

SHRIMATI SULATA DEO: Sir, | want to know about the recent measures taken by the
Government to address the rise in cases of anaemic women as per the recent
National Family Health Survey.
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S1. YRl g1 9amR: 1exvfi Tvd 9) L6 g=ydTe <ol § [ A di9s ot 7
g B 3TTOT AT BT ¥ ,a™ifdh TNHAT &l oy 98 ¥ HTh! IR g9RY ==t gl
2,08 B9 UGS W S B AT & ,S9h N H BHI-HH FHN JITH HH IS S &
Sy § I IaTE Iail gl TSR T 20189 THHIAT b HIRG Bl YB3 Bl 3,
RT$ T8 3TAT-IAT FeloTh Aled WR TS-qU dIgsl 894 60 UST-TW
rssfemrs fu MU § R 894 399 SR H 99T Ued IR 9T 21 S99 fegd &
3TIT-3TAY UST-od & Lfa8e & & 074l & & 3fR ey #a¥ & 81 9 LR W
3TIT-3TEHT UST- T Dl ATGSICHIS DY STDHI BHIFIT B SIIH 31 ISP a8 3R d
THIRYE U8 STl & ,d1 SicHS & ol BH ARaRT GagT &1 Suatedl 1l & 81 SHH
3TCTAT ,3TT-3TT 63T & AR TR 3H YAIHIT Ioh HIRA &I 69 Il 8T 3,
T 89 8% Wog & foTU U & doic & ATH 9 Whigaided MR 3R
BIfelh TRIS IeiHc ST BRI 2l e Ta1He g A¥HR H Sl goic g1l &,
I8 goic foar Srar &, 89 iR 3R Biferd TRTs Iwiiic &) STl arId
gl $9d WY B 89 faegd # 19-109- gq%%vsﬁ?ﬁﬁ—dﬁﬁﬁéﬁﬁn%aﬁﬁ
B B IHD ITATIT L3ATST IR H YA & I H g a1 Ffo=rdl gaitaar 41 8
SINEIRE rglgslﬂdQ?ﬂﬁmﬂﬁﬁlq@ﬂﬂaQﬁﬁméﬁ PIoTSl &1 8 T FSIh Rl
g, A ATSshl-Fged b [SHRIVA 8,314 A feved o1 fSihRid & 596
IR H AT TSI AAIRAT B Bl MATIHT 21 Uie Bl Wi yaT 91 A1fay fh aRTdel
$M fbd TR BT & ,~feerel (SR 2 a1 9H-=gfeere SR & 54
AA-=gfereret (S RIVHT § RAdhd A 81 89 $HD feT-eT IRTHIew A 73 fhy
g TP MR W gicHe o1 ArSiordsT 81 TSt Y31 Wa &l I8 aa 4 gl & b
Jmexofiy ga= #2 St 57 899 ®El & 6 U} ofddl R Bied BRY LAY §F
goold R 81 ,dfet dad IR H1H BN 59 HIETH F 3191 YRT H SR o T
1,60,0009 |1 SATET ARIY AR TIR Y & ,RTH 3971 BHIFTT 3R FicHe Iude
FRIAT 21 394 H I8 g M b 319 89 digital technology &1 #&& ¥ ,digital method &
R ISl W1 UTd & b anaemia BT ,Hob &1 Sidel fha=T &1 S 3TN IFA (Iron and
Folic Acid) fortified food & %I'Q BH 3lI-3H I schemes ) provision o % ,ﬁrRTCH
3171 3728 RoTee 1 311 I8T &1 SHd 3Tl il Wl ST 8,37 foY TH Ministries
I 9 1Yy \_rﬁ@'Eb_%’ ,@@[ -Women and Child Development Ministry Pl O[S hY ,3HD
"I OT I T VT 3Tl -3TT TSTHIRAT I SIS DY AT awareness H BT BT
TR foTT STeT STed B

IR TIRHAT O ,H 59 U & ST19 & H1EIT I G § A9 U d¥g Bl
GERTEI SN Bl b B0 Eﬂﬁ; grass-root level YX ,awareness UX 3R screening UX

BT BN DI TTIIRAT 2l

MR. CHAIRMAN: Second supplementary, Shrimati Sulata Deo.
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SHRIMATI SULATA DEO: Has the Government taken steps to increase the
percentage of interventions which has constantly been below 25 per cent across the
country? If so, what are the details of measures taken? If not, what are the reasons?

1. YR JA0T qaR: ey 99k 9%, d+ o) S Siar9 faar &, S mua!
detail H reply f&aT 8 fh 397 I 4 steps ol T €1 H g0 3iR Sirs1 =g & 51
B ECINIER %\r, SECIR R specially incentivise P Bl IR A g2 BT oG
B g7 fb I8 anaemic %, @ W ﬁvl(’ I incentivise B % b under five-year
age group%ﬂﬁﬁ%%ﬁ’lFAEﬂsyrup QﬂlﬁquéiiﬁQqu{iéﬁﬁIWW
3R AT H Hb BT BT 8, AT 3P oIy Tgeed 8, colour code & TIT M &,
\ﬂﬂbﬁ'l'qwﬂcb\lQ'J:ﬁ_daﬁlﬁwwaﬁa?mincentivisemﬁﬂﬂmw
MISTT 81 SHb 37T 3R & 3191 & T initiative BT I1d BN, 1 8HRI ST 'fawmRid
RA Hdhed AT 8, 9 #A1 Sft 71 e Iws1d &1 8, 98 3119 Aild-71d | ugd
?ﬁ%\-’la—&’JIOICI-‘IQICJﬁqgwtlcwﬂ—s’assuranceé?ﬁ%ﬁ?mﬁvmﬁqﬁﬁﬁmé,@
A THIF 8, S o7 I8 ST 81 89 A1 SHHh! 'HIS] St & TR aTell sl HEd B
OAT ST 81 hed of U 81 I9H 8 screening W &R &, I8 MRS 81 oifdp fbr Y
§ gl b T8 BTH DR & (U B9 qad! (el PR JATH B Bl ATILHA &, Sl
3T ATSS oIl UR BHIR HIEIH A 8T IS B

MR. CHAIRMAN: Third supplementary, Shri Sandeep Kumar Pathak.

2l A PAR drod: TR, fHAT HI 2 &I productivity AR SHH! happiness ITH
ST THTT & SRy ¥ AT T+ I 21 39 <97 § 579 X% ¥ diabetes &7 spread
BT B, B HIRYT 3N $Is W IRAR A7 HIg Wt 8= W41 181 7, 8T pre-diabetic
condition T diabetic condition T&1 &1 3" R sﬂ_cﬁ timely arrest el fopar AT, al g
TUdh pandemic DT T of ¥ 3TTh H1eEgq W HE-IAT T2 Sif F ARTIg I 2 b
RT BAR <9 H diabetes related database JIR fHAT AT © 3R AT sﬂ_cﬁ timely
I+ & foIU BIs comprehensive plan 87

S1. YIRe gdior AR MERvg SIRAT W), BIail(d Hol U¥9 anaemia & 3MER WX
fpaT T 7, offdhT s o= fdegpdl W8l 8 [ diabetes & forg o fR=m <,
hypertension & forT Y for=d1 81 81 81 39 oIy 9141 891 U8l Bl foh yems 7= it =
$el 8 fob preventive hTH W, preventive measures UX &I gT| ST IRy HfGR 3t
RTYHAT §_§§\T, IAH AT IRPBR diabetes Bl screening & ﬁ;l‘;’ PBTH B BT &l S AT
30 IY Bl 3y P HR B %, I9H %FQ BH compulsory screening bXdl 3T Bl g9
AT g8+ Y ISP MM TP SIT JB! %, 12 diagnostic tests TAR T8I IR compulsory
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CRCINSI 2 B BHRT ST survey %\r, I99 Y1 d details M & fb Wﬁ screening & ﬁvl(f
BESES Elé SRR ﬂﬁ, 3?1%5 ﬁvl'Q WHR | b diabetes, gfew diabetes,
hypertension IR TN 3TTT-3TlTT UBR & HaR DI screening Pl {ﬂ%[‘EJIT IR #fex
ﬁ, primary level P health centres TR © V&1 81 SH 8 dN\I\?)\i ST Y screening o

gs ol

MR. CHAIRMAN': Fourth supplementary, Shri K.T.S. Tulsi.

SHRI K.T.S. TULSI: The question is with regard to the rise in cases of anaemic
women but there are two contradictory reports; one that it is declining and the other
that it is increasing. The problem is that there is no reliable data provided to be able to
see as to what is going wrong with the policy of relieving the country of anaemic
women.

The report of the PIB dated 4" February, 2020 says that the measures taken
for eradication of anaemia amongst women have not yielded the desired results. It is
shocking that anaemia amongst women of adolescent age has risen from 54 per cent
to 89 per cent.

MR. CHAIRMAN : What is your supplementary ?

SHRI K.T.S. TULSI: Sir, there are 21 States in which it is most common and this
research shows that it is prevalent amongst women of a particular tribe.

MR. CHAIRMAN: What response would you like to have?

SHRI K.T.S. TULSI: The point is that the information must come in the public domain
so that we know as to what the reality is.

w@Tey 3R IRAR Heamr w3t (1. AW AisSfI): TIRAT W, A 9e A
UBT 8 &b 37eT-31eT ST JAT-37e av8 I RUIC a1 S 2, a1 94 GHifie
frge! w9 SITU? 9=, 99 91 I8 & & ot & &7 849 v S /a2, o
Y Top SexeMal Iss ad (AT T 21 $eSReAe Wos 8% AT [Agiargs
3T~ 2| IQTERYT & fo1Y, 3R IRIY H Udh S 7, ol gl Bl FellSHe el T,
T P AN BT NE-Te 37l &, P S il 37T & 3R IFhT U IR &
Ahd &1 TR, I8 $9 91 IR A (1R axelt 2 o6 S79a & w9 H &t H81 4 forar o
ET Bl SR & iU, 1S I &9 99 ol 4 I8 <@ & b oo+l Seft .} v
TR ST & 3R g81 I A oI ©, fhR 918 H ISP THales &R &l 918 § o
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Y SRNGCH! I I TS ofhY IS THIe fRART Bl 4190 & df STDBT 2T 3Tl
RUIE 311 81 $9h HUR ICMR 7 U [$Cos WSl B g &l o & Sl di efee |
SHBT T RSTee 31T 81 81, B W8 IRHIeH 91, 51 g1 4 38 o iR 314 $o
IR I 3Ad W § Fdedrsol, dlfe-cdissl AT AT IR 81 AdhdT g,
IfhT SFeUT § RIT WRWhae Bl Adhdl 8, S9d oV ICMR Tdh fSccs Wl Y 8T 2l
TS TP B NFHS ST & ol J9e hddl el TR STh+T S THR &l ol o, <ifehd
9 IR A &fS Bl I A B ARl b HY H o1 Y (5T 8, i 89 30 92T 4
Ribde AT BT THSIHR SHBT AT B U]

MR. CHAIRMAN: 5" supplementary; Shrimati Darshana Singh.

sl g9 R 99fa wEied, A g HE, s AR AT St & g |
'CHIRRT H3h AR & e DI UTRT DR b [olY JYAYd T by ST I8 81 § eh
H1ETH J AT AT S A I8 ST 18] g 6 R IRBR YA o™il IR Bl
URYRD SN JUTelt o ATEgH I YHIRIT &1 G bl §R R b o7y bl Surg
R faR R IET &7

1. YR FA0T 9aR : MR TIRA WX, I8 WRPBR Uh BIfilRed T BT oAdhs
HTH B 2l ST 59 Ugel it waT b SaH -3t fAf e weyriRar <<t 21
S A1, H g W gl s9RT oy AR ) S <1 7, 918 98 WhIFTH 8l
1 gieie ASfordist # 21 gde & g9 U= s Siwfirat €, S oeiiferar & Siedie
& foTq 318! |IAd g5 &1 AYds, BRI S ST -37e A A Wl S GITHT
D1 GAeT &1 g1 SN 'R HGRH' Pel, 394 AGde Bl I dicHe el &1 SHD
1T 8 AR AIIMS, New Delhi | Udh National Centre of Excellence dTdT AT %\r,
GI%TQ_rﬁﬁPJT%E %I'Q advance research ¥l @1 ST Y81 Bl

MR. CHAIRMAN : Question number 93, Shri Iranna Kadadi.
Production of fertilizers

*93. SHRI IRANNA KADADI: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the details of the various schemes introduced by Government to increase the
domestic production of chemicals and fertilizers in the country;

(b)the steps taken/proposed to be taken by Government for the smooth
distribution of fertilizers in rural tribal and remote areas across the country;
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(c) whether any specific mechanism has been initiated by Government to help
the producers to become more competitive in global market by ensuring the
required standards and demands; and

(d)if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI BHAGWANTH KHUBA): (a) to (d) A statement is laid on the table of the
House.

Statement

(a) With regard to Urea, the Government had announced New Investment Policy
(NIP) — 2012 on 2" January, 2013 and its amendment on 7"October, 2014 to
facilitate fresh investment in the urea sector and to make India self-sufficient in the
urea sector. Total 6 new urea units have been set up under NIP-2012. Each of these
units has installed capacity of 12.7 Lakh Metric Tonne per annum (LMTPA).
Therefore, these units have together added urea production of 76.2 LMTPA thereby
total urea production capacity has increased from 207.54 LMTPA during 2014-15 to
283.74 LMTPA at present. Further, an exclusive policy for the revival of Talcher unit of
FCIL through JVC of nominated PSUs namely Talcher Fertilizers Limited (TFL) by
setting up a new Greenfield urea plant of 12.7 LMTPA at coal gasification route has
also been approved. In addition, The Government also notified the New Urea Policy
(NUP) — 2015 on 25" May, 2015 for the existing 25 gas-based urea units with one of
the objectives of maximizing indigenous urea production. The NUP-2015 has led to
additional production of urea by 20-25 LMTPA as compared to the production during
2014-15. These steps together have facilitated increase of Urea production from level
of 225 LMT per annum during 2014-15 to 284.94 LMT during 2022-23.

With regard to P&K Fertilizers, Government has implemented Nutrient Based
Subsidy (NBS) Policy w.e.f. 1.4.2010 for Phosphatic and Potassic (P&K)
Fertilizers. Under the policy, a fixed amount of subsidy, decided on annual/semi-
annual basis is provided on P&K fertilizers depending on their nutrient content. As
P&K fertilizer sector is covered under Open General Licence (OGL), the companies
are free to import/produce fertilizers as per market dynamics. Based on examination
of requests received, permissions are granted to the fertilizer companies for
increasing their manufacturing capacity and for induction of new P&K companies &
fertilizer products under NBS, with a view to make the country self-reliant in P&K
fertilizer production. Further, to promote indigenously produced fertilizers, freight
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subsidy on SSP has been made applicable from Kharif 2022 onwards and Potash
Derived from Molasses (PDM) 100% indigenously produced fertilizer has been
notified under NBS since Rabi 2021-22.

So far as chemicals are concerned, the Government has notified Plastic Park
Scheme to support setting up need based Plastic Parks, with requisite state-of-the-
art infrastructure, enabling common facilities through cluster development approach,
to consolidate the capacities of the domestic downstream plastic processing industry.
The scheme aims to increase investment, production and export in the plastics
sector. A policy called PCPIR Policy, 2007 has also been notified to boost
manufacturing in Chemicals and Petrochemicals sector, augment exports and
generate employment with co-development of downstream industry in cluster based
approach. PCPIRs are dedicated investment regions equipped with necessary
infrastructure for establishment of manufacturing facilities for domestic and export-led
production of chemicals and petrochemicals. At present, three Petroleum, Chemical
and Petrochemical Investment Regions (PCPIRs) are being implemented in the
States of Andhra Pradesh (Vishakhapatnam), Gujarat (Dahej) and Odisha
(Paradeep) to promote investment and industrial development in these sectors under
the PCPIR Policy, 2007.

(b) Before the commencement of each cropping season, Department of
Agriculture and Farmers Welfare (DA&FW) assesses the state-wise & month-wise
requirement of fertilizers. To fulfill this requirement of fertilizers in the states (including
rural tribal and remote areas) across the country, as per assessment done by
DA&FW, Department of Fertilizers allocates adequate quantities of fertilizers to
States by issuing monthly supply plans. The movement of all major subsidized
fertilizers is monitored through web-based monitoring system called integrated
Fertilizer Monitoring System (iIFMS). However, the inter/intra-district distribution of
fertilizers is being done by the respective state to meet the field requirement within the
state.

(c) and (d) The fertilizers manufactured/imported are governed by the Fertilizer
Control Order (FCO), 1985 which prescribes the standards of various fertilizers. The
fertilizers are incorporated in FCO on the basis of its agronomic efficacy data of trials
conducted under Indian conditions and on the recommendations of Technical
Committee that is Central Fertilizer Committee (CFC).

Government introduced the New Urea Policy-2015 on 1% June 2015 to make
the old/existing urea manufacturing units in the country global competitive by
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ensuring energy efficiency in Urea production. Further, the units set up under the New
Investment Policy (NIP)-2012 are based on the best available technologies/standards
and are highly energy efficient. In view of our import dependency in the P&K sector,
the domestic industry has been encouraged to establish supply linkages through long
term agreements at competitive prices with resource rich nations.

41l SYUUT FHSTST: AT HBIGd, <2 & [HAFI Bl ATaIBAT DI YR B & oIg
3T AHT H -4 A AL BRI b [y B4 Bl G DI dTal o Bl
SR 21 ART HAT S 9 U 2 1 AT [IRE b ST Dl ST D Aol +Th 3R
ISt & BT HUFEl & oIy ARBR IATE folds AIHTE Aol Y6 B IR DIy
fIaR e & 872

2 WA GAT: FHIRT HEIGd, AF-1Y e F B & uir g4 3res1 g fhar
2132 & 3aR a4 2014 & TG HIGT Sl DI GRBR b 3T b g1 < P (A Bl gfT
& 1T RSP BT IATEH 3MR TS o U8l 10 Al H 984 &1 AMSR Rl 51 3T &
ARG WS & {oTQ g SUYh AT AT &1 AT GG+ 1 RAT b IR H 1
BT T, AU TP HYId 8 AY WIICH H SUIGT B DI IRIHLA el T3 8 3R IHSD A1
21 B Tl HeIg 500ml Sieel bl 1,440 BRIS dicd Bl SIS B capacity 8T ST
el T ATl o 3ER 7.43 BRIS dIced &I WU B3 ol SHABI ATIRTH UIITH, Si¥
b o fRId YRT &1 A1 TREY B TS Tl I2T 8, ST & IS S & A1IH I STS]
H SYIGT =41 RN BT SUIRT H¥ Bl 7, (BT DI §EH A BRI ST X&T &1 =41
WﬁwaﬁﬂaﬁﬂQéOWaﬁglwiﬁGranular urea BT dicel 262 BYY
¥ frerd! g, A ORepR IATEH H Wd B & oI B 2,400 B9 IPb WG HIb
P 2,150 TIU Tdh BT AISTS] Gcll 2l AT, [BAMT Bl Iz o] BH TH H At
Bl Bl

il ST HSTSI: HEIGY, TAN ST H UPIcrds Wl Bl gQrar oI H IRV I8
HEGIR 81 bl &l FRT H31 Sif | U2 © b IRAIGICATSOR & SIS Bl 9T B
T3 & farm waste BT SRIBICATSOR BT IRE TINT B & foIU IRBR gRT
TITCAI3T Bl Bls Al AT g=ifed fSAT ST IBT R ?

A 3R SRS F31 (ST .799@ qisfaan) : U A2, MR &f dieqisd
BT IR TLMATRT H MER BT SUIRT HRb ITH H TRATBICATSSIR G141, T
S RRIESECRIE] @?@ﬁﬁﬁmwwmﬁ?&ﬁaﬁ?aﬁﬁaﬁ
3R~ eI T &1, I8 TET TP 21 39 o7 B9 hicaTssR Waex H 984
PO 9l §l 3T A & SIS d ST & [ 8 hadl hifbd BicAgoR 4
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IRAT, S 3R TR &1 STIRT B 9, SHIC B I8 AR I AIel b FeAd]
ST HIST ST = U =771 YT foham| i 9 89 3ffeex-c BicalgoR UR STY, Il 7 9
Qmﬁ_c’ feusHl & HH E}ﬁ, I indigenous fertilizer plant ¢l ERIN requirement
aﬁ%ﬂﬁwaﬁ?aﬁﬁsﬂﬁ?ﬂﬁwaﬂﬁgwmw 97 ¥ brain power
3R manpower &I BUT HHT TE1 & 3R 7 BT 81 Bdd $d-1 & FdTd & fb STBI
PATRET BYPb opportunity ST 81 SFSAT BT T Asfee fager # o1 a8 agfee
fareer 9 It T 3R AIGT ST 31 fiel IR S=8I 991 BicogeR & IR H HId St Bl
AT TG HIST ST 5 S99 BT b T 1Y T8 IR R B Ghd &, T MY 59 I
DI PO TN To1 § bl &7 I ASICTE 7 T2 H BT BHRAT a7, [l iR <=1 H ==
IRAT 3R =1 ST BT MASHR a1l ST H I97 7 Fa gl IR indigenous w1
IRAT 1 foraml ¥R, 500 THUS Il U o7 Dl Rl Bl ©1 39 diddl Dl Il
B b U YIB! BIs I 8] HT ISl 8, 3T MSeelc IR SITHR 500 THYS Bl
gidel R MY, 39 Wd H Tl Y 3R IHR! | B g1 g i+ SHg R Udh
ST IRAT MG, IAAT U dldel B | IHD! 9907 fel STl &, A ATSg o e
ST 81 37791 <21 H JATeRS! Fl Wled dTe] 81 gob & 3R A dred {1 § 2025 &
3MRER qh 13 I dTe] Bl Y| 2025 Tb 44 RIS dlddel bl &He fEger |
T 81 SIQA 98 fRgea™ &1 Raarade &1 1 q=1 &l 3iR g 4 89R 98l |
AT IRAT BT gagUIc WY BT I8 I Aol &l $AIY Sl e fhue ov &l
LRl Bl &l $bl NEH fhue BRA & foU QIF & gRT 89 =91 JRAT &1
S dhId B, STb [TV ST 'fIhRId IR b ITAT H -7 § fhar & Ir=
BT UREToT fohat SITan &, SHI fhar Sirar 81 § Ui Uoig 17 &1 W9 § GoTg S
ET A7, T IR | 7 <7 fob U fohaTe e Wd # 19 9 oS dh1d B 8T o7 HA
SISaR DI HET b ST WS BRI AR H fHA & urd et 111 {7 fbar & gor fo
fhaT MBI $IF A TSSHId B & 7 BE1? I9 [HAM 7 g1 Bel 6 af fad
Ugol WX g § "I Rad YRd dbed I1AT" 3T 21| S8iH 84 SHI BRP (@ 3R
GIE & T ST Tl Bl B &, Al HY S BT [ AR W 4 AThR [FSH1a B
SITY| 3ffeexeIe BICATSSR & w4 H =1 IRAT AR A1 SITUT BT acceptance 31T
ggd A1 H Bl V@l 81 W, MR Bl 9§, o 89 AN b AR DI STAN
R CTZoR & wT H B B3| g9+ I fhar & fo "MNexe= I+ & gRI ST §
PIs UTsde Afh, institute JT HIBITRICT Adex MaR BT SYANT B, AT T BT
MR B, all type of organic waste 81, SHHT STINT BB I WIfe Y, o < Bl
T 9 frerft, S99 It slurry frenf| afe @18 W1 slurry 1 BicagoR 9T 99 &
fo1T g1 By, A7 SUE foTU 894 UHSIU Wb 19 IalTs &1 Market Development Scheme
P GRI TS [l TR $¢ BU subsidy ITe] BR &l , Al o2 H U] @ic ol AR
fPa™ B organic W fiel, IHIEATSOR el 3R SHHT STINT HRbp [Har
31U IeUTE g1 b AT ST Dl organic WIET, B R dRTcTdl WM & oIy
forer ||
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DR. SASMIT PATRA: Mr. Chairman, Sir, at the outset, | would like to thank the
Minister for having an exclusive policy for the revival of Talcher unit of FCIL in Odisha
through a JVC through Talcher Fertilizers Limited which leads to setting up of a new
greenfield urea plant of 12.7 lakh metric ton which will help the State of Odisha and
the nearby States. My specific question is: What is the present status of Talcher
Fertilizers Limited revival process? It is a specific gas classification route that has
been used which is probably rare and for the first time in this country and for that |
also commend the hon. Minister. But what is the present status of this project? And
by when can we expect Talcher Fertilizers Limited to be commissioned ?

I WG GAT: HBI9d, 99 & fharl ol IRAT b f$HTS Bl gid B & fog 2014 4
UEe BT B8 JRAT YT T & 3SR §8 g i TeMe saveHe ulferdl & d8d
IR e DI are] fobam 111 2014 H AIET ST b 377 b q1e {S1ep! e fbarm w11,
ITH Gl UTgde & 3R IR HRA WRBR B & T gaeeHe UIforil BT &% e
12.7 G Hifgd S Ul 99 B &9l & |1, AT 3HD] Yagfiele f6ar g, a1 72
ARG ¥ SITeT WS aeTe HURTe! g & folv Ae) St & SRR = oy foram el saH
314 T Ui Y1 ATe] 81 gl & | ATerer H 3T hIg 50 Tfcrerd i It UR 8 3iR
fRATEIR, 2024 T BT D] &g I AT & e qTerar § Sl Yfic &, 98 =re] 81 Y|
HIG! TRBR b A & 15 57 g YA TR IRAT BT AISa—T B DI [THGRY
33T BT BTH 8H [T B

TEIGY, S P A1 TS JRAT YR, 2015 P T8d I QTR &ied g,
I96! FURTET I f SITST S dTT B & foTT A} IRBR F Sh! gerdl a1 8 iR
TAsYl & d8d HeId 20 I 25 IRg Hifgh < BT ST 91 7, T+ 31 drel fe=i §
fepATT <1 711 AT § gRAT =AY, I8 &9 50 ATEH A PR 3B &

MR. CHAIRMAN : Now, fourth supplementary; Shri Syed Nasir Hussain.

SHRI SYED NASIR HUSSAIN: Sir, | thank you for this opportunity. There has been a
lot of news about Atmanirbhar Bharat and a lot of tall claim from the Government on
the China issue also. | just want to ask the Minister: Is the Government still importing
urea and fertilizers from China? If so, what is the value and quantity? What are the
measures that the Government is taking to reduce the dependency on the import from
China?

S1. A ATSIAT: TIRAT W), <2 H ol AR Ui ay |a1 9 9 |ig i 9l
g #ifges ST GRAT BT consumption &1 A BH TARTIT H 230 g Hifgres €1 JRAT
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BT WS IHR MY | AT TGS & 31 & d18 J FA- AN §8 TS §Y WIicH Bl
fthR & =Tl B &b foIg AR Bl 81 1T IRWYR, IS4, et 3R R - IR
BICATSOR WCH TARS! dTe] Bl Y 81 TS BHART UISIRIT dGhR 285 g Hilgd
T A% UEd AT 2| ...(AHM)... H IHDBT STaTd M| qTahT Sl 89 HICATSOR SHIC
B T, SFH BH T PR © IR T8} P 3 ¥ T} I HYhFaR¥ UIgH FIc
B B ...(FFH)... AT W T AT 2, SHD! [T o1 1 STUT S URHER] AT, bl
off, 3117 B4 Sl fIRIId H SR ¢ 2, I fARTAT Bl G&AT R b o1y, AR
HRA 99 & foTg Ui wiicsd &1 R 8l S96! I &A1 [6haT 8 ...(caaem)...

A GHTART ST, GEX A9 Uigde Adex & Wicd bl HRA IRBR A
ArcATfed ek, =g JRAT il o, BT Ureder a1 fhar g1 ugal 89 91¢
09 g Hifed <9 Bicarsok $HIE &Rd 9, offdh 39 200 Rg Hifgd <A
HiIETgoR 21 SHIC B IB Bl ...(IY).. T B 31U SToxd & [24Td I T8l 3 84
Bfcoasoik el ©, 89 Tolldell ¢eX ®Rd (b & folU BicagoR 9 o, &1 89
BN B ...(aYM)... OX, B9 SR YR &1 910 B I &, A FT Teld PRI I8 87
<9 & EIYHTT BT 910 PR I 8, I RITITAT PYIZ 8 7 ...(FGEH)... TIRAT IR,
g8 Sl B T8l BT B, T8 BT Jla] TaTHE B I8! 81 S Dl FIRD 991 & oy,
STHMHRAT BT AR 3T g P foq, ST WY giT BT B aegehd] 8RN, 98 AR
TRBR BN 3R BR I8! B

SHRI BIRENDRA PRASAD BAISHYA: Sir, thank you for giving me this opportunity. In
the interest of the farmer and in the interest of cutting down foreign fertilizer and
increasing the domestic production of the fertilizer, it is the call of the hour.
Brahmaputra Valley Fertilizer Corporation is the oldest fertilizer corporation of India.
Earlier in Indian economy and in agriculture development of India and North Eastern
Region specially, Brahmaputra Valley Fertilizer Corporation played a very important
role. The project is a very old project. They have everything. They have captive
power, gas connectivity from Oil India and there is a market to Myanmar and
Bangladesh also. It is a call of the hour to revive the Brahmaputra Valley Fertilizer
Corporation which is the oldest corporation. Like the other fertilizer corporations in
the Andhra Pradesh which was rectified by the Government, is the Government
planning to modify Brahmaputra Valley Fertilizer Corporation of Assam?

S1. A ASaan: FHIl HEIGY, F8IYH doil hicATgoR Wic 81N 3FH BT Uh
HEayUl Wiic gl I8 Wic Id I8 8 3R $9% HISaer ¥l 31 ¥&1 §| |9 A8y,
goold 9T H Hihd BfcaasoR BT SUIRT B Bl AR ey BhicAgorR &l
SUANT 9¢, TP fofg AT TaHS §RT TITE &1 32 & IR 394 9 &1 741 AT 3man
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g, A1 Sl et 21 et A IRAT R A W F WS - RIS AR
HiCATSOR 8, b s ¥ 98d HH T, SV & ANl bl Hicdled &H-d ol §
QTR AT A {6 81T defl BIEAgoR Wic oS! Id I8 g AR Fard
T, AfpT 89 T8 WX A IRAT &1 N wiie i iR 991 ot &1 ff wie
ST, s 399 9o @t it ReamaReie g3t 81 &ik 981 9 - it o garan & 6
gl Bl I TRIUTS B B opportunity ITE BT, 1 TR ¥l HR gTe|

MR. CHAIRMAN: Question No. 94.
Per capita income of various States

"*04. SHRIMATI SUMITRA BALMIK: Will the Minister of FINANCE be pleased to
state:

(a) the increase in GST registered during the last three years, month-wise;
(b) the percentage of GDP of Madhya Pradesh as compared to India’s GDP; and
(c) the per capita income of various States including that of Madhya Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI PANKAJ
CHAUDHARY): (a) to (c) A statement is laid on the Table of the House.

Statement
(a) The details of month-wise Gross Goods and Services Tax (GST) collection on all
supplies (Domestic + Imports) during the last three financial years are given as per

Annexure-l.

(b) The percentage of GDP of Madhya Pradesh is 4.86% of India’s GDP at current
prices for FY 2022-23 (estimate).

(C) The per capita income of various States is placed as per Annexure-Il.

T Original notice of the question was received in Hindi.
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Annexure-I

Month-wise details of GST collection on all supplies (Domestic + Imports)

Rs. In Crores

Month Total | M-0-M growth % Y-o-Y growth %
Apr'20 32,172 -67.03% -71.75%
May'20 62,151 93.18% -38.03%
Jun'20 90,918 46.29% -9.03%
July'20 87,422 -3.85% -14.36%
Aug'20 86,449 -1.11% -11.97%
Sep'20 95,480 10.45% 3.88%
Oct'20 1,05,155 10.13% 10.25%
Nov 20 1,04,963 -0.18% 1.42%
Dec'20 1,15,174 9.73% 11.62%
Jan 21 1,19,875 4.08% 8.17%
Feb'21 1,13,143 -5.62% 7.39%
Mar'21 1,23,902 9.51% 26.96%
Apr'21 1,39,708 12.76% 334.25%
May 21 97,821 -29.98% 57.39%
Jun'21 92,800 -5.13% 2.07%
Jul'21 1,16,393 25.42% 33.14%
Aug'21 1,12,020 -3.76% 29.58%
Sep'21 1,17,010 4.45% 22.55%
Oct 21 1,30,127 11.21% 23.75%
Nov'21 1,31,526 1.08% 25.31%
Dec'21 1,29,780 -1.33% 12.68%
Jan'22 1,40,986 8.63% 17.61%
Feb'22 1,33,026 -5.65% 17.57%
Mar 22 1,42,095 6.82% 14.68%
Apr'22 1,67,540 17.91% 19.92%
May '22 1,40,885 -15.91% 44.02%
Jun'22 1,44,616 2.65% 55.84%
Jul'22 1,48,995 3.03% 28.01%
Aug'22 1,43,612 -3.61% 28.20%
Sep'22 1,47 ,686 2.84% 26.22%
Oct'22 1,51,718 2.73% 16.59%
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Nov 22 1,45,867 -3.86% 10.90%
Dec'22 1,49,507 2.50% 15.20%
Jan'23 1,57,554 5.38% 11.75%
Feb'23 1,49,577 -5.06% 12.44%
Mar'23 1,60,122 7.05% 12.69%
Apr'23 1,87,035 16.81% 11.64%
May '23 1,57,090 -16.01% 11.50%
June'23 1,61,497 2.81% 11.67%
Jul'23 1,65,105 2.23% 10.81%
Aug'23 1,59,069 -3.66% 10.76%
Sep'23 1,62,712 2.29% 10.17%
Oct'23 1,72,003 5.71% 13.37%
Nov-23 1,67,929 -2.37% 15.12%
Annexure-l|

PER CAPITA NET STATE DOMESTIC PRODUCT AT CURRENT PRICES;
BASE YEAR 2011-12

(as on 01.08.2023)

PER CAPITA NSDP AT CURRENT PRICES (In Rs)

S. 2019- 2020- 2021-

No. State/UT 20 21 22 | 2022-23
1 Andhra Pradesh 160341 | 163746 | 192587 219518
2 Arunachal Pradesh 182171 | 181684 | 205645 NA
3 Assam 90123 | 90482 | 102965 118504
4 Bihar 44175 | 42083 | 47498 54111
5 Chhattisgarh 106603 | 104788 | 120704 133898
6 Goa 435949 | 431351 | 472070 NA
7 Gujarat 212428 | 207324 | 241930 NA
8 Haryana 230563 | 229065 | 264835 296685
% Himachal Pradesh 1865659 | 177924 | 201271 222227
10 Jharkhand 75016 | 69963 | 84059 91874
1 Karnataka 221431 | 221310 | 265623 301673
12 Kerala 208879 | 194432 | 233855 NA
13 Madhya Pradesh 101909 | 103654 | 121594 140583
14 Maharashtra 189889 | 183704 | 215233 NA
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15 Manipur 78574 75784 91560 NA
16 Meghalaya 87653 Q0751 | 103335 112737
17 Mizoram 195365 | 173521 | 198962 NA
18 Nagaland 122759 | 119781 | 125887 NA
19 Odisha 104633 | 103203 | 128181 149902
20 Punjab 154385 | 150620 | 168705 181716
21 Rajasthan 118360 | 115122 | 135962 156149
22 Sikkim 412627 | 415045 | 463509 519964
23 Tamil Nadu 206165 | 209628 | 242253 275583
24 Telangana 231326 | 225663 | 270839 312398
25 Tripura 121456 | 118401 | 137472 159419
26 Uttar Pradesh 65660 61434 73048 83565
27 Uttarakhand 190543 | 184002 | 211657 233565
28 West Bengal 110313 | 106510 | 124798 141373
Andaman & Nicobar
29 Islands 219653 | 205368 | 229080 NA
30 Chandigarh 330703 | 290671 | 333932 NA
31 Delhi 355798 | 331112 | 389529 444768
32 Jammu & Kashmir-UT 101868 | 101540 | 120790 136771
33 Puducherry 217937 | 208453 | 251344 NA

Sl GRAT STt : GHMIRT JB81S3, UST g5d-95d g-Iaia| Heled, AT <2 H
Teh &1 TRCT § 3R I8 2 ARl Sl ] MRS R 2027 T G131 Bl TR A TS
37 egaRT g ST iR § FH$icl § b I8 d1aT g1 ST HE1ed, TAR FeT H3i1 Sif
JE| ol O T, dfod SBI- 3 AT TFHR 2047 TP TR Bl [IHRId IS 919 BT
3fTEeT BT 21 | 3udh gIRT AFIY H31 Sl A S0 arscl § fdb 2047 Teb AR Bl
fanRyd ¥ree 999 & foIU IR 7 Fa1-o-1 a7 fohy 82

1 dehot ATeRY: AR Gl wBlad, | 3M9h HIedH | Ha Dl g1 arsdl g fb
AN JIET UG A1 St 7 59 F S BT ~IJcd GHTeAT §, a9 F S & S-S DI
"ST-G AT b IEgH W Y 51 BRIS WId Wiel Y| 547 &1 781, 91 § R+
TR BT A, U 1,500 A AMTH BITAT DI FAG (BT, d A A o & AT
H AT & FRART & forg 1IBC 1 AT A1 foham 3iR ST 20 4 318 ofaR B o, Sl
Y-8 R 9o+ & v feapd U1 ®xd o, S96! ) GHI HRP AR 59 DI
T BT B fHAT 'TH S-Th B’ & dad SHuAe] AThR o Dl SId BT BT BT
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oI T, SMIHR | B ATHY AN Bl Hal | Pl ed o BT U & fHar 2l
TR e TeT #At Sit ¥ Sfenfie arareRr 799 & forg oW g% e g, safery
IMIRYT WA R AR fIH™T H1 B fHam 741 81 A8Iqd, 8184 &I, Yad 8,
TIRUIC &I, MY g4 [IHTH Bl 9 32 &1 S8 Yol & Bl IR Gg1dHR ST
BT 7T 7 BT B [HAT 81 IS FUSel IR 9 goie <, a1 9Td b 59 JiF 9T
I AR 5 A, 7.5 oG 31R 10 9 BRIS  HR bl B1H [hAT T 81 BINURE
TR Pl FATRTE T TR IR TIIIET F91I7 T Bl THS IS BT ARBRT fhar a1
&1 39 IR, Dy AISHIY oY B TS &, N1+ 37 d1eld $I dad Qa1 &,
S TDHRUT YIS, “TSE - JIGETAT YIS | 3HD A1f-B1-|1e, U&= #iT St
BT Bl & — “AIPHT A1, FGDT [qHT, FahT fIvaRT iR FgHT T | g #241
ST &1 A1 & o 89 39 3Tl 7181 BR Fdhd &1 O dd < H AaH] eI 8] 81,
q9 d& <91 fasRya e 81 99 Addr 81 8N <Rau b ger™ w2t St 71 2047 #
fapRId I 999 BT S 18 AT B, STH YRAAIRIAT BT A8 I8V, Sfoly
T H3T ST ARTRT Bl 8% Forqd GabT TG DR B AN oIdbx AV &, I8 T8
QIS 81, [dSTell 8, Tdl ¥ SicT 8, TS 8l, AT BIS &I, Wi BT R0l &l
qS1 K0T 81, BRIERI & [y fqeaedl o1 81, bd SadHe 81l 3HG A1I-8l-
AT, 81 BRI AN Bl ST T T ST T 8, U&= #4215 9 S U Arel db
QT BT BT fhIT 81 ORBR & ol JITAI BT 1T © T YR B rfa=er favg §
Aol 9 9 g3 Srdeaenali 6 4 Ud 2

MR. CHAIRMAN: Second supplementary. Shrimati Sumitra Balmik.

S R arelter: A qurait Sft, STvddt & w0 § g9R1 WRPGR 1 Uh
Y TR Bl I &1 21 ST BT RO 2 31791 1vIrael 9ael | [oRId ddh
AT HEHR F ITGHANT b, Y 2 H Yo 81 ¢ Il & AHH & Yhe TR 4T
a7 SN BUT 81, oifh ST U Bl oIFIaT 81 S IR H 984 GfaeT 81 7Ts o s
PO aul § SIYEC] ¢ § TRIIIR QUR 81 8l 81 § #301 Helqd | S0 a8l § 15
Siigget e # &1 Yo g U 87 I8 RRed iR 9914l a9, 39 GuRI &l a1
qROIH feerd 87

it depot e} : FUTUf S, SHUe) — a9 =13, 991 ¢ &l RIS H 319+ oY H Udh
EAREINEESIER WW#WWWW@?%@W@W@H
PP, ATl Bl IRh I H Jcdd Heedqul YT s 21 Uod $o auf 4§
Sfiewre gomelt § 3ieb Hgeayul aRad fby 10 &, S Siewd! qice -3+ fby
IR U1 BRETRI DI TAUATH AMEMRT 1 BISielT &1 giaar g&™ wdl 5l
SigHeT Rest 2d) &1 fFHTor gafT, foTaH CrauaR &l Siigdet Rest & fafi= il 9
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STYC CHRT hieT B TAHBRI Bl JATCI-UIgelc fHAT S a1 g1 SIGHST YShRor B
TferdT § 9t JMYR & ATgH | qRa IRMBHH o ufshar I &I 18 g1 A7RIS Red
3R HAIRYS YA BT UTaeT BT T &1 T4 el iR Yol Rived &
HIETHT ¥, B AT, dH AT S AT BT Tl ST ST I&T =1 39 94} T &
A1 ¥, Siyge! RieeH fT-ufiie gRagrse sidar aa ST 8T 81 39 RveH &l
W PEI-7T-He] GHI-THY R $7Yd (b1 ST &1 8l

Y. I MUTA ATEd: 379, A1 Uh (ool @IScs Hald 81 I8 W HUcl 396 Ari
H 9gd TSI Theld UGT Bl 31 $HH B AN U4 BId 2, R 94 3Ral 30 € &i)
3B U B 8, [T 3+ & S W1 Tl 81 H 31T9ds ATea’ | S <18 g &
RIT TITHE 7 I8 Fd HRATT & b <2 & Faet 20 IR¥e A &) Uit &fRh M &
g7

2 Gepot DANeRY: AT GUTaf Helgd, AHG G | Sl A9 4ol &, 3R 99
o9, I S 9d RUIE oMl 8, SaH S 7 SIS 81T §, Net GDP divided by
population, S MR TR FHBT AThST fdheldl Bl R T I, T ST&1 2013 H <9
Pl IR BT ITHH 89,118 BT ft, TEf 2022-23 H W, 1 IT 1,72,276 U 81 TS B
.(TALT)... I¥ 2014 ¥ JeIT |1 Sl b T & 918 9 A1 guf § YT fth 3 H 118
IRIT B IE TS B .. (AU

MR. CHAIRMAN: Hon. Professor, let the hon. Minister respond. ...(Interruptions)...
| have understood your question. Fourth supplementary, Shri Saket Gokhale.

SHRI SAKET GOKHALE: Sir, | thank you for the opportunity. Through you, | would
like to ask the hon. Minister as to what the total amount of GST dues of States is,
especially, West Bengal and other States, that are yet to be released to them. In
addition, | would also like to ask about States which have had their dues pending or
withheld, what the reason behind that is.

it depot AeRY: A FUTIRT FEIEY, 3R o, df for=dt Wt T &1 SHuse) b
Tl 2 3R I8 foran 1 o1, I9 /4 uQell a1 321 S gt g1 ot 9gd & ueel &
AG's Report &l 318, IUH I8 Al &AW I1d! 3 WIaH a1 a1 81 AG's
Report 3T & d1§ Ih] HIg-Tel YA HR AT S|

MR. CHAIRMAN: Shri Rajeev Shukla, fifth supplementary. ...(/nterrupt/ons)... The
hon. Minister wants to intervene. ...(Interruptions)... Shuklaji, one minute.
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...(Interruptions)... The hon. Minister is responding not only to the last
supplementary, but to the earlier one also from Professor.

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): Sir, on the
question of GST compensation, it is important to understand --the hon. MoS has
explained the AG's certificate, but | just want to put it on the Table so that Members
are clear -- that if the AG's certificates don't reach us, we cannot clear. When the
AG's certificate reaches us, there are some States which tell us, ""Hold on till we tell
you to clear it." | want to specifically name the States so that there are no doubts in
the minds of the people here. AG's certificates have not been received as yet for
some States. For instance, Goa. For 2017-18, 2018-19, 2019-20, the AG's
certificates have not been received. And again, Goa for 2021-22 and 2022-23, the
first quarter. So, no AG's certificate has come. In fact, for 2022-23, except for
Karnataka, no State has given the AG's certificate to us as yet. Now West Bengal;
since the hon. Member is from West Bengal; for 2019-20, 2020-21, 2021-22, 2022-23
(first quarter), AG's certificate has not come from West Bengal. So, the amount will
not be released. So, call it pending, | am sorry, it is a misnomer. Let them send the
AG's certificate, we will clear it. So, also, there are several other States which have
not submitted the AG's Report. One State, Kerala, sent the AG's certificate, but also
told us to hold on till they reconcile some numbers with the AG themselves. So, we
are holding on. That is not again pending from our side. On this narrative which goes
around that GST compensation is all pending, no, | am sorry ! Let's be clear on that.

1 ST T2 HBIG, TADI ARATDRUT Bl Y, AT S AR H $HD ARCATHR A AT
BT 59k Aay H 9gd RIP1Id © IR I8 980 complicated 21 $9 TR W ATUBRI
fora™T SITET UM 1 ST complications ®, T8 ST ST ARATHRUT BR BT UfshaT
g, S foTT ST ST §97C 3114 1T & T I 371 JThrac Sl WY 81, 1 39 Gay |
HT A $T AF I8! © 16 SHD] AU (BT SQ? RRERT & I &1
I ST 81T B ST] S-S R RREIRT - 2| T 3§89 IR H B
A B! T [ $HHT $ AT FhTar SIg?

SHRIMATI NIRMALA SITHARAMAN' : Sir, let me again take this opportunity to explain.
The GST Council has been approached. The Finance Ministers of States who are
seated as hon. members in the GST Council, have all been approached by various
communities, business leaders and also by traders. They have been told about the
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difficulties that they are facing on the ground. And, the GST Council does discuss
these things. Periodically, the forms have been simplified accordingly. As regards
complaints where there is misuse of, let us say, authority, where some local officer is
exceeding his brief, action has been taken by the Council. And, | would welcome, not
just hon. Member, Rajeev Shuklaji, but any Member who thinks there are difficulties
faced at the ground, particularly, if officers are exceeding their brief, | am quite happy
to receive it and take action on it.

MR. CHAIRMAN: The House is adjourned to meet at 2.00 p.m. today.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -| to this Debate, published electronically on the Rajya Sabha
website under the link httos ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. CHAIRMAN /n the Chair.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. CHAIRMAN: | have to inform the hon. Members that the Business Advisory
Committee, in its meeting held today, that is, on 12t December, 2023, has allotted
time for Government Legislative Business as follows:

Consideration and passing of the following Bills, after these are introduced,
considered and passed by Lok Sabha:

(i) The Bhartiya Nyaya (Second) Sanhita, 2023 15 hours

(i) The Bhartiya Nagarik Suraksha (Second) Sanhita, 2023 (To be

(iii) The Bhartiya Sakshya (Second) Bill, 2023 discussed
together)

(iv) The Jammu & Kashmir Reorganisation (Second 2 hours

Amendment) Bill, 2023.

(v) The Government of Union Territories (Amendment) Bill, 2 hours

2023
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(vi) The National Capital Territory of Delhi Laws (Special 3 hours
Provisions) Second (Amendment) Bill, 2023

GOVERNMENT BILL

The Chief Election Commissioner and other Election Commissioners (Appointment,
Conditions of Service and Term of Office) Bill, 2023
&

Amendments for reference of the Bill to a Select Committee of the Rajya Sabha

MR. CHAIRMAN: Shri Arjun Ram Meghwal to move a motion for consideration of the
Chief Election Commissioner and other Election Commissioners (Appointment,
Conditions of Service and Term of Office) Bill, 2023.

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM
MEGHWAL): Sir, | move:

That the Bill to regulate the appointment, conditions of service and term of office
of the Chief Election Commissioner and other Election Commissioners, the
procedure for transaction of business by the Election Commission and for
matters connected therewith or incidental hereto, be taken into
consideration.

MR. CHAIRMAN: There are two amendments by Dr. John Brittas and Dr. V.
Sivadasan for reference of the Chief Election Commissioner and other Election
Commissioners (Appointment, Conditions of Service and Term of Office) Bill, 2023 to
a Select Committee of Rajya Sabha. The Members may move the Amendments at this
stage without speech.

DR. JOHN BRITTAS (Kerala): Sir, | move:

"That the Bill to regulate the appointment, conditions of service and term of
office of the Chief Election Commissioner and other Election Commissioners,
the procedure for transaction of business by the Election Commissioner and
for matters connected therewith or incidental thereto, be referred to a Select
Committee of the Rajya Sabha consisting of the following Members:
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Shri Bikash Ranjan Bhattacharyya
Dr. John Brittas

Prof. Manoj Kumar Jha

Shri Elamaram Kareem

Shri Jose K. Mani

Shri A. A. Rahim

Shri Tiruchi Siva

Dr. V. Sivadasan

© N O AW N o

with instructions to report by the last day of the first week of the next (263rd) Session
of the Rajya Sabha".

DR. V. SIVADASAN (Kerala): Sir, | move:

"That the Bill to regulate the appointment, conditions of service and term of
office of the Chief Election Commissioner and other Election Commissioners,
the procedure for transaction of business by the Election Commissioner and
for matters connected therewith or incidental thereto, be referred to a Select
Committee of the Rajya Sabha consisting of the following Members:

Shri Elamaram Kareem
Shri A. A. Rahim

Shri Sandosh Kumar P
Shri Binoy Viswam

Dr. John Brittas

Dr. V. Sivadasan

o N W N o

with instructions to report by the last day of the first week of the next (263“) Session
of the Rajya Sabha".

MR. CHAIRMAN: Motion for consideration of the Bill and the Amendments moved
thereto are now open for discussion. | now call upon the Members whose names
have been received for participation in the discussion. Shri Randeep Singh Surjewala;
you have twenty one minutes.

The questions were proposed.
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SHRI ARJUN RAM MEGHWAL: Sir, | want to say something, if you permit.
..(Interruptions)...

MR. CHAIRMAN: Do you want to make initial comments ?
TP AT 9 fa=s) H iferq | ..(aagm)...

1Y I1S] I WeaTe: SiT, H fo= 3 il .. (@ag™)... 31 B

MR. CHAIRMAN: As Chairman, | tell everyone you have the freedom to speak in a
language of your choice. One Member has no jurisdiction to direct another Member to
speak in a particular language. Our commitment to a particular language may be too
deep-rooted. So, Randeepyji, let the hon. Minister make some observations.

7 STS[A IR AHETe : FIRHT TR, 10 3R, 2023 Pl THI a1 H I8 [det 1991 & Tae
D1 Rl RSP SEISAA [T TAT 271 1991 BT T Tae AT, IGH Tl T lof 1 Sieh
off, IfehT SHH A@ISTHS ] YA T8l AT, SHH A@I§SHE aTell Fllsl el ol
ST &b STTh! STBRI &, 2 AT, 2023 DI U BIc - GIATSUS Dl G FHI Ueh
T faT, '...until the Parliament makes a law in consonance with Article 324(2) of
the Constitution,' AT 3 el & 3TTARY H TRBR Ig [deT oI 37TS 2

MR. CHAIRMAN: What did the Supreme Court direct?

SHRI' ARJUN RAM MEGHWAL: The Supreme Court has said, 'until the Parliament
makes a law..' ST¥ =@l 81 SIUH, 96 916 § q1d! AWl TR MG ...(TIEH). .
Eﬂﬁ crux dg %\r f '...until the Parliament makes a law in consonance with Article
324(2)." %Fﬁvf%raﬁao—raiaﬁwsm(z)% I8 HEdl & [ JETSTHS & Hag 4
gTferimic Tae 991, STdfdh g 8HRT Ude gl AT BTdtife 1991 § Tde g1, <ifeh
I WIECHE AT ATl G HIC & dH-9R ffeorasia I 3R g9 I8
3Mfcaet 324(2) & AT B AT &l SHH Y IIMBRII JHSHT Wl §l 3d P I
gferar off foh TRBR T TF Bl ol 3R @S cHSd 8l A1 2, < 319 D! 94
ArcaR Al gl 37 89 91 JATfh R JSHE Jd 31 38 2, IUH dI1-9R disl 984
gHIce Bl B 10 3RS Bl S faeT U9T foham o, S9H A B! & Folisl 6 F ff U
3RS sHeHT &, o1 § 918 H 7@ SN 39S Fallst 10 H Hokl &l s 1 U
ST Bl SUD Folisl 15 H HiS 3ih T Bl <Thx ¥l T IsHc 2l by, 3o
SAH U Fallol 15(A) |l g=7¢ a2, Sl & dicae™ o |efdd gl afq dIg 9
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SOIRT BRTTR 3R SeldRM HITR 399 SICT HRA FHI Bl HrIdTe] Furad
BT AT ST RIelh T Thvoll § fhefl ®id § R4S F8] 8 bl 21 98 9
AR ¥ 9T gl

HEIGd, S 39 ORE & Y99 &, SAfely H =78dl § & 9 39 R g4 o
A q18 ST G AT, IH IR AT JI ST AT ST, b AR H Sarg o

BT U B, TaTS |

il YUY g YROaTEn (TSR : |HIURT HBIGY, ST&RUI H31 il 4 ®8l b
GuH BIC 7 B ATeotaeig QU &, D! ==l d a8 § B3, S 81 FA1d 3TN Bl
YR ST Bl AT &, UoTd $I Fwerdr g1 |fagr iR Sarhl, ! 84
ISTTA S BEd ©, SHD] YR &1 9eT FA19 2 AR a1 gA7a HRar aretl gordl
A AR &1 59 A1 39 AT AR—RT B a1 B df I IR e - (ogeray,
T, TTaRTaT 3R YT 1T S8 H STx M| 1R, 3T FHIRT St 1 & 3i)
PHITARE & AR TR G DIC & [H I gdbidd W 51 140 BRI AN &b $9 <2 A
fpefl =afth & i H W 3 IR Wes AT I8 BIIA, S AT AT 3] S 1R
RBR PR TS 7, I8 31 IRI Y&l bl JASIOR & A1 FIe dIell HIA o, I8
ENICEERCIDERS

REINIS] Gﬁ, m‘ﬁﬁﬁﬁﬁsﬂ EREAICECIBICARCE] CM:;, independence of
election, 1 Uit | ?b?ﬁ %\; and avoidance of interference of Executive. SHINI
goider #eRT S S qrdl & U< 81l I8 AR wfdar & fFrefdre = ®er o
121, 3TERUR B H3i1 Sl AL, AU AR $9 <2 b AN Bl 78], dfeh S Il
ATSd SEEHY - el AT AR FIG G491 H Sl =il gg Y, IH IR 3R Yeb ToR STl
o T 2T A 59 B Dl A4 ITYH of ofd IT 1 B T8l 3feral 34 DR &1 T8
31|

FUTYfT HEIgY, 9147 189 A electoral machinery & IR H &1 BgT T, § 3T
3IANRT ¥ I PO g Jgl Ug B I ATSdl &l 15 S, 1949 Bl HIGTT FH B
JGR goIdT= HHIYA 3R electoral machinery, ESIE] I, USITI= Bl HIER] K
R W =9l g5l &1 7 AaW < 91 HEcd YUl a1l $el, H IAD! A ATID]
ST 3TV BT, TR J] AIed 1 9T HEl, § g8 Ug PR qarl gl And, |
quote, ‘In a very early stage in the proceedings of the Constituent Assembly, a

committee was appointed to deal with what are called Fundamental Rights...” — this
is what Baba saheb was saying — ...“That Committee made a Report that it should
be recognized that the independence of elections and avoidance of any interference
by the executive in the elections to the Legislature should be regarded as a
fundamental right and provided for in the Chapter dealing with Fundamental Rights.
When the matter came up before the House, it was the wish of the House that, while
there was no objection to regard this matter as a fundamental importance, it should
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be provided for in some other part of the Constitution and not in the Chapter dealing
with Fundamental Rights. But, the House affirmed, without any kind of dissent, that in
the interest of purity and freedom of elections to the legislative bodies, it was of the
utmost importance that they should be freed from any kind of interference from the
executive of the day.” This is what Babasaheb said. And, | quote Babasaheb
Ambedkar further. He said, ‘Therefore, so far as the fundamental question is
concerned, the election machinery should be outside the control of the executive
Government. There has been no dispute. What Article 289... — today it is
commensurate to Article 324 — °...does is to carry out that part of the decision of the
Constituent Assembly. It transfers the superintendence, direction and control of the
preparation of the electoral rolls and of elections to Parliament and the Legislatures of
the States to a body outside the executive to be called the Election Commission.’
That is what Babasaheb said.

And, Sir, not only Babasaheb Ambedkar, he was reacting to what two other
Members were saying and | would like to quote two lines from what was said by two
Members of the Constituent Assembly. One was Prof. Shibban Lal Saxena and |
quote him, Sir. He said, ‘It is quite possible that some party in power who wants to
win next elections may appoint a staunch party man as Chief Commissioner.” | also
quote Pandit Hridaynath Kunzru. | quote, ‘We are going in for democracy based on
adult franchise. It is necessary, therefore, that every possible step should be taken to
ensure the fair working of the electoral machinery. If the electoral machinery is
defective or is not efficient or is worked by people whose integrity cannot be
dependent upon, democracy will be poison at the source, nay people. Instead of
learning from elections how they should exercise their vote, how by judicious use of
their vote, they can bring about changes in the Constitution and reforms in the
administration, will learn only how parties based on intrigues can be formed and what
unfair methods they can adopt to secure what they want.” In this context, Babasaheb
Said and | quote, ‘That electoral machinery has to be necessarily independent and it
has to be necessarily outside the interference of the executive.” These were the two
fundamentals on which the Constituent Assembly was unanimous. The Constituent
Assembly was also unanimous that a fair and free election, bereft of the interference
of the ruling Executive, is a fundamental right. Though not included, yet the entire
spirit of the Constituent Assembly was this. | ask myself. Halad, i Y I ?ﬂ, Y
de I 41 3R B8R 98 fh, Sl $99 91 Bl G 81 &, I I8d1 § AR o9 § W 4
I8 HaTdl YOl g [ 9T g8 BT, Sl H3ll Sl olbx AT &, &1 161 Al2d, faer
[T 3R AU /91 7 Ud voice, TP AT I Sl Hal o1, TR dF-AYS, TR
ST 89 & &7 I8 39 AUG S TR W1 I ! J31 I8 He1 9 &6 I8 39
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R 3 ﬂ‘s’ ARAT 81 Let me now bring your kind attention to the provisions of the Bill.
As also the fact that hon. Minister says that there are just some observations of the

Supreme Court, WWWW@&@ Wﬁlﬂ?ﬁé@ \‘rﬁﬁ\‘rﬁﬁﬂv_{m%
AT IHD! R ST DB HIAT TG Y Ueh AT A1l 7 TS 7 IR HSHS
W a1 21 o1 D% geldRI| BATR 3R SolaRe HieTd &I FgRhai B H?
AT HAT ST, S BT BT HAIGT ADR A &, IHD b AT J&T HAT i1
I AT b TIRUAT B, Sie] ATt JAUIRTRM A%R BRIl Udh AT bidwe
fafex, e ff yem= 920 St fafd o3, a8 IS T AT+ 9eT |31 Sff 3fR
I T HAT, Sl ST Aol ¥ Fafved g SIred, S &1 ANl 1 9g9d eIl guid
PIC 7 3D IR | FIT BT AT? H 3MUd AIIH H AT HAT Sl BT &1 MH A
SN 2 AT, 2023 BT AU IRATS B 0T H THT 230 A% H U DIC o Sl
HB1, H D! S ATg~4 39 F&H H YD I AT I8 1 URT 9 H e, | quote,
"The Executive alone being involved in the appointment ensures that the Commission

becomes and remains, a partisan body and a branch of the Executive. The
independence of the Commission is intimately interlinked with the process of
appointment” . Now, | quote paragraph 165, "The Election Commissioners, including
the Chief Election Commissioners, blessed with nearly infinite powers, and who are to
abide by the fundamental rights, must be chosen not by the Executive exclusively and
particularly without any objective yardstick." WX, G dTd dal gl UEell, executive
exclusively I FeIaRTT BITTAR 3R Soldeld HHTR &I FYh T8 B Fhdl o
U]1, T objective yardstick & SR I8 =81 [T ST Aeballl ST URTUTH H IS o
e Y fBATI | quote, "An Election Commission, which does not ensure free and
fair polls as per the rules of the game, guarantees the breakdown of the foundations
of the rule of law" . TTT B 3T AT, BT b AT DI WA B TN b VAT GG
3N, S fsger T8 2, S Executive & RT Figwh fdHar <1 <81 & a1 R a8
executive & TEXBIRT A WX F&1 81 | further quote, "Equally the sterling qualities

which we have described, which must be possessed by an Election Commission, are

indispensable for an unquestionable adherence to the guarantee of equality in Article
14", 230 % & SToTHE H &1 91d 1% &1 Number one, the CEC and the EC must be
at arms' length from the Government. Number two, the process has to be beyond

influence or under the dictate of the Executive of the day. Exactly what Baba Saheb
had said, exactly what the Constituent Assembly had said was reiterated, was
reaffirmed by none less than the Supreme Court Judgement to which the learned
Minister is referring to. May | say, Sir, that Clause 7 ... lam deliberately using that
word; | hope it is not unparliamentary, Sir. | am subject to correction.

* Withdrawn by the hon. Member

81



82

[RAJYA SABHA]

MR. CHAIRMAN: But, surely, there could be another word.

SHRI RANDEEP SINGH SUJEWALA: Yes. It violates and negates the rigours and the
affrmation by the Constituent Assembly, by Babasaheb Ambedkar, by other
individuals and hon. Members of the Constituent Assembly; it goes against the very
spirit of the Constitution that is enshrined in Article 14; it completely negates and
subjugates the Election Commission to the authority of the Executive; and it does
away with, may | respectfully say, willingly, -- if | may say 'maliciously’ -- the
judgement of the Supreme Court in tofo. That is why this law is per se like a still-born
child.

Thirdly, | also want to point out, Sir, ST AT STadd <IRITead | del,
affcdel 14, S BAR HlfeTd ARHR H1 w1 &, Sl fb T d 93 gu A<edien &
SO BT IR P2 M BT FIH I91 AT 8, I8 RT BT I AChd 14 &
letter and spirit %ﬁl@% Gﬁ'\’m Hiford IfTRRT BT Sootad &1 ST fh A
STIIH T J W wal 81 gY9rafa Gﬁ, Appointments Committee AE\T, dg 39 Udh
empty formality %\T, if | may use that word. Appointment Committee I g7 A
geT HAT Sfl € 3R AT ger 3l S gRT A fhY Y S5 U 3iR H3AT B
T D1 Yeb baTad &, difch § AT TSYH H § 3R 317 91 &,

"3jET §1C XS], IS 49 319 bl &l

If Prime Minister and his Minister are going to be the majority in the committee, then,
why have the committee? Let the Prime Minister appoint everybody. Why even have
this law? It is an empty formality.

Then, Sir, the Supreme Court said, the Constituent Assembly said, the first

Law Minister of the country, Babasaheb Ambedkar, said that the ruling regime’s two
nominees make the entire process ineffective, negatory and redundant. This is what
the Supreme Court also said. | want to quote those four lines from para 8 of that
judgement. In fact q Udh dhaH S| RN IR I=-/M HET fob g-Id M 3R
IIUTferT § PIg 3fax 8l gl | quote, Sir: "Like the Judiciary, the Election

Commission must display fearless independence. In the absence of norms regarding

the appointments, a central norm, that is, institutional integrity, is adversely affected.
An independent appointment mechanism would guarantee eschewing of even the
prospect of bias." Sir, this is what the Supreme Court said, this is what the framers of
the Constitution said and this is what this Government is afraid of. | am saying it with a
sense of responsibility, for they do not want an independent Election Commission,
CEC and EC, they want a pocket borough. 378 Udh SIdl ATd AN BT ATaLIDHT
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21 I8 BT U Sidl AT AT BT TS BT, 3T SId F 19 AT FapTei iR
ST 319 AT, Y a8 YoTa s & A1 T8! SN §9 B BT higdl Adeld Jel 2|
Yz pick or choose T Uh Wﬁi?vﬂ%ﬁ'fﬂl Sir, may | respectfully also say that it does not
pass any kind of constitutional muster. We have to be aware. This is an august

House. After all, we have to be aware as to what we are doing or saying and what we
are passing. This is manifestly arbitrary. These are ill-conceived attempts. This law is
an ill-conceived attempt at consolidating undue total executive control over the
electoral body, that is, the Election Commission. The process is arbitrary, the intent is
malicious and the result is disastrous, if | may say. That is what is going to happen,
Sir, and | again want to take the liberty of last time quoting the Supreme Court where
they said in Para 119 ...

MR. CHAIRMAN: Before that, let me remind the hon. Member, with highest respect
to everyone, the Parliament is the sole repository of law-making, and this is wisdom
of the Parliament. Neither the Executive nor the Judiciary nor any other body ...

SHRI RANDEEP SINGH SURJEWALA: Sir, my time may be stopped.

MR. CHAIRMAN: No; | am aware of that. Since majorly you have focussed on
Supreme Court judgement as if the reflections therein have to bind us, | would expect
the debate to rise to a very high level because this House, this Parliament, to the
exclusion of any other entity, be it Executive or Judiciary, is supreme when it comes
to law-making, and you are a part of it. Extra thirty seconds. Go ahead.
...(Interruptions )...

1l STIRTH THE (F11Th): R, B Al 3R P 9icd 32 .. (TILTH)..

it ¥ AIRR g9 (F1eH): W, T Al 3R $© Il 2 & Supreme Court Bl
SIoHT b IR H| .. (FGEH)..

MR. CHAIRMAN: | am really surprised. ...(/nterrupt/ons)... | am really surprised,
both of you. It is time we rise to some level, at least. ...(Interruptions)... You
represent a party that has a great history.

21 IS ARR I TR, B 39 B Il ... (FFIH)..
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st |guTafer: I 917? Let the hon. Member rise and indicate what | spoke. Please
rise. ...(Interruptions)... Take your seat. Indicate what | spoke. What did | say?

SHRI SYED NASIR HUSSAIN: Sir, yesterday, Supreme Court judgement & R H
39 qrel fh 519 BT quote R YBT B, I ... (TATH)..

MR. CHAIRMAN: Would you be good enough to quote me? ... (Interruptions)... Do
it during the course of the day.

SHRI SYED NASIR HUSSAIN: Sir, | am doing it. You allow me. You are not allowing
me.

MR. CHAIRMAN: Mr. Narsir Hussain, during the course of the day, go through the
yesterday’s proceedings of the House and put it on the Table that you rely on that. It
is not a good habit. | am only making a plea to the Members that we are Parliament of
one-sixth of humanity. We are supreme when it comes to law-making. We cannot
suffer intervention from any other organ, be it Executive or Judiciary. That is what | am
saying. Hon. Member may continue. ...(Interruptions)... Please take your seat.
...(Interruptions )... When your time comes ... (Interruptions)... Take your seat.
Yes!

SHRI RANDEEP SINGH SURJEWALA: Mr. Chairman, Sir, let me begin by thanking
you for your words of wisdom. You are much seasoned both in age and experience,
both in law, as also, perhaps, in parliamentary practices. You have held many offices.
But with all humility that | have, may | say, Sir? You are hundred per cent right that
Parliament is the august body and is the over-arching body. It is the fountainhead of
democracy. But even the fountainhead of democracy will have its sanctity when it
does not commit arbitrary acts and passes arbitrary laws. The fountainhead of
democracy must adhere to the very tenets of democracy out of which it is born.
There is a power higher than us and that is democracy itself and the Constitution
itself. We may not be the interpreters of Constitution, we are framers of law. It is the
Constituent Assembly and the Parliament which continues to amend that Constitution
which is enacted by the Constituent Assembly. But there is something called a higher
spirit of democracy and an accountability to the constitutional norms. So, as | stand
today here, and as | say what | say to my esteemed Minister who is very experienced
and | place before you with all your wisdom and experience, | must say, | am
conscious, | am duty-bound and | am answerable to that highest spirit of democracy
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and the Constitution which was enacted by this very Parliament, and that spirit of the
Constitution and that spirit of democracy today tells me that a law is being brought
which will tarnish, bulldoze and sabotage that very democracy and undermine the
very constitutional practice that you and me and each one of us swear by.

That is my anguish today which | seek to place, through you, Sir, before this
august House and the hon. Minister. The Supreme Court only interprets the
Constitution. It is also the defender and protector of the Constitution. We have said
that many times. May | remind you, Sir, that | did not quote the Supreme Court in the
beginning. | am only responding to what the hon. Chair said to me. | began with the
words and wisdom of Babasaheb Ambedkar. | began with the wisdom of the
Constituent Assembly, and this was the only issue -- independence of Election
Commission, lack of interference from the political executive and an electoral
machinery, which is answerable only and only to the tenets of democracy and fairness
and equity. That is all that the Constituent Assembly was saying. We have seen and
we have read through -- Sir, you have read through and | have read through -- many
times the debates of the Constituent Assembly on many, many facets. | found --
please correct me because perhaps you have read the Constituent Assembly debates
far more times than | have, but | have also done so -- that not even a single member
of the Constituent Assembly disagreed that the fountainhead of democracy is fairness
of the electoral process and independence of the election machinery. This was the
only issue where the entire Constituent Assembly, irrespective of caste, colour,
creed, religion, political differences, ideological differentiations, agreed. They were
unanimous. That is all that | pointed out to the hon. Minister. That is why, Sir, | did
not begin with the judgement of the Supreme Court. | said, the Supreme Court has
only affirmed what was said by the Constituent Assembly. ...(Time-bell rings.)...

MR. CHAIRMAN: Please conclude.

SHRI RANDEEP SINGH SURJEWALA: Yes, Sir.

Sir, | also want to point out that the law and what the hon. Minister has
brought, negates and ignores not one, not two, but the three committees on the
subject, two of which were appointed by their Government. May | just quote from the
Dinesh Goswami Committee on Electoral Reforms. Perhaps the Chair was also a
Minister at that time in that Government. You were a Minister, and that Government
was supported by the Bharatiya Janta Party then. | would like to quote from that
Report.
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MR. CHAIRMAN': It was supported by nearly the entire House except your Party.

SHRI RANDEEP SINGH SURJEWALA: Yes, Sir. What did that Report say? | am only
saying T SII @& BT 2, BH-H-HH I dl A 111y | B SIISDhR ST &l HE I8
?%:’I BHARI A H1MY1 Para 1.2 on page 9 of the Report says, "For CEC - appointed by
the President in consultation with the Chief Justice, the Leader of the Opposition in

Lok Sabha, and of course, the Leader of the largest Opposition group; for EC --
Chief Justice, the Leader of the Opposition and the CEC." This was the
recommendation made. That has been ignored by the hon. Minister. Again, their own
Law Commission Report No. 255 on Electoral Reforms, 2015, headed by Justice A.P.
Shah, may | remind the Minister, said... ... (Time-bell rings.)...

Sir, | will just take three minutes by the watch.

MR. CHAIRMAN': You are eating into the time of your Party only. Go ahead.

SHRI RANDEEP SINGH SURJEWALA: Sir, | don’t think my Party has an objection. |
am sure, the Chair has none either.

MR. CHAIRMAN: The total time allocation to your Party is 41 minutes. You have taken
24 minutes. Then, continue up to 41 minutes if they agree.

SHRI RANDEEP SINGH SURJEWALA: Okay, Sir.

Sir, | want to remind the Minister and quote para 6.12.5 of the Law
Commission Report No. 255 of 2015, headed by Justice A.P. Shah. It says, 'The
appointment of all the Election Commissioners including the CEC should be made by
the President in consultation with a three-member collegium or selection committee
consisting of the Prime Minister, the Leader of the Opposition in the Lok Sabha or the

Leader of the largest Opposition party in Lok Sabha and the Chief Justice of Indiall.
Y Sft, 519 A HHITE B RUE I &1 I_Y 318, T9 39 39 &1 §1al Bl - ol

MR. CHAIRMAN: Use some other word. = -Ig! BT

SHRI RANDEEP SINGH SURJEWALA: | stand corrected.

" Withdrawn by the hon. Member
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MR. CHAIRMAN: He has unimpeachable credentials.

SHRI RANDEEP SINGH SURJEWALA: Very well, Sir. | concede it. My next short point
is IR ATY IS &b Tl 5 Dl W) &1 A <, Al SHH Ueh Fo! YA a1 8] Ugell IR
gz oy foram T f =t gola=Te HITR 3R SR HHATR 314 fegwi &
Eﬁé AR ® A8l 8l Hddl, except one category. There is complete reservation now
on who can be CEC and EC. He can either be a serving Secretary of the Government
of India or a retired Secretary of the Government of India. Hddld HFIC 100 TRUC
RSTII forever MU B f&TI H A=Y #AT SI A hda I8 Y&al g, Sir, if you were
not the Chairman, could you not, as a jurist, be a CEC or EC? | believe Ut QW
Eﬂﬁﬁ,@?ﬁ%@ﬁﬁcompetence%@ﬁﬁﬁﬁ@é,W@Bﬁ?\lﬁ'ﬁﬁiﬁqﬂq
ARG BT GG ST, 1 G AL BT FATd oI, 7 7ol IRYS 61 g1 of$l,
THYEY BT AT ST, 7 T &1 FA7d o<l iR 7 forsft pisitmfea Ararset &1 g
TST, Al SAFT B folve IR ST BT HAoe I B, RieE oY ieift § a1
AT T2 ST IE MM I97d 17 100 wRee Rord v &1 21 gah 2lic @rse I8 o1
e <RIT 31T 39 IR YATaR B2

AR, H Y 3R AT @Wige & R H i1 18l gl Ueb Fd BHC o, [oTdd e
H G 6 H ARG 3] Sff 3 JHeHT W of MY &1 I8 4 U] g1 Yrld & 3R
g # R 3R VA B 2, I8 I [dopdl el 21 3R 3T 894 oW dl
TSl hidmic shekl g8d 58 o, 3d AT HAl Sl Ga §9P 88 919 Y 81 So, it is

now headed by the Law Minister. We have no problem. But the Search Committee is

now actually a steering committee. This steering committee will now eliminate
candidates. Say, | also apply as former Secretary -- | am saying it hypothetically --
or a serving Secretary. They can eliminate any number of inconvenient people that
they want. They will only select five people. For CVC or CBI Director, it is not so. The
Search Committee puts up all the names. 9% J&1 SIEE] steering committee g1 g BT
UH HEad ® T 5% B 981 Brae ferafrar” | v o™, gRam | wed €,
TF FHTT BT HAT 3R goraer FHHS qer #4712 3R 3w AMfH 76 #41 &,
al "eR Bt 981 BIhT for@far”, U 7Ol ®, S BRI It cannot be a steering
committee that they have to restrict it to five people only. Why? Why not place
everybody? | don't know why they want to do so. Clause 17 of this Bill runs contrary
to Article 324(3). If you see Article 324(3), it says that the Chief Election
Commissioner is the Chairperson of the Commission. The framers of the Constitution
categorically recognise so. May | read just two lines?

MR. CHAIRMAN: Go ahead.
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SHRI RANDEEP SINGH SURJEWALA: Article 324(3) says, "When any other Election
Commissioner is so appointed, the Chief Election Commissioner shall act as the

Chairman of the Election Commission." &%, o % Sii¥ed 81, 7 uTsd fafex 8, 4
I SR BT i, I7T SR HHIA DI Vel HIAT &, TR 379 AT I8 dldl
foar fo ﬁé iy ﬁ, quasi judicial function ﬁ, administrative function ﬁ, daily
functions Bl, d ASIRTT A feATSS BT, AT BT Bl FUULT ST, hypothetically F31
ST 3R AT © 3R e 7! TR HRAT &, Al H 4 3R A=Y appoint B I AR
R BT o Y TR H YT H¥1 R 81 96 Fabdl IT AT [H¥! BIgel R AIS
81 B ADhd & IT 3MY fBHAT quasi judicial authority & FHR &1 8] 1 Adhd &, o9
Rrea &1 ol TR U™ AT | find this strange. The procedure and conduct is
always done. If | were to say, | am going to regulate the procedure of this House, you

will say 'No, even Deputy Chairperson cannot do it; | am the Chairperson.” So, the
Chairperson, inherently, has the powers to regulate. But this Bill does not say so. In
the end, | only want to say to the hon. Minister, through your good offices, one thing.
There is an old saying of law and | want to reiterate it today. Mantriji, however high
you may be; however powerful your Government may be; whatever may be the brute
majority you may enjoy, the democracy and the Constitution is above you, and you
cannot subjugate, bulldoze and trample over it. | also want to say that we, whatever
may be our numbers as joint opposition of the INDIA Alliance, are the defenders of the
Constitution of India. We are the defenders of the people of India. We are the
champions of the voice of the voiceless and we will continue to do so. X, Udb HHY
ofT, 9i¥ 'E.C.', I8 S 'E.C.' IS T, SUDI AdcId AT - 'electoral credibility’, oifd=
g’ﬂﬁTﬂ I I AU 39BT g4 BT 07 fhamr 8, 'E.C." - 'elections compromised'.
Don't do that. 9 <1 H SI&T YT JATANT &1 Tl 3R 3T §H DI & AEIH A
ST TG SN FA1GI, 1 319 HHa, TSI AR FGG, F=1 o gfrar, i,
foTsgeTaT IR TRIRIdT, S |d BT 89 BNl Thank you, Sir.

SHRI JAIRAM RAMESH: Sir, just give me one minute. In the course of my colleague's
speech, he referred to the Government that prevailed in 1990. You, in good spirit,
good wit and good humour, said that that was a Government supported by all parties
except your party.

MR. CHAIRMAN' | correct myself. Your party did not support us.

SHRI JAIRAM RAMESH: Yes, Sir. | want to remind you that also became your party
three years later.
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MR. CHAIRMAN: No; | told this House that | have been a Member of this party. | have
good connections there. They need to reciprocate. | had been on this side also and |
had been in NCP also, but Shri Jairam Ramesh will not change himself. He knows |
made this statement earlier. All | need to indicate to the House is that when Shri
Surjewala said, "We will defend", | would like to say that in togetherness, this
Parliament is the ultimate defender of the Constitution, ultimate architect of the
Constitution and if anyone seeks to change the architecture of this Constitution,
Parliament is the custodian of it. No incursion whatsoever can emanate from any
other source except this Parliament and that is why we are debating it. What shape
the law takes will be determined by Parliament. The Executive has come up with a
Bill. That is the ultimate authority. Shri Ghanshyam Tiwari, you have 15 minutes.

ot TTATH farS) (JToRAT) : R, MY $HBT 21-21 T HRY

it gTafar: I8 A1 319 37U+ UIct Bl Higv|

Nt gaea™ farst: a9 Uiy #eiey, § IR B, SHE Ugd § Ig HEAl
AT T TN AHA U FHRIT 371 T[S 2| S I81H 1119 DI &1 HeTad 9ad1s 21, TR
T8I R T11d H U Herad o [ "o UgT §ai1 SIS UeT aRT6R 3iR YT il STorAT
el SRR |

it Jumaf: ve Ads| gaeam fGarst Sit 981 919 81 9a1 32 §1 4 ey (g
GIOIGTE 3R W AT I R &l Helad & - UG SiC e aREr 3R uer-forar
STTe a1 SRR | [Tars! Sil, I8 91 Adhs| ATl Ugel & 8, 319 Teld el T4 & |

it wifepRie Mida (F[oRTd): R, I et ft A 81 <& B

MR. CHAIRMAN: Professor, this is known as expression of pent-up feeling. I?ﬁilé_l
ST, UR AT 9 91d T 419 IRIY 6 I8 FHarad 9gd QR 8, U1 98d 98 gl o,
319 MY AR B9H Bls SITST Beb -l ol

it Tea farst: GUMIRT FEIed, ST9 A GRodTe Sff did I8 I, § 36 g |
Aha Bl AR TG AT DI FYfeh b I1eT Y1 X7 AT, Il g1 T$1 I 3T 8T |
qS! TS| ARE &I © 1 Yeb IR 14 =1aetl, ST fob sTRachl SR Wiell Sit & Ashex
o, I B AT JARYTH I T AT AT 3R I AT B8 I3 © b ARPR Iah! (gth
B Sff RB! §! I/ Ul 91 Bl 5l R g8 uIel didbad &I a1 &, S
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SRS TR 3R AR N B1H (6 | A1 H SAlhci s ! d1d 81 BTl S a1l U 4§
TEI ST H 39 [l B 3R ST RET &

AT FHUT AEIed, H 39 [4dl &1 qHelT B & o @eT gl g1 S=8iH al
Tl B Tl DI SBIH FIALTH FUT BT =d Bl AR FAdied <RI & o7 o ==t
BT el dl H ARG [91 & IR F A1 AT o6 ARG F91 ECI b A e
DI WS & 9P IR Bl Bl GeAd &1 T 21| SE B8l o1 b 39 A1 BT IR
R HRIUTHT & BT H Al T8 BI41 AR, b HHa $Hd (ol BT 917 3R
I8 WS & fadd IR 21 ey # S7Tua! S 91 Bl 158 Rl § 3R AYD] gar
ST AR § T e Sl dEl {5 w9 € 9auR &, 7 1 Big ~ararerd 3R 7 8 By
31X A¥eIT| SAfoTY WatuR HHE H I8 BTIA b AN 3TS] ITH HEdTel Sif 37 2

HEIqd, S8 I1dT1 AIed ARSHR BT {3k fHaTl 7 TN I 8 MR founder
member Bl 3% 915 379 IR Ebﬁ?g; Scheduled Caste T JMTGH! DT EPICE %\r, ar
TE IS I HYATel ST &1 I 59 39 S Fa] Bl &, Al 9 IH HgdTel Sif &l
W ==l BTG 3ATY H I8 e A1 A18d1 § [ S aeiAT (98 §, SHDh! A
BT HROT FT 2| fIue 1 &R 10 IR I BIC | S &1 3fad I8 T 81 9D BRI
37 G BIE & 101 BT TR-TR e B W2 U, Bl I GAH DI 7 37T SIofHS
H B b TRPHR BT & I1d DI UM DI H AN 37 F 3RTSTH] Bl (R a7 81
ST o IRTSThdT d! fRRAfT 5T S &7 e 3B

ISy, H MUY I8 Bel A (b I8 [A8P oM Bl ATaegHhd1 Rl ISl
SIq 37SId & Hd H G DI H 7Y, I FUHF DI o A9 A &1 | g7 < fh
IR BT 9GT {1, TfTe] BT =l 3R GUH DIc Bl A SR - I 99 Al B I8
T BRI, ST Teb BT el g Sl 1 I GRYEY H HTIH g &b folu I8 faeggsd
TR BHR TS F3T SfY 31151 F8T UR AU &, gAfery § fafey #=1 Sff a1 e dra gl

FHIIT ARIGY, H O 91 I8 Hel a1edl § (5 $6 B § 91 2| 39 Bl
H I AT B ARG D AT B AT B T AT B 8l 398 Sd!
TRTET B IR B AT 21 T AT § B ART AT BT, $9 91d B IRT D)
AT B S 3regel & w9 | YT HAY B, Uew & WU H dld YT H faget &1 \dr
BT 394 S forv 3iR ft SureT Rarad €t Y 81 S99 81 9df &) $el Tl § f&
fager & =T - I¥=AT P MMYR W IfS fAUeT 1 AT UT S BT AT Bl 8l, T g8
I ) B TR dTell A TSI YTe] BT Sl AdT 8, STHT U ITH 2t o forar
STTUATT, sFFchoncessioné%w,ﬂ%%ﬁm%%wﬁﬁwﬁaiﬁﬂﬂﬂﬂsﬂ
R & &1 MG & ST ArgdT U fque & it el safy Rar A
ARSI ¥ I UTaeT™ B fe fop a8 dxean 9 ot 81, 99 9t s9a1 wfafte aa= s
H 2 3P A1 Bl U HAI §RT AG & 9 H A1 U hfd-ic F31 91 94
ST BT

AT AT HEIGd, 70 ATel O o7 1TEH! 71 399 71 H w41 T3+ |fafa
BT 9T B 78] DI, YT 3BT H STD! 491 g, T8 39T 59 UHR B a1d B, dI I
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X ST H TR SMAT| HB IS, U8 gATd AN T 5, I8 ANl & &1 H e 3rA1? §
I1e [T F18ar § 6 ST 99 Ugel S1.UH. U9 9Rd & J&F 19 AR a1 9,
e QI T gaT o1 fob FATd STANT T BI<AT 81 ..(FALTH).... IRAT Y8l <l oY &
I AN AT A4 =i 81 I8! ) b I I AGI G4l ...(HGUM)... ITDBT I8 hSv
ST ...(SALT)... STDT I8 hSx BN ...(ILT). .

8t QuTIR: U Hehs| ARG Sfl, ...(@E)... 3119 3)1 91d Tl ..(@ae™)... §
3IADT b T < TBT E ...(FGET).... H TIDBT T 31T < V&7 gl ...(aem)... H fer
FHT H A T2 ATl St & Raes 381 g1 § ufcrer § o1, A g-ed™
TSt S |2 WY 911 319 $hT RTaAT €Tebl, $ThT ST ol U T8 T I,
I8 A3 I I B

it TR Sl (RIS : W), U Ugel HiU= 4 | ..(FaeH)...

Y spuTafer: SRS S St & TS 9 AR A1 A1 H 9] I < BT gl T
ST, 374 3TYD interruption &1 BT, T 3T HHY H 37T §Tcl 8 YTY| ..(GLT)...

it TFrea farst: W), S AEd SR 9 W SN H 81 ¥8d &1 | faed s @ e
e A =@l B I A 1 R AN BT e I91T1 -1 2, ST AT Ageh 191 IT e
AT IMH 1, T4 A B DIy T BT AT T gl ASH T&l BR1I I8
A GROTTAT Sit 5 BTl AR GRotarar Sit, e farae sitrer) fefgae
PGy BT 8, ARG BIAT &, I8 B gATd el gall 8lal 87 faer 991 & g
1 ARBRY TASIH BT 8, I8 AT Dl o1 g 211 82 T A} SireHl gora oret
TN 7Te] BIAT § 3R 3R A s §Y 3MGH! Bl I, I {0 AT AT BT e
BT 391 Fd IfedT IRy I HI TS &1 Y IS 91 a1 B &, Afh 39 I
Sl $© 91 He-l A1ty oA, g8 YT T8l Dell MUD! &I 91 Ig Hel oAl fé
R ellepe s H 3R gH FHRIT 9T 27 59 99 Sl 9ad g9 AT 8, T8 ¢ -
Ui ITRATR G AT G | $81 M AT &) RIb1iRer &f 919 Bl I 39
W I I8 o, b I 1 FHRT S AR Al s b AT 8 - qIiRarke
JSTIAie Aeadre] 3 91 I2 O {6 'Sfed’ 596 Raams @sT grml a8 'siear’
UIRATRE TSI AHTRE! GGl &1 AR HRar 81 I8 H 377 I8l W
AT TS &1 AT -ATd AN Yeb YRAR P HaR AR FT &1 g8 TSI MR Al s b
oY WaRT 21 U 9 Ahad Bl 91 el |

AT HEIGH, FATT JATART B ST eRAT Y 78 7, I8 Ferar & forg ot 138
g, I8 $had U BIC & 01T & AR IR &1 DI T8 &1 G DI I SRNGRM T,
AT Ueh gl HRAT &1 {1991 & BT H 39 TBR I By el T8 Tl
AMEDHA 324 P I AR 1991 P B H VAT AT T8I Bl b DRI I8 FILT
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DI TS| IE LA I R F Gk 2l Ja Ufeeied Afdd wHe § S
Frgfthal Bt €, 9 FgRhal B 8l 87 399 d8a8 JawT S99 &l 75 81 394
YA ST STANT A I8k FIwAT Bl T 7, AT USST 9 AR 4 Ffear
T DI T 8 MR I G SIS TIRT A FfAT FaweT &l T &1 37
freeral # S Frgfpat gt €, S8t 9fean ok aTvs aven g6 @l 7S 8, Hifd
I A1 Uf9er BT A1 BT B T8l 81 99 9 AR HAUTE WY A S I F B B
T &, dl fhe A Fgfnat 3R 1T Sids &1 1 & & 78] BN ?

(SuHTafel weled Jisredi gvi)

A SUFHIITT FEIed, H (e BR1 =redl § fb 4R &1 &1 disil Bl
TEGY DR b [olY GITAT ¥R A T 317 &1 ITH I UBeAT 8, WIRA BT G1d| 4R b
ST gATd fa%g & [l <21 | 9281 8IaT 81 MR Wil o A Ugel Sil 9t Ashex]
3R Ashes! &= w41 IR #3al & | 9, R4 (T R dfgdr ol 8, 9 9|
3TANT & M B I & 3R AT JATIRT & e Bl T T H BT I 2
...(AL)... A1 B8 o A1 B &, THADI Y W fEerard 2

it SUUTIfer: A9 faaTST S, Wolst SUR S dR gl

2} TTeaT framst: W), § U] SIHR & died ¥aT g
it STFUTIRT: HIAT IAIH H 91T 7 By |

2 T forarsh: WR, § g 91d $8 81 o1l g8 91 I8 {59 H der o1 fh
LU, QYA S 37 AR - H Yhuidl g, § a9 1972 9§97 Al 9 ISl §, A1
oIS BT, oIS V8l § IR 31d I8l uga1 gl H o1 & 1 519 gA1d it &, 9 WRBR
D1 FeAd! &Y, GG P UB (&7 TP BIUF &b I SIAHR b lek bR 3 o, Had o
fop glc g1 IR I TABY & olex ofl, I9 Tb BTH B | HEISY, R Ifedl T
BNl 2, I8 I U1 &, ST S, A 7 31 14 {Ha11 I=2 <1 f& 98 o 9ga
GARATD B 8, d SAD! AT 98T <l, I=8I7 <l B Y, 39 Ii9 8 U &, al
SISHE & JMMER UR 0/ 81| TG SN BI UishaT Dl S B & {7 &9 5
YR BT B B 2 &l ABIGY, I1d GIR B 9gd o Al ol 4T It
GART & RIBIRS & 919 ST T8, YHIeT AT &1 RIwIRe o s off1 391 9714
IR & IR § B Tl far Tanl R forar 1 7, O A mere w3 oo s
AT STt & §RT 51 7371 81 81 a9 1991 H ST 91471 3R Ga Fgfendi &= <ol
g BT WY TET oY, T A 71 A1 3R RAd WY e o111 A T B g7 o & 3R B
o U, IfhT 59 T HIHSIST g9 o 1, 59 I fIUeT § 93 3R 19 96T ATST T3 3
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S, 9 7 AT H 599 UHR Bl dhellb 8l TS, ST U 59 THR B HH dR-
IR PR &l IR U] G IR DRAT &, <l AT § €9 b YA DI HH BRI
ElEY

1. 7S AR 311 (98R) : 39+ I8 919 fdegrel el Fell
1t FUFHTGTT: HAIST ST ST, ATqeh] ) HiehT et
1. AT HHAR $AT: R, AT H A1h IR 81 g

il gea™ farst: gAa uR & (ol UAT B8l | AT ? A9 H eldh A1 A1 2
S @A A1 TdbST ST &, ol FHIT 3T 5| 16T H Hal 58 BRIS BUY U K o,
al Bel 350 RIS BUY Uds ST &l I8 ART U1 Al FHT AT & [T gahg] fdhar
ST 2, ST $9 IR A9 JATIRT = §1 5 Il b A1 H YT a7 B 1 ATt
e T U1 81 Uehs] 1T, I BRIS] SUAT 39 AT Bl ATARUSAT & BTt H
TehST T $9 AT H G T, YT AR S afd=el B Bl T

JHTUIT HEIG, YIICAT & ISR 9 b JATRD Alhcs T8l B, TG qeb FER
8] BT BHR IBI 3Icd Sil, ATSqTUN Sff, Rl AR Srell Sff, dbar Sit F o
3IfA 2mmE il &fR Ty 48 i 9 Rgi & 9 Widl 9 | Y & 3R U
AT BrIdd] 4T IR ST U1ST & 3fegel g b ygd -1 2, clfh SeR Sl
UIRATR®, TSI Arddra] gIfcdl &, S9! 8leld I8 & Ifa Dl 3= g 9l Y,
b FeTdl ISP Pe- WR g1 &1 § Hsia § fb g d Ig fehe faavor of wavern
aRaRaTfedl & g1 H X1, T Tb Ig AT St T8l 8 Aehdll, STV AT Bl
] Dl 3R S B b g UIfcHl &b ATARSD cAlhais DI R Dl ALl
g1 § AT U HeIed & 59 A 9 Yuid: WEHd § P B a9 BT HR
qUid: §EE BT 2| GUIH BIC BT I BT QY 81 § Fohdl, I8 T Y Fhdl
g1 S o Bic 7 foraT 8, I8! I H 311, T8 STRon] el §l B DI Aldhad DI
WA & AR 3R SATART 917 BT B 59 A4S DI BT &1 §H I8 B IR
W 32 €1 3AfeTy STAHRT A8Igy, H U™ Ua e &1 aredl § b 599 &1 8
IR I I w9 4 B

1l STHTIT: MY AT 7 S FHY AT AT, I8 WS 81 bl o FJT 379 YT Ul
DT FAG 7

2 Teear faarst: # gara €1 ) I81 g1 H A1 371 81 e BR R8T § b d g
KT8 Al BT Tl giel, d ol T8I+ YT dhTel oI, ..
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3.00 P.M.

=i 310 Afa &1 qXaT FA1d g 1T, ST HE A I IR a7 2T T8 el
&1 IR ST UTe] ARG Aldbaa Bl el 8 3R S $ Aldbaa DI Uids G $
foTq T I fA8e s 31Ts &, Slorg H 39 A8 &1 AHT HRT gl

MR. DEPUTY CHAIRMAN: Now, Shri Jawhar Sircar; you have 18 minutes.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | thank you for this opportunity. | thank
my fellow Members for giving me this opportunity. | thank my Party, the Chairperson
of my Party, the National General Secretary, for giving me this opportunity. This
opportunity is not the discussion of one more Bill. Please try to understand that today
we are dealing rather innocuously with the amendment of a Bill which actually seeks
to touch, to shake the very foundations of our democracy. Our democracy rests on
free and fair election, and today, we are discussing the key component, the structure
and the mechanics of that election under the guise of a simple law. Why do we need
to bother about Indian election”? Why do we need to? | will give just a few examples
and statistics. We claim to be the mother of democracy. Maybe, we can expand on
this some other time. But we have the largest electorate in the world -- 92 crore at
the last count. We have the largest functioning democracy. We have four million
EVMs. The management of four million EVMs crisscrossing the country calls for
supreme efforts. Sir, | have had the honour of conducting the 1998 and 1999
parliamentary elections as Chief Electoral Officer. | know the extreme difficulties under
which officers function. The same officers, the same personnel, who may be slovenly
in their daily work, rise to new heights because the surge of national duty overtakes
them. It is time to salute their efforts. It is not a question of whether they went through
an election process or not.

Sir, for national election, we have 20 lakh policemen drafted from here and
there and posted outside of their polling stations. We have three lakh paramilitary
personnel. | am just mentioning the statistics. | had 78,000 polling stations and | know
what it was. We must salute the machinery that was created by the first founder, Mr.
Sukumar Sen, who was drafted from Chief Secretary of West Bengal, to become the
first Election Commissioner. He laid down the path so that India's democracy may
continue uninterrupted. Now, having said that, | would recommend to friends on both
the sides that they read some of the information with pride the amount of elections
and the amount of troubles we have gone through. | remember in 1999 elections
during the period of Atal Bihariji, there were floods in West Bengal. My Chief Election
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Commissioner asked me, "qqav—\fmaﬂﬁ?" | said, g floods a1 §9TeT H BIT X&dT &
We held elections on boats. That is where people went and voted. We have to go
through this.

Now, | come to the new Bill and why do we stand to oppose? First thing we
need to note in the new Bill is that the status of CEC and ECs is being deliberately
lowered from that of a Judge to that of a Cabinet Secretary. 94X, s?ﬁ gl %\r, H g
gredl gl It is level 17. Under the Order of Reference, a Supreme Court Judge is at
number 9 in the Warrant of Precedence; and Election Commissioner was also there.
Now, it has been relegated to 9A. I BICT-BIET 9T oIt %, But, Sir, on it depends
the parity; on it depends the level at which one can call the other. If the Cabinet
Secretary is equal to the Election Commissioner, tomorrow the Cabinet Secretary will
not listen to the Election Commissioner and may say, @H dXTeX gl You see, don't put
danger through innocuous English words into the Act. Who can summon whom? So,
there is a deliberate demeaning of the position of the Chief Election Commissioner
and the Election Commissioners; it is being done deliberately under the guise of a few
words.

Secondly, the appointment really boils down to that of PM and his Minister. dg
3:2:1, 2:2:1 WAHR R HIIST 81 1Y HBIZA TR B8l 98B § SINIY| Why are we going
through a charade? | would submit that after 71 years of conducting elections, God

and Parliament have given us an opportunity to rethink. This is not the time to say that
Mr. Navin Chawla was this and 'B' was this or Mr. Sunil Arora was that. This is not
the time to discuss these. We have had good and bad on both the sides. Mr.
Quraishi's book is of immense importance. Now, why | find this Bill so dangerous, let
me explain. In Clause 6, it is given that a Search Committee will be headed by the
Cabinet Secretary. Fair enough ! A Search Committee, GICY %\’, in all good spirit. Then,
in Clause 7, they say that after the Search Committee has given names, it would be
decided by a Selection Committee consisting of the Prime Minister, his own Minister
and the Leader of the Opposition. The results are known. Why go through this?

The Supreme Court's Order gave a strong hint that the Chief Justice of India is,
perhaps, willing to join a body and bring in a certain degree of legitimacy,
sacrosanctity and fairness. That order, that innuendo, has been refused. Now, it
doesn't matter who the Leader of the Opposition is at that point of time. | would
submit that we have two leaders of the Opposition. CislEak éﬁﬁl’(’l At least, there
would be some amount of intelligent discourse before he can have a run-through. The
more dangerous Clause is Clause 8. After all this election, and the Search Committee
and all that, Clause 8 says that any person can be appointed as Chief Election
Commissioner and Election Commissioner. Now, what a dangerous precedent you
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are opening! This is a job where | have mentioned about some of the dimensions,
where | have said that we have ten lakh polling stations. It is an administrative job and
we know what administration is in this. | have also mentioned the degree of fairness
that overcomes. Even Tiwariji also mentioned about it fp 19 BT 3 S %, dd
things become different. We are not clerks and officers at that point of time. Having

said that, we would insist that you choose the best. There is a sub-Clause here
saying who can be shortlisted - Secretary to the Government of India, somebody who
has held the post. | would submit that the Secretary to the Government of India is
determined by the pay scale. et 91! And tomorrow Chairman of a co-operative
society, who has been given that scale and has conducted elections, would fit into
the Bill. Do you think that with a huge machinery in every village, in every tehsil, in
every block, in every sub division, in every taluk, in every district of India, he would be
able to run the elections? You are leaving gaping holes and | would submit that it is
being done deliberately. Again, | repeat, in Clause 10, the downgrading of the rank
takes place. This downgrading is not a question of what shoulder ranks we have.
That's what is in Armed Forces. This downgrading is on the power to instruct during
elections b 3MTI®! I8 BT &1 Bl That power is getting diluted by diluting the rank
and this is extremely dangerous. | would submit that Clause 8 is very, very

dangerous. | will read out to you. The Selection Committee of the Prime Minister may
also consider any other person. ....(Interruptions)...

SHRI SUSHIL KUMAR MODI (Bihar): Sir, | have a point of order. ...(Interruptions )...

MR. DEPUTY CHAIRMAN: Please let him....(Interruptions).. He is not yielding.
..(Interruptions )...

SHRI JAWHAR SIRCAR: Modiji, later. ... (/nterrupt/ons)... You are eating into my time.
..(Interruptions )...

MR. DEPUTY CHAIRMAN: Yes, please.

SHRI JAWHAR SIRCAR: Okay. So, if you have brought in an Amendment, we shall
take a due look at it. Now, taking it in Clause 10, | have mentioned Clause 10 and |
shall wait for the Amendment to see what comes up. Now, coming to the
Constitution, this is a thing that reflects on Article 324 of the Constitution which gives,
after all the debate that has been held, the power of conducting the elections upon
this Election Commission.
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And, it also makes a subtle difference. It is where | plead to my fellow
legislators to have a look at this. It makes a difference between the CEC and the EC
where the removal is concerned. In other words, an Election Commissioner can be
removed, practically, at will, without protection. Now, you may say f 3mg I8
IRfEHeT a1 &T R I8 &7 H a1 Vel § [ I8 2AIRICHer a1 ai R 8T §l This
is practical. Do you remember the episode of Shri Ashok Lavasa when Shri Sunil

Arora was the Chief Election Commissioner and was issuing orders that Shri Ashok
Lavasa as member refused or had doubts. Shri Ashok Lavasa was going in for
conscientious objection. We all know about it. The goings on within the Election
Commission is secret and that is what it should be. But, we know from certain acts
that Shri Ashok Lavasa was not on the same page with the CEC at that time; when
the CEC, at that time, had set new low standards that Shri Naveen Chawla never did,
could have never said. That is CEC. We have enough material to talk about it.

Now, what happened is that the removal here is equated to Supreme Court
Judge, that is impeachment, which is very difficult. But, the ECs remain unprotected
and | thought that this Government would have the largeness of heart and the depth
of vision to include this protection to them because an Election Commission means
three persons and not only one who is in the better books of the Government. When
Shri Ashok Lavasa raised these conscientious questions, he was "promoted". If |
may use the words, he was kicked upstairs. He was just removed. His family was
raided; his son was raided and his wife was called in for questions. My humble
submission is that if this gentleman had certain, you know what | mean, then why did
you make him or did you make him, after knowing all these and keeping this
information in a pocket fe e 5‘{‘\}“'”(’1 dn‘i‘l, T Bt NESES] PR? Now, this is not
playing fair. | now come to the judgement that has also been mentioned in great detail

but this judgement is very, very pointed. It points out to whatever | mentioned about
the Election Commissioner being at the mercy of the CEC. It refers to various steps
taken to amend the present electoral law and then, uses a word, the Supreme Court,
"It becomes imperative to shield the Election Commissioners and to insulate them
from Executive interference." A word like this being mentioned by the Supreme Court
is indication enough that we should be more judicious with the post. Now, coming to
the 1991 Act, that it seeks to replace, the 1991 Act, actually, gives them that status
that this Act is taking away. So, in a way, the 1991 Act was good enough. The 1991
Act was concentrated mainly on salaries. This one does on the demeaning of status.
My humble submission to all the Members.... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Let him complete. ...(Interruptions)... | will give....
...(Interruptions ...
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SHRI JAWHAR SIRCAR: Sir, | need those extra seconds. My only....
..(Interruptions )... Please pause it. ..(Interruptions).. Sir, let me carry on.
..(Interruptions )...

SHRI SUSHIL KUMAR MODI: Sir, | have a point of order. ...(Interruptions )...

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir,... ..(Interruptions).. And, if it is relevant or not, you
can... ..(Interruptions )...

it oldleY AXhIN: 3T 3P WW%, ar CI%@ ddTHT AT, not when | am debating.
..(Interruptions)... Do not destroy all institutions.... ..(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ..(Interruptions).. Shri Jawhar Sircar, please
point of order. ...(Interruptions)... Point of order. ...(Interruptions )...

2t STaTEY WRBR: WX, pause P
MR. DEPUTY CHAIRMAN : Under which rule?
SHRI SUSHIL KUMAR MODI: Sir, it is under Rule 240. 3UdH ql%| W, dg

GHH'GH'C, ST OB ﬁﬂ‘d fop T %\r, | think, he has not gone through the amended part
of the Bill. ...(Interruptions)..

SHRI JAWHAR SIRCAR: | am reading it from that. ...(Interruptions).. | am reading
from that. | am reading it from that. ...(7 /m‘errupz‘/ons)...

SHRI SUSHIL KUMAR MODI: Otherwise, you are saying the old things.
.(Interruptions)... & IAT GRIT a1 HI RYIT HR IZ & 3R Sl JHcHS Hd gal g,
AP S8 TSI &1 T8 B ..(FILT)..3R I UG ofd, Al gi &I MaIhell sl
TSl ..(GHT).. STFHIT 8y, § I8 HE &1 § b AWDR o Sl JHSHS 4
haT 8, IABT $8I4 UQT &1 7Tel @ 3R Y R a1d 9Iet 72 & ..(FAFEH)..

SHRI JAWHAR SIRCAR: Sir, let me continue. ...(Interruptions )...
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MR. DEPUTY CHAIRMAN: Please. ..(Interruptions).. Now, Shri Sukhendu Sekhar
Ray.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, the hon. Member has referred
to Rule 240 while seeking the point of order. What does it say ? ...(/m‘errupz‘/ons)...

MR. DEPUTY CHAIRMAN: Rule 240.

SHRI SUKHENDU SEKHAR RAY: Yes, he mentioned about Rule 240. What does it
say? | quote, it says, ' The Chairman, after having called the attention of the Council
to the conduct of a Member who persists in irrelevance or in tedious repetition either
of his own arguments or of the arguments used by other Members in debate, may
direct him to discontinue his speech."” How come this rule has a point of order to stop
my Member from delivering his speech?...(/nterrupﬁons)...

MR. DEPUTY CHAIRMAN: Please. ... (Interruptions)...

DR. JOHN BRITTAS (Kerala): And the Parliamentary Affairs Minister was supporting
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Hon. Members, | had to listen what he has to say—the
Government has already brought an amendment. ...(Interruptions)... Please.

...(Interruptions)... dfSTl

SHRI JAWHAR SIRCAR: Sir, may | continue? ...(Interruptions)... ATST 4gd CISH 0

<Reml
MR. DEPUTY CHAIRMAN: Yes, please continue. ...(Interruptions)...

SHRI JAWHAR SIRCAR: My submission was, the hon. Member had mentioned, Mr.
Tiwari had mentioned about Mr. Navin Chawla, the Secretary of a very powerful
person being made the CEC. | referred to the Secretary of the current Prime Minister
being made to hold the most neutral post in the Constitution of India after the Election
Commission and that is the CAG. Do not destroy every institution. The man who was
his right hand is today the CAG and we don't get any reports. Qﬂ@E@H gr-aR RUre
A 37 1S, TR 39 4 HR I TS B
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MR. DEPUTY CHAIRMAN: Please come to the subject. ...(Interruptions)...

SHRI JAWHAR SIRCAR: Not only this, when | talk of the destruction of institutions, |
go before him when we had a hero CAG, none of whose presumptive losses could be
proved. We have had a hero who got two to three crores from the BCCI because of
whatever. He was followed... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the subject. ...(/nz‘erru,oz‘/ons)...

SHRI JAWHAR SIRCAR: Sir, | am talking of the destruction of an institution. He was
followed by a CAG who was charge-sheeted, who was brought into a CBI
chargesheet. ...(Interruptions)... A CAG being brought ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Jawhar Sircarji, we are not discussing CAG.
...(Interruptions )... Please. ...(Interruptions)...

SHRI JAWHAR SIRCAR: The destruction of institution, look at the way they are
destroying institution ... (Interruptions)...

MR. DEPUTY CHAIRMAN: We are not discussing CAG. ...(Interruptions)... Please.
...(Interruptions )...You are a senior Member. Please...(Interruptions)...

SHRI JAWHAR SIRCAR: | look upon the UPSC. ...(Interruptions )... X, ﬂﬁ{ Be
GITTTI | talk about the destruction or the demeaning of the UPSC where you have got
a...(Interruptions )...

MR. DEPUTY CHAIRMAN: Please come to the subject. ..(Interruptions)...

SHRI JAWHAR SIRCAR: Sir, it is on the subject, the wider scope.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is on the Election Commission. ...(Interruptions)...
Please confine yourself to Election Commission. ... (Interruptions)...

SHRI JAWHAR SIRCAR: The misuse of ED and the CBI for absolutely...

MR. DEPUTY CHAIRMAN: Please. ... (Interruptions)...
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SHRI JAWHAR SIRCAR: Okay, Sir. | will now come to the last point in this regard
where | would say that the Act had spoken about a fixed tenure. This one also speaks
about a fixed tenure; it brings it back at 65. Sir, when | mentioned about the
destruction of institutions, all | meant is that among the three constitutional
institutions--the UPSC, the CAG and the Election Commission--they are suffering
through the same fate. | just wanted to draw the attention of the Ministry and provide
empirical proof to prove that they are being hollowed out. Do not touch the Election
Commission. CAG on a State, we can tolerate, but the Election Commission will
determine the fate of democracy that is coming up. We are all going to be a part of its
thinking process. There is a leadership that is called for, a huge number of members
from the officers and staff of the Government and Para Government offices come up
and, when they see somebody they cannot respect; | have been there again and
again, 3R 99T T8l & YTY, 1 $© el =111 3119 FS1F #Sll dl 37Ige HIfSy|

Sir, this may lead to what we call legalization of rigging. We have already found

the corrosion, the erosion of the office where EVM is a suspect, VVPATs are not
stamped, VVPATs are shown to you for a few jhanki darshan and then it goes into the
pot, it does not validate my vote, where you see electoral bonds take over. There
have been many, many things in the functioning of the Election Commission that
would warrant a fuller discussion. But today, we concentrate only on the appointment
and the consequential disappointment, that this side of the House has, to the process
by which the entire foundation of fairness is sought to be shaken.

Sir, | would still submit that with all these operational faults, the Election
Commission is still managing. | would submit that please let it function, please let the
army of election personnel function, let them not feel that they are led by an obviously
political boss for obvious reasons. Do not destroy this provision. ...(Time-bell

rings.)...
MR. DEPUTY CHAIRMAN: Thank you.

SHRI JAWHAR SIRCAR: And withdraw those Sections that militate against fairness
that actually embed unfairness into the system.

MR. DEPUTY CHAIRMAN: Thank you Jawhar Sircarji, your time is over.
SHRI JAWHAR SIRCAR: Do not legalize rigging. Thank you.

MR. DEPUTY CHAIRMAN: Hon. Member, Tiruchi Sivaji, you have seven minutes to
speak.
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SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | stand to oppose this Bill for it is
undemocratic, unethical, unjustifiable, unacceptable, for it undermines the very
purpose. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You please speak. You are losing your time.

SHRI TIRUCHI SIVA: Sir, any nation will have a head, even it may be ruled by a
dictator. But, only in a democracy, the people decide who will be the ruler to
administer the country. And the unique and supreme indicator or identity of a
democratic country is fair and free elections. And the undercurrent of it is the ballot.
Sir, ballot is not a fickle choice. It is the soul of the country. It brings poor and rich
equal, the educated and uneducated equal. Everyone is equal when they stand in the
polling booth. Moreover, we, the Indians gained it after two hundred years of
subjugation. It keeps the hope alive in the hearts of 140 crore of people. It is a sad
decision. It is a lifeline. And, of course, it is the responsibility of the people. Sir, why |
am telling much about the ballot paper! It is a hope for a better future, better life and
better India. And the Election Commission is the entity which takes care of the
elections, which gives power to the people of this country. And this Bill, the Chief
Election Commissioner and other Election Commissioners (Appointment, Conditions
of Service and Term of Office), jeopardises this sacred principle of the ballot and
values that are part of the constitutional basic structure, such as the rule of law, the
right to equality and fair election. It is yet another nail in the coffin of EC's autonomy
by paving the path for appointment of a yes man as the as a Chief Election
Commissioner to decide the fate of electoral democracy. Sir, the Objects and
Reasons very clearly say; the hon. Supreme Court in the W.P. No. 104 of 2015,
Anoop Baranwal Vs. Union of India, declared that the appointment of CEC and ECs
shall be made by the President on the basis of an advice tendered by a Committee
consisting of the Prime Minister, the Leader of the Opposition in the Lok Sabha and in
case, there is no such leader, the leader of the largest party in the Opposition in Lok
Sabha, having the largest numerical strength and the Chief Justice of India. This is
very important, Sir.

[THE VICE-CHAIRPERSON (SHRII\/IATI JAYA BACHCHAN) in the Chair.]
It has been clarified in the aforesaid judgment that the said norm provided by

the Supreme Court will continue to hold till a law is made by the Parliament. Now, an
attempt is made here. We have brought a Bill to enact a law. But, the Bill does not
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serve the purpose what the Supreme Court has directed. Hon. Supreme Court has
said that there must be a committee comprising of the Prime Minister, the Leader of
the Opposition in Lok Sabha and the Chief Justice of India, whereas this Bill provides
for a Search committee and a Selection Committee. The Search Committee consists
of only bureaucrats; the Secretary in the Government who may be in the office. They
will comprise the Search Committee and they will give a panel of members, and the
Bill provides that the Selection Committee shall comprise of the Prime Minister, the
Leader of the Opposition or the Leader of the major party in the Opposition side, if at
all, there is no Leader of Opposition and a Union Minister appointed by the Prime
Minister. Then, everything is over. Further, it says that to select an Election
Commissioner or a CEC, there need not be a unanimous decision, the majority will be
enough. Then, the intention is very clear. Why have you brought this Bill? You can
very well jolly well say that whatever the Government wishes can be done.

Madam, | would like to say one thing that this Government has brought all the
Bills, legislated the laws which | have repeatedly said that do not forget that one day
or the other you will be in the Opposition and you will face the wrath of all the
legislations you have brought. They think that they will forever be in the Ruling Party
and sit in the Treasury Benches. Sir, the Prime Minister and the Union Minister
appointed by him along with the Leader of the Opposition, what the decision will be!
Only what the Prime Minister and the Union Minister will decide; so, that choice will be
there. There is one more thing, other than the members suggested by the Search
Committee, the Selection Committee can appoint anyone else, then, what is the use
of the Search Committee? But, there is a Search Committee consisting of
bureaucrats only and the Selection Committee has the majority of the Government
that is the Prime Minister and the Union Minister and moreover the Search
Committee's recommendations will be thrown off and they will appoint any other
person whom they wish. This all is really a farce. So, what is the purpose of a Bill
which is going to become a law ? The Chief Justice of India, why he is not a member,
is a very big question and why you are bypassing him, only you have to say about it.
What is wrong or what prevents you or objects you in having the Chief Justice of India
as a member of the Selection Committee.

Madam, | would like to quote Dr. Ambedkar, it is very, very pertinent, everyone
has to repeat it, no wonder because he is the architect of our Constitution. The
episode reminds us on June 16, 1949, during the debates in the Constituent Assembly
on a draft Article 289, now, Article 324 of the Constitution, dealing with the Election
Commission, he precisely said, 'There is no provision in the Constitution to prevent
the appointing of either a fool, or a knave or a person who is likely to be under the
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thumb of the Executive" . It was said by none other than Dr. Ambedkar. A day earlier,
on June 15" 1949, while moving the draft Article 289 in the Constituent Assembly for
setting up an Election Commission, Dr. Ambedkar had observed, "Without any kind
of dissent that in the interest of purity and freedom of elections to the legislative
bodies, it was of the utmost importance that they should be freed from any kind of
interference from the Executive of the day'. But, now, the Executive is having the
entire control. The Selection Committee can ignore the recommendations of the
Search Committee. In winters, we cannot wear a shawl because of the mike. This has
to be taken note of by the officials of the Parliament.

Madam, Article 324 of the Constitution provides that the power of
superintendence, direction and control of elections to Parliament, State Legislatures,
the office of the President of India and the office of Vice President of India shall be
vested in the Election Commission. So, Election Commission is not just another entity
in the country, this is the foremost. That is why it has chosen to be autonomous,
without the intrusion of the Government or any other forces from outside. So, we
expect a lot.

THE VICE- CHAIRPERSON (SHRIMATI JAYA BACHCHAN): Mr. Siva, you have been
given seven minutes.

SHRI TIRUCHI SIVA: | know that. ..(Interruptions).. | have been given the remaining
time only.

THE VICE- CHAIRPERSON (SHRII\/IATI JAYA BACHCHAN): If | can, | can give you all
the time.

SHRI TIRUCHI SIVA: The contravention of the Supreme Court judgment in this Bill, 'in
the absence of a parliamentary legislation guiding the selection of the ECI
members..', the five Judge Bench, | told earlier, the Supreme Court laid down the
interim guidelines, the case challenges the Constitutional validity. Now, the
recommendations have totally been overlooked by this Government through this Bill.
In 1990, the Dinesh Goswami Committee had made suggestions to ensure
independence of the ECI. Number one, removal process of CEC; and the
administrative independence of the ECI; so also it has been repeatedly even in the
Supreme Court in 1995, ECs are considered to be at par with the CEC in hierarchy.
But now what is happening is that the CEC can remove the EC whereas CEC can be
removed only by an impeachment. Along with all other things, the CEC who was
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earlier on par with the Supreme Court Judge, by way of this Bill, he has been reduced
to on par with Cabinet Secretary. ..(Interruptions).. Okay... The Election
Commission is a quasi judicial body. It has a very big authority. So, that is a very big
question. An Amendment has been moved. | think, if it is taken up, it will be very well
appreciated. So also the global practices can be adhered to. The UK has a panel of
Members of Parliament headed by the Speaker, not from one party only, invariably
from all the other parties. So also, South Africa has got another one. So, we can
follow those things. Even it is in America where it has been done. | would like to
conclude only with one word, Madam. According to the Mr. S. Y. Qureshi, the former
CEC, 'To tackle the major downside of the proposed Bill, which is a lopsided
Selection Committee, was to make all its decisions unanimous.' That will resolve. But
now it says that the majority of the Select Committee means, it is very, very clear that
only the Prime Minister and the Union Minister, who is there, will be taking the
decision. So, forming the Select Committee becomes meaningless and the Search
Committee's recommendations, if they are ignored, that becomes redundant. So,
this Bill when becomes a law paves way for constituting a Search Committee and the
Select Committee. The Search Committee's recommendations become nothing and
the Select Committee's decision will be unilateral. So, the purpose is not solved. So,
| would suggest to the Government, | would urge the Government that what this Bill
you have brought does not serve the purpose. Better to send it to a Select Committee
for a better scrutiny; stakeholders will come and bring it back with suitable
amendments and make it democratic, make it ethical, make it justifiable and that the
Selection of the CEC and the Election Commissioners is transparent and appreciable.
Thank you very much.

it ITEa T (U9 : ARIG T, T o1} AR <0 H freqe] FA1a W HIAT A8 B,
AT YTSTAT BT TRBR ATbdd Hl Bls AT 8] AHSIAT, TIT YIoTdT Bl IRBR B
BT, IHD! By STBHAT o] AT - I PO FaATd &, Sl [l g+ & 918 A SI
H 3| d gAfeTy 31, il 39 fdeT & A1EgH I I8 WRBR 19 JATANT Bl IR T Ih
< 37 RIS H o1 =8 &, AT A1 AN 4R Ui ol ATee! B

SOldRTT BITER 3R &1 3cTRTH golaR BT 7] 93 AR Fgh 59 [T &
HIEH H QR TRIP A TRBR & ST H 3 S R g8 RTdD! 912 - =18 98 uIe! ol

* Expunged as ordered by the Chair.
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IR Bl, yes man 8l, party man Bl - f5TH man &1 AT2, G 1T TTh I Fabell
2|

BAR QT P ATl H AT AN b g1 Aeeaqui Y1 g1 fhaeT are g+,
fhA®T dIc HSH - I8 G AART 97 Hral 2l e IRg W g=1d 8, fhaq
RN | AT B - € G4 AN 77 BT &1 SAYH 7 Hai-dwal qot Sg,
BT FRIFAN, FTBT HISHE, STHT AN, STHT AN - A FRI 1ol GG R T
HRAT ¥ FATAT TG AT 3 T F Wl TS IR IR F oy Ua 91 Ayl

TRAT &1 | will mince no words. This Bill is going to destroy one of the few remaining

independent institutions in India i.e., Election Commission and, thereby, dislodge free
and fair elections from India. IE fae 1= B IT HLRAT BT YA g1 TS, ?TE’W
DIC BT YA ol RT? Fifh U BIc DI ST ATl 2 AT, 2023 Bl 4G STl bl
Hderfre e 7 IdaT | Uh B faT iR 98 e I8 o fh GRaRI gwe,
ARBR B Py W TG 19 AN BI FRYRH H 81 BIFT AT I§ TH A b
T &9 geb AT BT 787 R &1 I AT & TST A G AT Bl B,
T Bid-e H31 Dl STABR IHDBT Ao (TS BT BT 3R U BIC & el bl
Jofe &1 B 59 WRGR A fodr, d1fe Teh Ut gavern 99 e, forad o oed 3
qTE, de] A1t gelaRT HILR 9| I8 GUH BIC Bl §Hee ST B, Hild Sl AT
& fou v daurfe die & Aaasfd & 1 Bl 3 39 WRGR 1 I & Hiax 9o
TR g faan S9H I uger o - facel Jar 31, St ame fas & fiax <iffe—4
TR AR R T & WiaR 9 o1y 951 77 3IR U I8 {91, S 2 #14, 2023 &
G BIE P Bh¥el Bl Taedl & R 39 Hhiel Bl G dRidb A Rad B &1 BM
HRAT &1 H 3AMUDB! I8 AT AT [ I8 WRBR 59 [ & A1egq 4 Ueb bR A
G BIC Bl Gell Al & Y8l & feh U] Sl Bl a1 8 ST, 3R §H UG T8l
3T AT &9 9T AThR I el DI UeIe <31l 59 9t & A1egq A o8 see Al
3AHT At ST 31T a1 &1 21 G BIC BT Hhaell dHadl § {6 g7 i &
N T 8 -AEAR T "3 St AR A gfauer I f offey offe
JAIRTEM 3R IS , A% SIfey 3% sfedr 39 9 & 9129 9§ IRBR 3 39 diF
] AT § 9 96 SIied 31T $feaT &l geT foT ik 96! S8 Udh ‘hid-e g3
31 f3aT feam =iw S1Rew offts e | g1 IRl fo A1 dR IR S 59 9 |
B & 1Y 59 9T 1 11 A1 & H WRBR B TG HRIAT ARG b FHI-FHI TR
SdeRe RBIRT & foIv 39 <97 § wfifedr s+ iR 1fdeier wfafedl 7 a8 He
foar ,ug Rue &t g goreE foun & afafa & Niar 9w Ses i sfear ,am
S S b R Bl SR BT AT , 918 98 TRPS BHCT B, [GT2T MRAR HHST
8l ,aIE}T BHCT 81 ,S5olld Il AT 81 ,Sia Vgl BT 81 A1 ik gl TRaR &
T HHEE Bt RS 81

9 f9cT & AT | Yo7 WRGR TRIR) S U U IR Pl Y el 8, Sf
ATSTYT P ARATTH &, ST IS Wt HTSTT & ATGd ©, S AqrordT & A fiame &
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AT A M S &1 98 Afth, Sl WRd <2 & qd U GG A3l ¥, AT ATTH I
arsamil St HeH, # 57§91 & Ul R S99 ofex Bl I 2 S, 2012 S A
ATAGH T TS areft St 7 IH THI & 9G= H31, ST, ATAEA (N8 B UF fol@dx wgl
o 1T IMRGTH BT S et 8, 98 FATal 4 99! Feayul 2, 39! Fgfih IR U 9gd
ST 7% e o gall & 3R S9! Mgfth IReR & 21f | 781 g anfey| 9 fora

%, ‘The present system whereby Members to the Election Commission are appointed

solely on the advice of the Prime Minister does not evoke confidence in the people.
Keeping these important decisions as the exclusive preserve of the ruling party
renders the entire selection process vulnerable and open to manipulation and

partisanship.” @ ®ed & & AfT gia IS ®1 81, S CEC &1 IIF B, ITD!
s &Y, [T ger= w301 81, s oliex it STaITSTe, did JHT 81, e oliex
3T AT, 15 |1 8l, OrH i Siied it $f$ar 8l 3R &I w3l il
I IHH &1 AR TRBR b, &I & AU & 3R U R =AIUTAD] &
il I% QMY 91 378l g1 T Jrsaroil St 1 =t Sola= HRTER B W=l &
1Y, T ATINT B Taci=ell & fIY TTed X8, offhT g AN = rsarofl i &l 9
3P 8P DI, ST MUDBR B qTcl Te1 11 37T § Fa H G IR ATTH T TS arofl
St &b &b DI, ITd AMBR DI G FHH & {0 TT g1 1 Ugell T4, 59 IBi+
faeet! a1 fde UR a1 A7 fob faeell B qui X157 &1 g1 {31 Sy iR 37T T4, Sid
S BT [ A SelaR BT &I Fgfth W= 4 &1, e a<ie | 2|

¥, # M I AEaqul HROT g1 A, 6 el 39 e &1 # 3R
Tl oA & b T fauer JTUIST Rl 2| Ugall I8 [ I8 el g1 a¥ids & Seeiird
%\', ﬁ?‘cﬂ‘fﬁ g 3R T8 E?T%I'Q %\’, it you cannot reverse a Supreme Court
judgment without changing the very basis of it. Tl 3R 3MTUh! FUH BIc & el
DI YIS 2, A I BIc (57 el DI I Y T4 3MER BT YBR HRAT 8, ID]
I IR Bl IS TS, 1T JIET BTl el Uale Fdhd | MY Jie el A8l Tole
A ©, olfchd 3 AN < GUTH DI P Bl Bl FAYd I Bl 5 (9l &b AT A
IC YgaT Bl DIRR B & AR GG AN B (erd1 BT 47 fhar 81 a1 BRI
IE o i I8 [T IR Eb‘l‘fﬁ g, HRifdh I [de basic structure of the Constitution &
RIeT® 21 Basic structure of the Constitution &, free and fair elections, basic structure
of the Constitution &, f~Teqey g-1d 3R SHIAT 3R biased election commission
BT, I A T biased BN 3R IR-freqer T & G MGh A1 ST,
EE-EIN H gATd 9 IR-fwe ¥l | 811 gHIfelY I8 basic structure of the
Constitution T 4t ERUNEE] 9 violate PRI &

HEIGAT, § 311 GURT AEYU] BRI I A b a1 I8 9t g g 4
ABR P B H ENIE GTFEﬁjTEbTQ\?T [FIRIF0T < ST 81 Why s the Selection Committee
biased in the favour of the Government? S| BIc J ®aT b A9 F=™F D1 AR
BT, ST G BT b AT JTIRT H DIF-bI ST, FSTaH Jare 731, Leader of the
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Opposition 3R Chief Justice of India &I s?ﬁ I Chief Justice of India ®T dT&X
Tl PR ab hidic HMRCR Bl SHH STA®HR §9 AN 7 selection AT BT TR
fori=ror femmrs fean, Re ged et 39 Afafd § SReR & gy gl dle &, 211 9
majority ¥ AR el IRBR o THhdl 21 s FaaHd | Baer 81 o g,
unanimity ¥ BT 81 9T ©, GRGR dTe df 2:1 F BIs Ut el of Il g1 A1 fb
HRT (R - DI &I 74 IIRYh 81T, DI TG 3TYTh B - TRDR b BT H 31
ST 81 I8 Yeb QAT SgaRe] I914T & [ Qeb Urct 3, Ueb I A JA1d Ag<h a1
D, 8 a7 9 ¥ 781 6 IS Pet WroidT 3R A18 A1 ARG Y31 DI Chief
Flection Commissioner ST bl &1 2:1 & YT I JFIT UTAT T b Chief Election
Commissioner 1 Jdhd g1 3T ?ﬁﬁf@’ o 3R T Chief Election Commissioner &9 1u,
g foha=T WaR=1Td g

HEIGAT, GUH DIC & STHC BT URT 9 I Hadl © o The Executive alone,

being involved in the appointment, ensures that the Commission becomes and

remains a partisan body and a branch of the Executive. The independence of the
Commission is intimately interlinked with the process of appointment I fp ?j&ﬁ‘?
PIC Y8 Hedl & b T DI Sl QT WA & - GRI %8 A geld== ¥ 811, 1 8H T
IR BT, 98 O9 Bl &

HEIGAT, U BIC 31T URT 186 H highlight HRA §Y T8 HedT 8, 'A person

who is weak-kneed before the powerful cannot be appointed as the Election

Commissioner. A person who is in the state of obligation or feels indebted to the
person who has appointed him fails the nation and can have no place in the conduct
of elections, forming the very foundation of our Democracy. An independent person
cannot be biased. It is important that the appointment must be overshadowed even
by a perception that a yes-man will decide the fate of the democracy and all his
promises." AT f Haet fsger Tg= B9 ST Tt 7, frger I STdT1 Bl o
3ITHT |1 SR’ B It must not only be done, it must be seen to be done. ?TS’W DI
HEdl 5l
‘ﬁﬁ?ﬂ,Ww%ﬂsﬂﬁﬂaﬁiﬂﬁopp%eaﬂ@iaﬁ?ﬁ%ﬁ?ﬁﬁ
proposed selection committee %, ITH Eﬁé checks and balances T8l &1 J&g I4S)
I 39T F81 ©, i IR el URGR & UeT § BT, IAH 1 431 WRAR & o,
LoP & HT3 formality & foTT SSTIT T1RIT 81 99 U TR BT fhaRs Hd ok 317dT B
3y &Y |ty fop T Tt Bt AT 7, g weia e 5241 S €, A1 ofd € fb
BN & & LoP AfctIdhIod @RI Sfl &, SHP &R © 3R third member BT H3T,
3159 HEdTd Sil &1 $9d1 6@ 9 B! T, SAH AMII U8 J3] Sl Bed o b
THIT 919 & YT B! Chief Election Commissioner g1 AT8dT &, WX AIEq HEd ©
o5 § Y09 Bl Hﬁ, gfeh ?ﬁ"ﬂ I Chief Election Commissioner S99 dladl _§", T
3] HeraTdl Sil, S $9 WRBR &b Bl 31 o, d Je J3A1 Sl Bl b8 Fobd & b
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HH’HﬂBﬁGﬁ,Waﬁ?ﬁﬁ%,WWﬁmﬁnominateﬁ?&T%,W,ﬁﬂﬁw
& b ¥ dic Il FUSSETERE! 81, T8 Chief Election Commissioner g1 a8 dI &1 &1
T8 Fedl, 9 AR S dRil, g8l 8Nl Ud YhR W I8 Chief Election
Commissioner T-TSIETdT TR T DI WH B BT B &l A 9999 H Yeb JaTa=T
G T, "] 1S, IHD! 99| 59 e H I8 q{l AR A g s8I @ b ardt o
ST IR $F DI &b ATETH | 4G W 51|

H 3TUh! Ueh 3R ISTERVT & AIEIH A FHSIAT gl A aiforg 6 4Rd &iR
T &1 fohope A9 81 ¥8T ©, S99 fohdbe H9 # SMURR HI9 81T, 98 Udh oA
HRR 1 AT T BT I AT H U ARG ol & e Ue B 81, g
e & URTg R Sfas gk 81 IR IR YR & S JIfed 3! 811 31
A T W3R AR 3R T SR 1 i, A1 98 SIUTRIR BHRN Bl SR iofar &
A1 B, A% TT-Udh BT IgHd iR fordT & A1 &, df 97 freger H9 81 vl 2,
FIT $1ST independent HF Wel Febell &l VAT Bl $ 59 19 AN &b IS4 A 59
e & A & 915 $9 < H I ST &1 2| HeH, H 311 =refdl g1 39 g1 e aIffg|
(TYTH)... ﬂ‘zﬁ oy @ﬁl{’, ﬂ?[ disturb T B Ig f9aT 9 key tests UX %ol BIT
%\, the test of independence, the test of neutrality and the test of constitutionality. Y
BHR] constitutional imperative & T <21 H ESIE! AT foeaer 81, ATih g faer &l
3R g N feaer &1 B, < gorg et 81 811 3R AN B RT3
SAlebei sl I SITHIT SITYAN | H HRBR I el dredl g fb 3R ARBR GUH HIS &b 54
th¥Tol T TeTeHT ITedl 8, 3R ARPBR I SIRed 3% $fedT Bl 30 IHfd F ge™
& oY gt IR 8, 1 B |3l Sff, § I&7 eI bR AT g1 AR A g &
& MY 79 A $B GIId WIHR IR o, a1 oI aF1dT & 6 TR 8189 U 7rarst §
3Taes 39 et o1 wwel dam # amads forg < Sifeer=1 &mar g1 g8 el option I8
{5 AT STANT H BIFT AP AT BHATR BRI AR DI gIa= HIHLTTH B,
DT TS &I 4™ B AT Y| FORIH ST AT T8 #31 3iR eiiex 31 mMiforer
gl I 1 9 gaaHf @, unanimity I el ﬁ, NP ST AN | majority &l 8l
ol B, 1 9 S AN FdaHfa | e <f| 9 S fY 99 99 B, 89 99 919 S|
g YA option Bl H FRBIR BT Option-2 ST AT, ST ATAGH T TS arofl it 7 e
oAT| 3MTY ATTH T JATSATV SIT T qTe A ST, H_T AT AT STIDT A ATGH
qIet gdg A8l %, Ifhe 319 patriarch, founding father 3Mqe fUdrs WISy ATeIp ™
arsarofl St &7 BT of STl MY Ui ARl FH{T 918 3R S8H Jer #3ll,
DI 31, Leaders of the Opposition in Lok Sabha and Rajya Sabha and the Chief
Justice of India Bf - I U™ HRRI FHRT T -reaeq TG AT BT FAT B ol
3R 3ATYDI I SIFI options UG T8l &, Al H 3UHI d8 option IAMT TG, Sl
Constituent Assembly H Prof. Shibban Lal Saxena = feaT 2l ag o1 {6 S Y 919 I8
= AT T B, I A9 Fe T &b HIdR oY STY, 31R S1-K8T8 989d ¥, did T
3R YT 4T | 91 U 8 ST 3R I8 3MMSH! Chief Election Commissioner & SITT|
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H HHRIHD 989 PR 8T ¢l H options SR §1 9 11 options # A BT 4T option I
SNfSTY, A1 AR fager 7 79 B 3R Yoboje bR bl TR #3081 7 3id § 3ra+l
I A B ¥ g8l ST BT Ag 6 I8 [ AR I B democracy i,
Ahdd B * 81 59 9T & A1eH I 9ISTUT democracy B BTsoTd BT a8l 81 And,

| on behalf of the Aam Aadmi Party, vehemently oppose this Bill because this Bill will

ensure that India which is today known as the mother of democracy will tomorrow,
unfortunately, be known for mockery of democracy. Mother of democracy Kl mockery
of demooraoyWWWWW@H%W@F@WMW@%Iﬁ%TQI\_rﬁ?_EW
MUY et 3aTT b 3119 59 a1 1 91U SHTQI AT BT =T &b Al = 4 984
3T B, I 3T H RIAATS B BT HIH A DITSIY| 3BT g -98d YfshATI ST
fe=s, S WRd|

THE VICE- CHAIRPERSON (SHRIMATI JAYA BACHCHAN): Now, Dr. Amar Patnaik.

DR. AMAR PATNAIK (Odisha): Thank you, Madam Chairperson.

Madam, | will start with the Statement of Objects and Reasons which is
mentioned in the Bill, and that would probably settle a lot of the apprehensions that
have been expressed by the Members on my right. The hon. Supreme Court in the
writ petition no.104 of 2015, Anoop Baranwal Vs. Union of India, declared that the
appointment of CEC and EC shall be made by the President, so and so..., everyone
has talked about it, but it has clarified in the judgment very clearly, and | want to
reiterate it; the hon. Minister also mentioned it while introducing the Bill that this
particular composition of the Prime Minister, the Leader of the Opposition and the
Chief Justice of India shall continue until and unless a law is made by Parliament.
And, unfortunately, a law was not made in Parliament. | used to belong to an
organization, which is the Comptroller and Auditor General of India, which had a law
in place — Duties, Powers and Conditions of Service of the CAG of India, 1971. So, |
must congratulate the Government that, at least, a law has been made. In that law it
has been mentioned how the appointments will be made, what will be the conditions
of service and what will be the salary of the Chief Election Commissioner and the
Election Commissioners.

Having said that, | will come to the second point. A lot of mention has been
made about the independence. There are basically four issues — independence,
interference and democracy being trampled upon. Basically, we have made these
three arguments. Madam, the point is, there is something called a doctrine, which is

* Expunged as ordered by the Chair.
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a doctrine of fallacy, “fallacy of causation that if this happens, this will happen; if this
happens, that will happen; and this false causality is the main issue out here.

The Bill talks about the appointments, conditions of service, as | mentioned,
whereas the transaction of business in the Election Commission has been mentioned
at clause 16, Chapter 4, ‘Transaction of Business of Election Commission’. The
transaction of business of an Election Commission is to conduct elections. The
appointment process is a completely separate issue altogether. People after being
appointed only, they will conduct the election, and 17(1) says that ‘the allocation of
work will be done by majority’; 17(2) says, ‘how the business, a decision, will be
done by majority, the other one was unanimity.” Some people say that everything
should be unanimous. If that is so, will be Election Commission not function if there is
no unanimous decision during an election process? | think, that has to be thought
about. There is this situation which says that you completely jeopardise the system
just because there is no unanimity among the three members or four members or five
members. So, | think, it is absolutely an unacceptable proposition which has been put
forward by some of my colleagues.

Madam, | will come to the point relating to the issue that the process outlined
in the Bill would inevitably lead to a loss of independence for the Election Commission
is a fallacy. If such an assertion is held true, it would raise doubts about the efficacy of
all Election Commissioners over the past 76 years, given the appointment of ECs has
been within the purview of the Executive. Despite this, they have consistently
operated independently. Madam, the Election Commission has overseen completion
of 17 national and 317 State elections since Independence in 1947. Even under
pressure from the Executive branch and governing parties to bow to the demands fed
by their desire for electoral success, the ECI has managed to strengthen its autonomy
from year-to-year, election-to-election. Let us not forget ‘1977.” In the post-
Emergency elections in 1977, the Opposition was apprehensive about the election
process itself. Let me quote. Charan Singh wrote to Jai Prakash Narayan, both
Opposition stalwarts in January, 1977, ‘Mrs. Gandhi is thinking of staging an election.
| call it staging because conditions for a real election, free and fair will be lacking’,
Raghavan 2017. | can lay it on the Table of the House. As it turned out, Congress
was voted out of national office for the first time during these elections, and this was
in 1977 when there was a single Chief Election Commissioner. The elaborate process
was not there. Now when a process is being brought in through a regular Act of
Parliament, | think, it is laudable, extremely praiseworthy to the Government that such
a particular process is being brought in.
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Madam, now, | will come to the second point relating to a Judge being a part
of the process. Now if the Judge was a part of the selection process, what would
happen? If the CJl is in the Committee to recommend appointments, it basically
raises questions of violation of the doctrine of separation of powers, but | would like to
refer to my colleague, hon. Jawhar Sircar, who said, what would happen if in the
appointment of CAG, a particular CAG turned out to have a CBI case against him.
Now, if this was the situation here, would not the CJl be party to a decision on which
he may probably be required to take a decision in the judicial capacity? Would it not
be a travesty of justice then? The CJl, being a part of the judiciary, cannot be a part
of any selection process in this country.

Now, let me also remind you that under the RTI Act in which most of the States
who are represented here have elected the Chief Information Commissioners and
Information Commissioners, what the selection process is. The selection process
involves the Chief Minister and other senior Ministers and the Leader of the
Opposition. All of us have done that. Is all that has been done absolutely trash? s it
something which has been mired in subjectivity, in bias? Absolutely not. So, | think
the process is fine and a person from the judiciary cannot be a part of the process.

Madam, | will now come to a point that has been raised quite a bit, which
relates to the issue of conduct of elections. After 1989, with no party in a position to
win a majority, the ECI faced a few structural constraints on its autonomy. | had
mentioned, Madam, that right from the beginning, all Election Commissioners,
whether it was a single member or a three-member Commission, have always upheld
democracy by conducting free and fair elections. The motive has been to decrease
money power, to increase transparency, to increase the number of people having
access to the electronic voting machines, access to the booths and, in that process,
the model code of conduct was brought out. The model code of conduct does not
have any legislative backing. It is a unanimous decision between parties, and that is
being enforced by the Election Commission. So, the Election Commission, 1989
onwards, has been holding this model code of conduct as the beacon of democracy
and has been holding elections freely and fairly. Of course, there are always
allegations and counter-allegations. But | can tell you that in a recent countrywide
survey conducted by the Centre for Study of Developing Societies, Delhi, in 1996,
after the 11" General Elections, the EC stood as the institution that was trusted the
most by people followed by the judiciary, the State Government, local-government,
and so on in that order. This was despite not having the advantage or not having the
backing of a law to determine the conditions of service, appointments and salaries.
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PROF. MANOJ KUMAR JHA: That was in 1996.

DR. AMAR PATNAIK: Yes, Sir. So, this was the opinion way back in 1996. And, since
Prof. Manoj Jha has said this, let me say that 1977 is a watermark year in Indian
democracy. Democracy was under threat. Even during that time elections were held
and Mrs. Indira Gandhi's Government was thrown out. That shows that the Election
Commission's transaction of business, which is covered under clauses 16 and 17 in
Chapter IV, is not affected by the appointment process that is followed. The
appointment process that is followed is something on which | said that the reference
is to the RTI Act. Let me also inform the House that insofar as the appointment of the
Comptroller and Auditor General of India is concerned, there is not even a Search
Committee or a Selection Committee. And, in the Constituent Assembly, Dr.
Ambedkar held that the CAG is a functionary that is even more important than the
judiciary; still, selection is being done without a Selection Committee and still, it is
performing to the best of its abilities in the service of the nation.

Madam, there is one point that | wanted to make in addition which is by way of
suggestion. It is mentioned that the Election Commission's Conditions of Service, of
Election Commissioner's transaction of business, 1991 is hereby repealed. Now, what
happens to the existing Commissioners and the existing Chief Election Commissioner,
who have been appointed by the previous Act? If this is repealed immediately, what
happens to their conditions of service”? | must thank the hon. Minister for the
amendment at no. 37. | had a lot of things to say on that. Fortunately, this
amendment has been brought and that is the sense of the House that his status
should have been kept at the level of the Supreme Court of India. This has been
restored. Only one correction here, hon. Minister -- it is written at page 2; it should
be at page 3. Whatever has been mentioned from 43 to 45 is well made.

4.00 P.M.

The other query that | have is that the removal of the Election Commissioners has not
been made at par with the removal of the Chief Election Commissioner. In this
Amendment, the Chief Election Commissioner shall not be removed from his office
except in like manner and on the like grounds as a Judge of the Supreme Court. The
other Election Commissioners shall not be removed from office except on the
recommendation of the Chief Election Commissioner. Does it mean that they would
also follow the same procedure and also an additional recommendation from the
Chief Election Commissioner or only the Chief Election Commissioner can remove? |

113



114

[RAJYA SABHA]

think this clarity has to be brought into this particular Amendment. The Supreme
Court and the 1991 Act have already made it very clear that the Election
Commissioners and the Chief Election Commissioner should be put on the same
footing, except that the Chief Election Commissioner is first among the equals. If that
is so, the removal procedure should also be ensured. There is one more point, and
this is a very significant point which is related to the independence. The independence
of an organisation like Election Commission is more linked to the way their conditions
of service are governed. If the conditions of service can be changed after their
appointment, if their appointment tenure can be reduced, if their salaries can be
reduced and if their removal procedure can be changed, then it is an affront to their
independence, not the appointment process. Therefore, in the appointment and
conditions of service of the CAG also, it says that none of these can be altered to their
detriment after the appointment has been made. Since that has also been maintained
in the Bill, | have no hesitation in saying that there is no affront to the independence
and interference in the election process that has been argued by many of my
colleagues before me. Lastly, the Election Commission is not just a three-member
body. It has already been stated eloquently by my colleague, Shri Jawhar Sircar. The
whole world observes the election machinery in India, the largest democracy, and
they are completely taken aback and surprised that such an election is held without
any kind of a problem and transfer of power takes place. This is happening by the
support of the machinery right till the municipality level and the panchayat level. If that
is the case, how come the independence of only three members is important? Do
you mean to say that the Judges of our judiciary are not independent? Do you mean
to say that our District Magistrates, who actually are the Returning Officers during the
elections, are not independent? Only these three people should be independent! |
think this entire argument is fallacious and is based on absolutely an argument which
is non estin law, | would say. | would, therefore, end by saying that | support the Bill
and | would request the hon. Minister to bring in these clarifications. | would thank
him again for bringing him at par with Supreme Court Judge and also would request
that their removal procedure should be made equal, in which case their independence
would actually and truly be preserved. Thank you.

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Madam, Chairperson, | have a point
of order. There are some offensive expressions which have been used in the speech
of some Members. | did not want to interject in between. Particularly, my reference is
to ...(Interruptions)...
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THE VICE-CHAIRPERSON (SHRII\/IATI JAYA BACHCHAN)Z Can you mention the
Rule, please ?

SHRI G.V.L. NARASIMHA RAO: This is Rule 238(vii). Is it okay? Let me first take
Rule 261. | would like the offensive expressions to be expunged. Term like * was used
for a constitutional body. The expression 'Kabza on Chunav Aayog 'was used. These
are highly objectionable words. Then, another expression, ' i democracy' was
used.

THE VICE- CHAIRPERSON (SHRIMATI JAYA BACHCHAN): You are a bit late. You
should have objected before Dr. Amar Patnaik started. He never uses such words.
Whoever spoke before him, you should have objected at that time. Now, Subhas
Chandra Bose Pilli.

SHRI G.V.L. NARASIMHA RAO: The hon. Member, Shri Raghav Chadha, had used
these expressions. | would like these expressions to be expunged.

THE VICE- CHAIRPERSON (SHRIMATI JAYA BACHCHAN): Mr. Bose please.
...(Interruptions )...

SHRI' SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): "Honorable Vice-
Chairperson Madam, | thank you for giving me the opportunity to speak on this Bill
which provides for the appointment of Chief Election Commissioner (CEC) and
Election Commissioners (ECs). Respected Madam, on behalf of my party, YSRCP, |
support this Bill. Our country is the largest democracy in the world. Conducting
free and fair elections is an integral part of our country as provisioned, to the
institutions, by the Constitution. The framers of our constitution, in their wisdom,
gave the responsibility and duty to the Election Commission to conduct free and fair
elections. This Bill provides for rules and procedures for appointing the Chief Election
Commissioner and Election Commissioners to the Election Commission and we are
discussing this Bill in this House today. Under the chairmanship of the Prime Minister,
Leader of Opposition in Lok Sabha i.e. leader of largest Opposition party in Lok
Sabha and one Minister as nominated by the Prime Minister from the Union Cabinet,
will comprise the Selection Committee, which will recommend names for appointment

* Expunged as ordered by the Chair.
T English translation of the original speech delivered in Telugu.
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of Chief Election Commissioner and Election Commissioners to the President of India.
The President will issue orders appointing Chief Election Commissioner and Election
Commissioners based on the recommendationsmade by this Selection Committee;
this is the aim of this Bill. This Bill also provides for a Search Committee to be
constituted to select the eligible candidates. To safeguard the Democratic Rights,
conducting free and fair elections is the responsibility of the Election Commission.
Respected Madam, this election process will instill more trust in the people andpeople
will protect the Institution of Election, this is the main purpose of this Bill. With these
observations, | support this Bill.

PROF. MANOJ KUMAR JHA: Madam, | was listening to the translation. | would like
to say that the quality of translation was not good. For instance, 'Search Committee'
was referred to as 'Research Committee'. | just thought | should share that.

THE VICE- CHAIRPERSON (SHRIMATI JAYA BACHCHAN): Even | realised that. You
are right. Now, Shri A.D. Singh.

SHRI A.D. SINGH (Bihar): Thank you, Madam Vice-Chairman, for giving me the
opportunity to participate in this discussion. | am a little surprised by the results of
elections which were held recently. Elections in Karnataka were held on 10™ and the
result came on 13th, just after three days. Elections in Telangana were held on 30"
November and result was declared on 3" December. In both the places, the ruling
party lost and wherever there was a gap of a month or half-a-month, the results were
different. | am confused and perplexed by this. So far as the independence of the
Election Commission vis-ll-vis the Executive is concerned, | would like to say about
things happened in recent times. There are two things. | am happy that a particular
Member compliments the Congress Party for free and fair elections in 1977 but
recently we saw the way one of the Election Commissioners was hounded and he had
no option but to resign and go to Manila or some other place. The Constituent
Assembly Members were concerned about the need to ensure the independence of
the Election Commission. B.R. Ambedkar said, "In order that elections may be free
in the real sense of the word, they shall be taken out of the hands of the Government
of the day and conducted by the independent body called Election Commission."
The need to have an independent body was emphasized in courts in number of
cases. InT.N. Seshan v. UOI & Others, it was observed that there could be no two
options that free and fair elections to our legislative bodies alone would guarantee the
growth of a healthy democracy in the country. The proposed Bill jeopardises this
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fundamental principle and in today's political context where issues are being raised
and allegations are levelled on the Election Commission like never before, it will be
another nail in the coffin of the Election authorities.

If the Government is just going on reversing the decision of the Supreme Court
in this matter, after the five-Judge Bench judgement -- | do not want to repeat what
hon. Members have said -- | think, it will be a very sad day in the history for the
democracy of India. Some colleagues are talking about emergency. Today, we have
undeclared emergency, which is worse than the one which was imposed by Madam
Gandhi. The way, the Selection Committee is supposed to select the Election
Commissioner, there is no point that we should have a three-Member committee.
Let the hon. Prime Minister select a person. With regard to what my colleague from
the Biju Janata Dal said about the CAG and other organisations, | can personally tell
him how things work. | do not want to mention things in the House because it will not
be good.

In the end, | would say that | vehemently oppose this Bill. Madam, our
forefathers have given us a Constitution, which really strikes a balance between
judiciary, legislature and executive but the way we are going, most of the institutions
are being deprived of their powers and whatever the present ruling Government says
they behave like that. | vehemently oppose the Bill. Thank you.

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Madam, it is wonderful to
see you on the Chair.

THE VICE- CHAIRPERSON (SHRIMATI JAYA BACHCHAN): It is a temporary
arrangement.

SHRI PIYUSH GOYAL: When | saw it on the television in my room, it was coming
across as very elegant and very distinguished. Very privileged to see you holding the
Chair today.

THE VICE- CHAIRPERSON (SHRIMATI JAYA BACHCHAN): Thank you.

SHRI PIYUSH GOYAL: Madam, | just want to share one thing with my good friend
and esteemed colleague, Mr. Singh. He made a sweeping comment that there is an
emergency and it is worse than the emergency of that time. This comment is coming
from a person from Bihar -- the land of Lok Nayak Jayaprakash Narayan -- which
fought to maintain the unity and integrity of India, which is the repository of knowledge
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in this country, which stood up for high principles and values and fought against the
emergency so much so that thousands of political workers, for no fault of theirs
except that they opposed the then Government, with no allegations of corruption, no
allegations of misdemeanour of any sort, were put behind bars indiscriminately across
the country. Probably thousands from Bihar also were there. Many, who today are in
the JDU or in the RJD or all the various offshoots -- as they are so many, it is difficult
to remember their names also -- were a part of the struggle against the Emergency,
which was totally unconstitutional, unwarranted and an attack on democracy in the
country! ..(Interruptions).. To make such a comment today, when we are all, with
great freedom, able to speak in this House, where there is freedom of democracy,
freedom of speech, media is vibrant, judiciary is protecting the interests of the people
of India, where there is complete freedom across the country and the only people
behind the bars are the criminals, are the people in whose houses you find Rs. 353
crores and counting illegally stashed away money, where the only people behind the
bars are murderers, criminals, land mafia, sand mafia, liquor mafia, arms dealers,
defence dealers.. ..(Interruptions)..

THE VICE- CHAIRPERSON (SHRIMATI JAYA BACHCHAN): Respected Leader of
the House, ..(Interruptions).. Excuse me. ..(Interruptions)..

SHRI PIYUSH GOYAL: In this day and age, comparing those days of emergency with
today is a blot on the very thinking of your party and the esteemed Member of
Parliament.

THE VICE- CHAIRPERSON (SHRIMATI JAYA BACHCHAN): Thank you, the Leader
of the House. But if you are talking about freedom, | think he used his freedom.
..(Interruptions).. M §8 ST ...(RAEM)... Let’s now ..(Interruptions).. &Il

I8 $E faT, 3= g fam| 319 81y 88 98|

IR I PR =I: ﬁ?ﬂ?, Udh e What | wish to convey is that we saw enough of
freedom yesterday. That was on display by the gesticulation, by the body language.
What reference he made was on a metaphorical sense. If it is not made, what kind of
democracy it is. You make new buildings, but there is no idea of democratic
discourse. Democracy is never there, Madam. If J.P. were alive today,
counterfactually speaking, he would have stitched an alliance of all progressive forces
against their kind of politics. Thank you, Madam. ..(/nterrupz‘/'ons)..
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SHRI A.D. SINGH: He is talking of a long list of leaders of the freedom struggle.
There is not a single leader from Pandit Nehru to Sardar Patel to Gandhi, who did not
stay in my House in Patna and Muzaffarpur. So, let them not teach me what
democracy is. And let me tell you, one of the Russian big oligarchs had come to meet
me a month back. While having dinner in my house, he said, “Mr. Singh, you are
more unsafe than me in Russia.” So, let anybody not teach me what democracy is. |
have already been to jail for not being a criminal. | should have also taken Rs. 10,000
crores from the banks and stayed in London. But | decided that | would fight here,
whether you put me in jail again, | am not bothered.

THE VICE- CHAIRPERSON (SHRIMATI JAYA BACHCHAN ): Now, Dr. Brittas.

DR. JOHN BRITTAS: Madam, there is a tragic paradox that is in full display. You
were not here yesterday. Yesterday, the Government was praising the Supreme Court
for upholding the abrogation of Article 370. If at all an alien had come from some other
planet, he would have been completely taken aback by the way the Government was
paying respect to the Supreme Court.

(MR. CHAIRMAN in the Chair.)

If at all that alien continued for a day more, he would have been shocked to see
that there is no relevance for a Supreme Court five-judge judgement. Sir, this is the
classic somersault that is happening in the House. The P.M. has been exhorting
everybody, including my dear friend Agrawal ji, to make sure that the weddings are
done in India. Sir, there is a marriage of convenience that is happening here now.
You want it to be a convenient proposition to make sure that the Election Commission
is controlled fully by the Government of India. Sir, it is an absolute fact that the
intention of the Government is to circumvent the Supreme Court verdict. What was
the spirit and letter of the Supreme Court verdict? It was to make the Election
Commission independent, impartial and neutral. But the Bill, which you have brought
forward, is contrary to the spirit of independence and fairness. | thought that the
Government would be willing and yielding for comprehensive electoral reforms. | am
afraid we are not seeing the elephants that are roaming around in our drawing room.

MR. CHAIRMAN: Dr. John Britass.

119



120

[RAJYA SABHA]

DR. JOHN BRITASS: Sir, there are two pillars of the electoral practice now. One is
money power and the other is muscle power. | would have reached out to the
Government if at all there were comprehensive electoral reforms that were being
brought forward so that it would have cleansed the political arena. Now with this Bill
that is being passed, | would say that let us close down Nirvachan Sadan; let an
outhouse of the Minister be used for accommodating the Election Commission. Why
do we want to waste time, energy and money? That is not required.

Sir, the Supreme Court had said that if at all there is no independence for the
Election Commission -- Mahesh Jethmalani ji, | invite your attention - it would lead to
disastrous consequences. What does that mean? This Bill is inviting disastrous
consequences because you are making the Election Commission dependent, an
appendix of the Executive. Precisely that is your intention.

Sir, even the Search Committee the hon. Minister is going to head. Even if the
Search Committee decides five or six people, the Selection Committee can pick up
somebody outside the Search Committee. They should have been a little more
magnanimous towards the Screening Committee. They should at least respect the
Screening Committee. Why is it that even the Screening Committee has been treated
like that without any courtesy? Clause 8(2) says that the Selection Committee may
also consider any other person than those included in the Panel by the Search
Committee. It defeats the purpose of the Search Committee.

Sir, Electoral Bond is another contentious issue. It is with the Supreme Court,
so | don't want to comment on it. But the Home Minister had said about era of clean
politics and claims were made that it will lead to transparency and accountability in
political funding while preventing future generation of black money. The same
Electoral Bonds are opaque. That is the contention of the general public. According
to me, too. So, the scheme is opaque, undemocratic and legitimizes corruption by
the ruling dispensation.

Sir, | want to quote former Secretary Subhash Chandra Garg. He was there
when Electoral Bond Policy was being brought in. He said, "Why do businesses or
companies donate bonds? Because they are hoping for some favour or seeking to
protect their businesses." This is what the former Finance Secretary, who was
instrumental and part of that team which brought Electoral Bonds, said. What does
that mean?

How can we curb money power and muscle power? According to a study by
the CMS, the money spent in the Lok Sabha elections in 2019 saw a growth of seven
times from 1998 Lok Sabha polls. At that time, it was deemed to be Rs.2,000 crore.
In 2019, the study says, at least Rs.60,000 crore have been dumped for electioneering
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by the political parties and the major chunk would have been spent by Shri Piyush
Goyal's Party. Now in 2024, it is going to double. So any legislation that is being
brought forward should be to cleanse the political system, electoral system. Instead
of that, you want to make it more opaque rather than cleansing the system. We all
know the story of Mr. Ashok Lavasa. (T/me-be// r/'ngs.) What was his fault? Sir,
everybody got 3-4 minutes extra.

MR. CHAIRMAN: Please conclude.
DR. JOHN BRITTAS: Yes, Sir, | am concluding.
MR. CHAIRMAN: You have made significant points. Conclude now.

DR. JOHN BRITTAS: Why was an honourable person, Election Commissioner,
ejected from his post? Your election department, that is, ED, is very active. There
were raids conducted at his house, at his wife's house and son's house. He was
ejected. (Time-bell rings.) And it is a fact that even the big tech companies are being
used to invade into the privacy which has got cascading effects on elections. Sir, |
have one more thing. Why does it vitiate in the electoral arena? It is hate and hate.
So, in fact, we go down in manufacturing, the manufacturing of fake news is very
robust in this country. (Time-bell rings.)

MR. CHAIRMAN : Now, Shri Ram Nath Thakur.
DR. JOHN BRITTAS: Sir, | am winding up.
MR. CHAIRMAN: You have made your points.

DR. JOHN BRITTAS: Sir, these are the serious questions which this Parliament and
this House needs to look into. Thank you, Sir.

MR. CHAIRMAN: Okay. You have made good points.

Hon. Members, | have got input from various Members. We will have voting at
6 o'clock. That is the sense of the House. And to have it at 6 o'clock, we will give the
floor to the hon. Minister at 5.30. Now, Shri Ram Thakur.
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21 XM 1 S1gR (feR): AUl A8iey, 39 931 99 fdel WX qier &l Hle e,
§ amqep Ui P Sfud dRar g1 H 59 d & foRig 7 9o & oy @eT ga gl
Bl GoTH BIC b decision TR AATERT ANT G H1 I8 2, IeT X8 2, 37T AT 81 AT
o o BIC B decision, IHD ATGT AR IHD M b (TG a9l I8 &1 J31 AL
I Y81 21 HEIGd, |1 &l & UUH Ih] -1 SISy 3R 3ROTS! & IR H &al b I oA
qIRATR® Tedgd & &, IRIR & Rl 9ISt I &l § Sdl g JAIscs &l Uh
AR G B &b A 7o g1 arsdl g b Akiel $AR Sl & GRIR BT Dy
3ITEHT ITSTIT H T 81 ...(FAET).... MY AR H=R &, H 1 19 | 78] a1l

it [HTkr: STPHR A8, 3T 9gd AT &, &I JIHAT ART 519 a1 B &, Al STard
Tl < 8

1 X 1T BTG : GHIURT ABIG Y, H qgd forferd g1 A7 58 a4 &1 RIS W4 &l
§ 3 g o ¥pod W s AR ! 91 AT 81 718 7, 9189 Iider & 91 RAfT 2
TS B 81 9ISl H 3171 o V8l § b uifefcder ARl & 4 | Solarr S &l
SThx Udh HRINT 2T, TR oY, ISP IR H 89 RIT A1 I8 &, BAR] oD 9fasg
1 BI? H I8 fhdl ol Wia=T 9 el 9icT ]8T §, H U uifdifedd @it 89 &
I dTet ]8T g b 317 59 UR iy, faaR HIRTY 3R 2y Hifsty, R fdet ar &
HUT BINTYI A W Y ahiall o del o7 fb Sl srdshR Sff &l <1 A o0, S9! Sl
I T, S84 379+ N1 faaRT & dfaem™ & w1l &= &1 o fhar o, S99
g foaR i 81 B I8 87 MY Hi T8l B I8 §, 99 U 3[Fd b 89 S WX
o= DI BRI HJ 781 BN I8 &2 8 Supreme Court B G BT UTe FIT A8l B
I 87 I BN 99 81 HEIed, JMMYd! ITe B fob U3, M1 V14d &l WRAR R T8
2l Governor = STe! BT T M1 311Y U< &b Y& H3il A THUIUS & A1 T
foreart & a1 e ufa I e faoelt 3T 91 e ar=e off f vreeufey 89 =y <,
oo <3 QIR 89 B9 R It BT BTH BRI TH.S1. T 19 Dl =TT fHelr 3k 39 W)
I8 BT B BT B fHam|

MR. CHAIRMAN: Please conclude.

1l IR I SIGHR: AT HBlqd, H 3T A1 I WRBR Y (A8 A1 A8l §
5 AT F R d e c@ 2 for aIg W ered aga A A sea g fr gn er
% guardian & 3R &9 STl doil, 9a! BAR URIR & e Heill Ife Tdb e faxig
¥ =T AT, Al IFDT TS 6 8 head &, BRI a1 AT SAIfSTQ H ATD! T
BB FATAT §1 20 I U8l WX 3R A Tl & &1 (GaRT Bl bR $© HAWS 8l
AT I R H e a1 fob § w1 <refl S|
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N QUM : B9, 9 ITT U8l BHal?

21 YT 1 SR g8 20 HTE, 2020 Bl W 51 d IR-IR el Af fb H Argd Feil
ST B URAR I 211 S8 IR H He 421 fob H 717eh <refl S R §9
HET % 1 &, TH AR-ID Fell ST, § qrel-g2ai oI AR Aol 9T g 3R H TR
Tl STt g1 R ) fRAfr 81 Seett) o1y it 6 92 €, 98 91 AR IR E2...(aHT)...

1t QuTIfe: TP A8, SIPHR ATEd|

1} I AR BIHR: A T PR IL &7 THY...(TAYH)...

MR. CHAIRMAN: Hon. Member. ...(Interruptions).. ¥A1G ARl Sit &8 I8 & 16 I8
ER-ER B1 bl ol § gHIg R S A srAsHd g1 g1 3ITST deb QAT gl T8 Al
gl

7t I A1 SIGR: 3T WA ©| 3T HFIAH 7 [ mgep! Ut aRRfRfer w21 fyefl|
H Y e BT 18l § b AT WRBR Bl B, TRDR Ad 3R H TRAR I
Frdes #R 8T § 1% 39 59 [ &1 a9 SISy ..(FHT @Y €92, 39! 999 of
SITTY 1 R, H 1 31l 31% o B

it FUTIfd : MY seven minutes Bl TI'R’A&\;I

Y I AR SIPY: AR, G 91 § Y8 by ATedl g b AT &b FeTer § fogerd
3R IrEedr YHad A & ol FA1d N @ Wad=dl Agayqol 81 9+ ufshar #
Executive T BIg Wl D YT fI=T1 erdrd & a1 fraTRal &l 9 @ =g
JITITT BT &THdT & IR | FdTd UgT R FhdT & - I8 Supreme Court BT verdict B

FHYRT HBIGY, H A e HR1 918l § 6 I8 9gd A8<ayqul [9d & 3R
S 3T U Eoob | A ol ...(ag™)... § I8 (g w11 gredr g 6 59 fAa o
Helde HHST H AT TQL....(TTLH). .

MR. CHAIRMAN: Thank vyou. ..(Interruptions).. Prof. Ram Gopal Yadav.
..(Interruptions )... Five minutes but since the time has been limited to 5.30 p.m., four
minutes. ... (/m‘errupz‘/ons)... Jayaji knows the difficulty of this Chair.

1. I MITA ATed (IR UQ90): W, H Hadt g1-<0H a1d w1 A8 T a1 I8 8
fop dfgem= fAyTarstt 3 IfIem™ & 919 ¥ 99 & Adreadl & 919 det off iR
HTRIYTIThT, =ATIUTIIhT, ST Addl Sad! U+ ARl & I8 & fo7u wer 2
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rgaTierer] 3 FRANRT H, STq DIy FHE P Y §Y BT Bl deiol B, Ol SiSRraet
Reg b ARTBR BT YN HP, IH UR AU AT & Febell ol oHh ATIUT DT TS
R BT WY ol of Fhdl, O B! MRBT DI FAE Bl BT AT AT WX, IIeufa A
$B TR, I8l I PR (¢TI fR WS 1 BIIA I, 9 %8 BT 9l d81 R
BT 2T, oifeh Ul RURT 9R 8l uR 781 21 ¥R, § U1 91 UR AT 4 Y&l Uob &1l
379 DB AT (b g8 SATaT ITAYTADT UR rely 7 B | *

Y FUTIf: A1 T 9T S, I ]9 9T ST, T (e
Y1 IM 9T q16a: TR, AT G351 U HC qref SI1o1g]
it guTafar: =TTt & =ITRI% AR UR fewufy &R,

Y1, I YT ATed: AR, H =ruTferel & Raet T8l &e VT gl

S guTafa: 921, T =RUTfeTdT & IR0l UR fewol) 81 81 I 2

Y. YT MYTA ATSd: STd RIUTolh] I9¢ & RIoATh ST Fhdl B, dl RIT H Gag &
31GR Plg 1l 81 B8 Febell g7

it |umafe: 21, F2i 98 F811 MU+ Ugdl Hifdd 91 Hel, TAGR dI1d gl 87 99
ITITfoTehT, BRIUTfTHT 3R fAemRIdT T9h U & 37U+ &3 H HTH Hy|

. I MY ATEd: I, B HEl Yol 8| TR Y, 9 a1 31 Tl

it [HTfcr: oI e IR Al Bl i, hHT fth BT A1 x| 3U™ 3RIE

BT, JITUE B fob..

1. I MUTA ATed: VR, YIS ABraciafere] &1 et dae 7 Fasifa 3 aRkd
REUERIE I

it Ty : I8 AT JET 51 319 39 WR difory|

* Expunged as ordered by the Chair.
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Y. M MYITA ATSd: =TI TRT = ST Bl 58T IR TIS Pl URAE el Bl IR Sig
ITh SR AT Al UGS BT, 3NRT b HUR 18 SI8T db gelyd B+ | offpT &
g8 HE1 A1sdl § (b I8 Fg Alth & fthed U MHR BT 1 S.UH. AT BT Ul
fhed 2T, Ivai- Al BT 1T fh SoId= HHI T BIdl 8, i 314 Soldl
HHITE Q4T & & M @ L. W) 39 IR § & gford dle 7181 STe < W@ 8,
gferd AT &l AR I8! 8, B89 RUSICA § 8 &, offdh d 37 9 by gU 96 gU &l
39T B S8 UR ST BT, A IFYR H <@ 811, 99 ANl 7 T 31 H Sofderd
BHITT A STHR B o1, <ifhs HHIRE 7 19+ o7 § B i1 IR, SAdRTT HHIH
gl Bl o 8, AT Higedl o1 [helMIex §R o &1 $© 19 U &I ©, ST
STTTY 3R € | g fordT ST ©, S ATH & IR TS Wiad gl ST &1 BRid 50
g9R dIc dIC QY, RWIKEIG H Py FA1 aldl 81 7, il | J FTHAA I
ggaTe foran ST 81 ! 918 M Bie |1, $Is gdTs ol o) 3R SeldR HHIRH
# frwer AT 921 81, 3R 9 foddt @t a1t 21 il a1 SHIhS] &1 97 Adld I8
SITAT 8| ST B 37ef 81 I8 & o TN 379+t 3261 ¥, 319+ SHMGRI ¥ free and fair
elections & HIETH 3 3T HIIFIERAT DI I Heh, YT HUR ATAT HRA & [ol§ DR
DI A Fh| ..(THT B GAY)...

MR. CHAIRMAN: Thank you. Thank you, Prof. Ram Gopal Yadav.

Tl X MIT q19d: IR, <ifeb U1 81 81 Y81 8, g4afery § A d 90 g Al |
HET ATeI § b 31T ST DI o1 X8 &, I8 I9T 81 =71 39! el uR 9Y < bl
AQE 8, ol U AN Bl Soid®T BHIYE H nominate HINTT, RTF®T 3T 3idR
3ITCHT BT, S 3T 91 8 &, I=gdTg|

MR. CHAIRMAN: Now, Dr. K. Laxman. ...(time-bell rings.)... Madam, you have
been here. | have given him extra time.

DR. K. LAXMAN (Uttar Pradesh): Thank you Mr. Chairman, Sir, for giving me this
opportunity to speak on this Bill on appointment of Election Commission.

MR. CHAIRMAN: Madam, you have been very kind to everyone. You have been very
kind. Everyone has appreciated it. So your sitting here has been a great challenge to
me.

DR. K. LAXMAN: | stand here in support of this Bill. Bharat, is supposed to be the
largest democratic country in the world and the mother of democracy. Sir, the
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appointment of Election Commissioner, the matter has been brought under the
purview of the Supreme Court. The Supreme Court has made it very clear about a
temporary Committee constituting the Prime Minister, the LoP and the CJI until a law
is enacted in the Parliament. But unfortunately, our friends, colleagues started saying
that CJI has been removed from this three-member Committee. ¥ BAR &1 fAfRex
BT gl <l _§’ for including apart from the Prime Minister, the LoP, the Leader of the
Opposition and a Union Minister. Subject to correction, for LoP, | don't think there is
opposition status even to the present Congress party in the Lok Sabha. In spite of
that, our hon. Minister is liberal enough to include the largest party's leader also in the
three-member Committee. | am sensing that even in future also, it may happen. TR
3 gEIey Afasgaroll ¥t S €, $9eTV included the leader of the party which has
got the highest number also. SIEY %\r, JMUBT AHT A SHIEIIN

[THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA) in the Chair.]

So, it is no way a violation of the judgement. They should introspect first. It is
purely a meritless criticism against this Government on the appointment of the
Election Commissioner. We all should introspect as to what happened all these years,
what was the methodology adopted in appointing the Election Commission at the
national level and even at the State level and how these Election Commissioners were
functioning. | really appreciate one of our colleagues from BJD. They start becoming
suspicious even on the Returning Officers; this democracy would not have survived
without that. | ask about the appointment of the Chairperson and staff of the
tribunals, like the National Green Tribunal. Who is the authority appointing them? It is
the same Central Government for the last many decades. Even the National Human
Rights Commission where the Prime Minister is supposed to be the Chairperson
along with the ministers concerned. These people never brought a holistic law for
regulating the appointment of CEC and Election Commissioners; there was a policy
paralysis, though they were in power for more than six decades. So, when the matter
has been brought to the Supreme Court, the Government has tried its best to make a
fillip. One of the comments made by the former Chief Election Commissioner, Shri
O.P. Rawat is, and | quote, "The issue before the Supreme Court was not who will
be on the Selection Committee. It was that as to why did you, the earlier Government,
not enact a law as promised or laid down in the Constitution? So, you make a law;
until then, our suggested panel will select CEC and ECs. In the Constitution, the
Parliament is the supreme law-making body and the Supreme Court has the power to
judicially review the Constitution. So, | don't think there is any issue in this." This is
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the statement given by Shri O.P. Rawat, the former Chief Election Commissioner. Sir,
people have started showing much respect and regard towards the Supreme Court
judgments. | fail to understand what happened when there was a judgement by the
Supreme Court on Shah Bano case. What made the Government to bring an
Ordinance? Was it not a political motive, superseding the Supreme Court
judgement? Even then, when Mr. Seshan was the Chief Election Commissioner, he
was the man instrumental in bringing the electoral reforms right from implementing
strictly the model code of conduct. And the same, the Congress Government in 1993,
have added two more persons to belittle T.N. Sheshanji. Mr. Gill and Mr. G.V.G.
Krishnamurthy were added to just belittle the powers of T.N. Sheshanji. This is the
attitude of the then Government, Congress Government and they will speak of
democracy and they speak of internal democracy. And even in 2009, the Chief
Election Commissioner N. Gopalaswami had recommended the removal of the person
called Navin Chawla. Earlier, our Member has told who is the Secretary for the former
Prime Minister! So, sensing that he is in a partisan attitude, working as a member in
the Election Commission, Gopalaswami recommended for his removal. But,
unfortunately, the then Government rejected the request of this Chief Election
Commissioner. This is the democracy which they adopted. Sir, now, our Government
has brought a three-member Committee - apart from the Prime Minister, the LoP and
the Union Minister are there in it. So, before these so-called Members of the
Opposition Parties opposing this Bill, they should not only introspect, they should also
know what measures have they taken during the framing of the constitutional norms
of separation of powers, what were the methodology, they have followed. More
extensively, even in the quasi-judicial. ...(Time-bell rings.)...

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Your time to speak is over.

DR. K. LAXMAN: Constitutional bodies like CAG, UPSC, NCSC, NCBC, NCST, and
so on, they never bothered. And in practice, it was the Government alone; they have
decided that way. Sir, finally, by supporting this Bill, | would like to make some
recommendations. The black money is playing a dominant role in the present day
politics; you have been witnessing how hundreds of crores of rupees now are
stashed. (7'/me-be// rings.) Sir, to eradicate black money from the politics, the
Government is also...

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Now, Dr. Amee Yajnik.
Thank you, Dr. K. Laxman.
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DR. AMEE YAJUNIK (Guijarat): Sir, | get up to speak on this very important Bill. But,
having listened to all the speakers, especially the hon. Law Minister, | wish they had
gone back to Constituent Assembly debates of June, 1949 and seen the extent of the
debate that had taken place on this particular issue of Election Commission. And, the
only statement that came out of the whole debate was election politics, election
machinery and how election should be completely out of the hands of the Executive.
There should be no Executive interference and this should be an independent
autonomous body.

Having said that, | come back to the Law Commission Report of 2015, where
exactly two lines were said by the Law Commission in the Report. It said that there
should not be any breakdown of the rule of law. Now, the rule of law which is meant
in the democratic setup today is that there should be strong institutions, a vibrant
democracy and all institutions should be independently working for the people of this
country post-Independence. Now, coming to the Supreme Court and the Apex
Court's judgment in the matter of 2015 has been raked up by many. | have also heard
some of them saying that there had been selective liking to the hon. apex court
judgments and selective non-liking of the hon. apex court's judgments. Sir, the hon.
apex court in the matter of 2015 said that there was a constitutional vacuum because
there was no procedure which was shown in a particular Bill by Parliament or that
there was no law. So, that vacuum should be filled and, hence, this Bill has come
today in 2023, the Chief Election Commissioner and other Election Commissioners
Bill, 2023. Sir, why is there the necessity for this Bill? | would like to make some
observations which | have seen in the public domain. There have been instances
where enlightened citizens have written to the hon. President of our country pointing
out that there seems to be a crisis of credibility with this particular institution.

We have seen that there have been instances where intelligent people,
intellectuals and academicians have written very strongly that this institution needs a
robust mechanism of transparency. A mechanism that is responsible to the people of
the country. Hence, you again come to a question what does the Election
Commission of this country do? Sir, you can start from electoral bonds, you can start
from electoral voter-ids, electoral rolls and you can talk about all the dates and the
schedules which are set by the Election Commission for every election; Lok Sabha,
Rajya Sabha, President, Vice President or State Legislative Assembly elections. But,
the most important part is the silent period of the election where the Election
Commission plays kind of a supervisory role where the code of conduct comes into
picture. It is where the transparent working of the Election Commission becomes
completely open to the people of this country. Sir, the elections are meant for the
people of this country, and this voting system is meant for the people of this country.
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So, when we are talking about setting up of Election Commission of India under this
particular Bill, the moot question comes that there is not a set of laws whereby the
Election Commission functions. There are certain kind of procedures. It is said that
they are replacing the wordings of the strict laws. These procedures need to be
transparent. These procedures if they are done transparently, then the accountability
can be seen, it will be very visible. For this, the thrust of the Bill should be that the
composition of the Election Commission should be such that whatever | have said
should be seen to be implemented. Hence, when we come to the composition, we
come to the part where the hon. Apex court had put the word 'Chief Justice of India’
where the Committee should be of the hon. Prime Minister, the Leader of the
Opposition and the Chief Justice of India. In this Bill, you will find that the composition
is, the hon. Prime Minister, a Cabinet Minister and the Leader of the Opposition.
Sometimes, we start wondering as to why there is a question, an iota of doubt
because if the Cabinet Minister is from the Ruling Party, where would the
transparency or the accountability go? Where this would be seen to have been
exercised under this Bill? Why is there not an independent, an accountable
component in this kind of composition? Sir, when you talk about the Election
Commission of India, the people of this country and also the world, they are watching
that it is a vibrant democracy. When | was going through the Constituent Assembly
debates of 1949, it was just a country that had just become Independent after a long
rule of subjugation and at that time, the framers of the Constitution wanted a very,
very robust, independent and accountable Election Commission which would decide
the fate of the voters, the liking of the voters, the intent of the voters to bring in a
democracy, bring in some kind of a ruling dispensation that would only cater to the
democracy of this country and build democratic institutions and see that this
democracy becomes a vibrant democracy. Sir, the institutions are meant to be for the
people of the country and not for the Ruling Parties. The institutions are meant to
deliver fairness and if an Election Commission will not be able to see that the elections
are conducted in a free and fair manner in a transparent manner, then, where is the
component of democracy and where is the way in which the governance model is
being shown or projected to the world? And that brings us to the moot question, if
this Bill needs some rectification; if the Bill needs to be looked into on several other
aspects. It has been functioning for a long while, but, as | have said, that there have
been instances. | do not want to pin-point instances because suddenly a huge group
of people will get up and start shouting but will not understand as to what is the
backbone of bringing an Election Commission of India in a way where it caters to the
need of the people of this country and that is the transparent mechanism, the rule of
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law. Sir, books and books have been written on the rule of law of this country. They
are dependent on the independent institutions.

If a Bill weakens the institutions, we have weak institutions in place where
anything can be distorted, then the functioning of the democracy cannot be said to be
a vibrant functioning. That is why when the Election Commission of India, which is the
highest body and the Chief Election Commissioner.. ..(Interruptions).. | am not
going into the tenure and salary and the period of the tenure. That happens in every
other institution. But the composition makes the difference because that composition
will decide about the accountability and transparency factor and the performance
factor which will tell on these elections. Sir, when | talked about the silent period,
nobody has touched upon that. But when there is a silent period, that is the time
where the Election Commission has to function very strictly and has to be very vigilant
because if that Code of Conduct is breached and when the voters are given the silent
period to make up their mind where they want to vote and at that particular time,
when a particular ruling dispensation comes up with some kinds of statements that
'we would be doing this, we would be doing that, we have done that' and tries to
influence the voters, this falls in the arena of the Election Commission. As there is not
a stringent procedure or rule or law, it is governed by its actions and these actions are
dependent on who is sitting in that particular Election Commission body. Hence, Sir,
coming back to the Election Commission's regulations, procedures and how this
Model Code of Conduct and party is being governed, | think, that is the main crux of
the whole matter. So, the hon. apex court saw that there is a Constitutional vacuum
and this has to go in the arena of the Parliament and the Parliament can only make a
Bill or pass a Bill and make a law, hence, that express order was that this should be
the composition. But, when the framers, | mean, the Parliamentarians sitting here and
bringing a Bill, think that this can be changed, it can be brought in a way where it is
not seen as independent composition, where it raises some kinds of doubt and hence
this debate and everyone comes out with some point or the other, | think, it is time
that the hon. Law Minister looks at this particular point of the composition aspect
because anyway the duty is going to be performed. You are in public eye and | don’t
want to show what has happened in the past. | just mentioned a couple of these
issues. Some of them are already pending before the hon. apex court where the
Election Commission has been asked a question and that pertains to several factors-
- party's money, party's intentions, the way the party collects all the money, and how
it is not transparent. All these are issues with the Election Commission. It is an
administrative function, but yet these matters have gone to the hon. apex court. We
should not forget that. Of course, the functions of the Legislature, Executive and
Judiciary are all different and the judiciary only interprets what is made by the
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Parliament and it is implemented by the Executive. But here we have a body which
also functions in a way where it interprets and executes both. So, we have to
understand that it is a unique body and how this unique body has to be answerable to
the people in order to see that we become a robust democracy. We need to set an
example. (Time-bell rings.) By shouting, by making sermons, by talking about that
we are becoming the world leader that is not going to matter. What you are doing on
the ground is the matter before the people of this country. Thank you.

SHRI R. GIRIRAJAN (Tamil Nadu): Mr. Vice-Chairman, Sir, | thank you very much for
giving me time to speak. | also thank our party's Floor Leader, Shri Tiruchi Siva.
Whenever the hon. Supreme Court intervenes to save the democracy, this Union
Government shows its strength through this House and destroys the wishes and
views of the Supreme Court. Sir, earlier the National Capital Territory Amendment Bill
has been amended by this House. They have done it with a brute majority. Now the
Union Government wants to make EC like a puppet. The Bill seeks to exclude the
Chief Justice of India from panel to select the Chief Election Commissioner and the
Election Commission is deeply flawed. Sir, this Bill undermines the very democratic
foundation of picking up very important executives to oversee the election process in
an autonomous and neutral roles.

5.00 P.M.

This will provide the worst possible optics to the appointment of election officials from
among a set of chosen bureaucrats or others by a panel of Government officials.

Sir, Soviet Premier Joseph Stalin once said, ‘It is not the people who vote, it is
the people who count the votes.” | think, the present Bill reflects the mindset of the
ruling dispensation in execution of the ideas of Joseph Stalin.

In eroding the process of holding elections and counting votes that has been
largely done in a fair way to satisfy a large working electoral democracy like India, the
present rulers are opening a Pandora’s Box may lose forces that may come back to
bite.

Sir, this Bill, rather than strengthening the democratic fabric of our nation,
poses a risk to the independence and authority of the Election Commission. The
proposed legislation undermines a crucial role of the Election Commission which it
plays in upholding the democratic principles of our country. | strongly urge every
Member of this House to vote against this Bill and, instead, support a fully functioning
democracy that India represents.
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Sir, now, you are in Treasury Benches. Before 1990, you had only a few
Members in this Parliament. Now, you have a brute strength. It will not continue
tomorrow. A day will come when your Acts will be amended. Mind it my friends.
Thank you.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Mr. Vice-Chairman,
Sir, | am very thankful to you for giving me this opportunity to participate in the
discussion. The Bill pertains to appointment, service conditions and term of the Chief
Election Commissioner of India and the other Election Commissioners.

Sir, this Bill has been brought before this House to replace the existing Act
which lacks certain aspects pertaining to the office of the Chief Election
Commissioner and the Election Commissioners. The lacuna has been pointed out by
the Supreme Court and it observed that until proper legislative mechanism is put in
place the order will prevail in the appointment, service conditions and tenure of the
Chief Election Commissioner and the Election Commissioners. This Bill provides
Search Committee and a Selection Committee. The function of the Search Committee
is to form a panel of eligible candidates to the post of the Chief Election Commissioner
and other Election Commissioners. After forming the panel, it will forward the list of
persons to the Selection Committee. The Search Committee will be headed by the
Cabinet Secretary and two officers not below the rank of Secretary to the Government
of India will be its Members. The Selection Committee will recommend to the
President the name of the person to be appointed as the Chief Election
Commissioner. Accordingly, they will be appointed by the Government. The
provisions, at a glance, seem to be fine. But, if one goes into the provisions
contained under Clause 8(2) of the Bill which says that ‘the Selection Committee may
also consider any other person than those included in the panel of Search
Committee.” Therefore, provisions relating to appointment of Search Committee
becomes infructuous. The other aspect is about powers. The powers are already
conferred under Article 324 to the Constitution.

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Kindly conclude. You have
been given two minutes.

SHRI KANAKAMEDALA RAVINDRA KUMAR?: Sir, | have six minutes time.
THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): No. You have two minutes.

SHRI KANAKAMEDALA RAVINDRA KUMAR: | am sure, Sir, | have six minutes.
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THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): No.

SHRI KANAKAMEDALA RAVINDRA KUMAR?: Sir, | thought | would get six minutes
and prepared myself accordingly. | may be permitted.

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): No.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, Clause 8 has to be amended.
Secondly, there is no mention with regard to appointing authority of the Search
Committee members. ...(Time bell rings.)...

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Please conclude.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Conducting of elections in a free and fair
manner is most important. Representation of Peoples Act is another important thing.
These two have to be looked into in connection with the Andhra Pradesh. ...(Time-
Bell rings. )... Just one more minute, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Please conclude.
...(Interruptions )... Please conclude. ...(Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: The voters were deleted at the behest of
the State Government. ...(Interruptions)... That has to be condemned.
...(Interruptions )... The recent reforms have to be looked into; Representation of
Peoples Act, changing the voters’ list, interference of the State Government, and also
disposing of criminal cases against the people’s representatives, including the Chief
Minister of Andhra Pradesh. Thank you, Sir.

MESSAGES FROM LOK SABHA

(i) The Appropriation (No.3) Bill, 2023
(ii) The Appropriation (No.4) Bill, 2023

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Message from Lok Sabha.
Secretary-General.
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SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
Sabha at its sitting held on the 12t December, 2023, passed —

(i) The Appropriation (No.3) Bill, 2023; and

(i) The Appropriation (No.4) Bill, 2023.

The Speaker has certified that these Bills are Money Bills within the meaning of
Article 110 of the Constitution.
| lay a copy each of the said Bills on the Table.

GOVERNMENT BILL - Contd.

The Chief Election Commissioner and other Election Commissioners (Appointment,
Conditions of Service and Term of Office) Bill, 2023
&

Amendments for reference of the Bill to a Select Committee of the Rajya Sabha

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Dr. Dinesh Sharma. You
have two minutes. ...(Interruptions)...

S1. famrer st (STR UQen): AER, | W1 DI HA1 Sif Bl 98Ts a1 A1g (6
I U YRS, et 3R e & HReT0T 3§ Alhdiid IRURISAT Pl AT G &
foTq I8 et o €1 H qwsre g o s 94l el &1 g3l 21 U8l &l Sl [t o1, 39
TN H 381 UBel B T DR [ITI I 312G 324 & eI Ueh AT I+ AfAf
D1 TS ThdT T ATI S<h AT FART AT T F3iT, a1 uicrve iR Ieaad
AT b G AT 3 DR g7l & MR 39 Hefer § f3fe) a91¢ S I /11
STIdH AT §RT {Hd1 7 I8 SRUR) Uy §l H oIl § &6 dlddit®
URURT3IT 1 SR BHRe §Y 319 Ueh IR yde fq I b1 S1R1cd Fdied Wl §R]
[REIRISIRGEE

Tl I AN UR 3 BT B, 1 AN T AL Teh WRAT31T BT 4T H guie:
FEI e BTl SHRST St fRAferat 3T, <Ime a1l & YehR ol H fafd=1 YR & Sl
RITAT & oG &, ITh! gl 7T, oifh 3T 99 &Y Ty Foal & 3MER W,
URETRIT & |1, THF ALl P A1 Yeb Ui g bl g1 Bl DH g9 [d8d H
fopaT a1 2, 99 32 $9d IR | THM TURTIT SoT5 1 H31 S d1d B SITHR ead
BIAT © 3R fquer, @™ IR & 9 99 g U AT, ST BTl 999 T A<l 3 <8,
I SR DI H TSI GHST U1 SIq ~Icl1 UiTer =g A § 230, 99 Ih] 5 a1
BT T 87 I Y& B el b4 I SIY? T I Y <1 Dl YfTUel &b 1 b =Y
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¥ HIASIR 9 © A1 d I8 91d © b W7ol ) g9RT =T, Ufcrger A8l 8 Adhar?
..(q9g o} 15Y)....

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Hon. Member, please
conclude.

S1. f&=rer et /e, 31 ure] &1 a9 urE e &1 99 e T e

SURHTEIE (37 efte FAR T[N [1S UI o1 H3i1 St bl 11 B

S1. faTer oMl A=A, H 98 $E Ahdl g 1 TSl 39 9IS Bl Albaiid T3
&1 freqer giehar o1 qui R §U SR THM JBR & JTaeT=i dl FHIST B §Y Al
TIT 21 S AT I8 FHEI © [ I8 ArawIfid T81 8, Sl I8 §HSK © [d $aH veruTd
B bl ©, A § FHI1 g 6 99 &I (AT 281 ...(THa 3l 6. $O A a1 U
HEd © b Sl AT 3T § 97 TToe | I8, ST 4l I8 He 8 fb 3R 377 oidl
g -- P 0 9 R et o1t B, A1 1 @ it AAIghrdt off, St dfaers &
[og SHAROII T & 99y T, I ST fARTE B | H I8 A1 § [ 3111 BT I8
fereres quict: RATIAT SR ATehelifeh YRURTSN T SIRETU B+ dTell & 3R H SHh]
qUIcT: T BT §

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Shri Binoy Viswam.
SHRI BINOY VISWAM (Kerala): How many minutes do | have, Sir?
THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Two minutes.

SHRI BINOY VISWAM: Sir, the total time allocated for this Bill was six hours.
According to that, we have a right to get six minutes. ...(/m‘errupz‘/ons)...

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): But here two minutes have
been mentioned. ...(Interruptions)...

SHRI BINOY VISWAM: Sir, please tell me the reason. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Please speak. Your time
has already started. ...(Interruptions)...
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SHRI BINOY VISWAM: How can | put up my points on such an important Bill in two
minutes? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Everyone has been given
two minutes. ...(Interruptions)...

SHRI BINOY VISWAM: No, Sir. Total time allocated for this Bill was six hours.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Your time is running out.
Please start. ...(Interruptions)...

SHRI BINOY VISWAM (Kerala.): Sir, my time starts from now onwards for five
minutes.

Sir, yesterday, this House saw a scene -- our friends from the BJP, all of
them, were very vocal in supporting the Supreme Court. In a high esteem, they
praised the Supreme Court yesterday. And, today, what do you see? After 24 hours,
they say that Supreme Court is nothing! They forgot their words of yesterday. This is
the BJP, Sir. Dr. Ambedkar was quoted here very much. Our friend, Shri Tiruchi Siva,
quoted him and we all remember those words. That debate in the Assembly was
meant for framing of the Constitution and was very clear. The categorical point is that
the Election Commission should be free from the Executive interference and control.
But they want to bring it under the control of the Executive, the Prime Minister. For
them, Dr. Ambedkar is only for certain hours, certain needs. Normally, they are
following the footsteps of Hitler. Hitler had a total disregard for Parliament. In 1930s,
Hitler even banned the Reichstag, the German Parliament. These people are trying to
sabotage the Parliamentary democracy. Free and fair elections are not important for
them. That is why they want...

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Please conclude.
..(Interruptions)...

SHRI BINOY VISWAM: The Election Commission made by the bureaucrats, controlled
by the Prime Minister, obeying the diktats of the Prime Minister is going to see ‘one
nation, one election’ theory of the BJP; it is going to make big damage to the
country. And, they want to make sure that only one party would do everything here.
Sir, in 2018, Shri Amit Shah made a statement for the workers of the BJP.
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THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Please conclude

SHRI BINOY VISWAM: Sir, the last sentence. Shri Amit Shah said, if he wins the
election in 2019, then, for the next 50 years, they will control India. For that purpose,
they have brought this Bill. They want to make the Election Commission a goat in their
farm house.

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA):Thank you.

SHRI BINOY VISWAM: In that way, ( Time-bell rings.) we object to it, Sir.

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Shrimati Mahua Maji.

ST AZSA ATSH (SIRES): WIS, $9 91 & UIRA Il 81 Il Fa4 I1 Iah] AR
<91 Bl AT, I8 I8 © [ {9 SRAR H 140 PRIS SHGRAT a7 YR Bl I9 g5
A a & BT H AR FIH g1 [*e0ed 3R TS AT UlshaT & fog TR 61 ok
S ST AT, I9 Q¥ & Al s Bl Yol Hag & o | A1 ST #H 9=t grei ol
IRB ¥ 29 9l BT ReIR fR1g HeAl g1 I8 3fae &, Jdagn-ie 8, da1 qred
IFSH AT AT FHT & AT DI IUETT &, Tdeel I & 3R IRTHM 2

ABIGY, ¥R Aldhadd & ol W (el g1 e g1 &, Sl 39 f[dd &
IR &I & 34 8 STTUHTT IS Chief Election Commissioner &1 ﬁ'ﬂﬁﬁ ¥ FTgeT
9gAd | BRM, O 98 g AR Bl SIRY wear ok yRSRar 9 g1d 4
HRTTIT? STAT B Db BRI b dIvH IR Aidite d Teds! 981 81 ¥&! Bl

eI, JAMYTH AT & U 98 I oD Bid & Hebl 3R gTall B 3T
91 BT o7 fob ST1ca &1 Ragindi Gefl ¥g=t =iy, i drsil it gary 3iax
31T Wb, T ST A Bl &, IR ST & b ATl AT 3R feeR Sarar
T¢ S 32 Bl

eIy, 34l Sl 19 RN &, I8 <2 DI FATd AN 2, S GH DIC a3
BT G DIC 8, Al Sl [de1 &, 98 19 AN DI AR DR BT A1 AN
AT =T8T 51 3R AU 19 3Gehi DI FYRH & Yol I G AT Bl 8T <
3R I BRI & regel e F31 §IRT g Y Bia-c H3i1 DI M BT 978 o, I
3TN g&! HRATT, S WRBR AT 3MRIR ARBR Chief Justice of India @I 51 B!
Y q1ER RI BT ATEd! 82 9 & TR IRBR Id] Yokl |l 39 dRE T AT
e B {5 a8 IRBRI MeH o, 3 IH I I & STof & SRIeR Jord e 2,
S WRER Y f9dt § 39 &7 9fd & aR1ER @1 Aed] 81 aAldhdiiad Avefaii
DI HHASIR B IR GOIRTAT & GOUANT BT g (4711 TRBR TR IR oI o &
g, Al F1 98 AT AN BT At 19 =07 # o1 angeh 2! onRaR 39 e &t
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SR T 87 G IAYh & F1d H G BIc & D6 SIReH DI 1 T8l 8l
LY 3R 59 ST H, Sl 19 FaRIY HHST §, IGH 3R dIe 81T, I i ol
I Uel H 1 BT, TN TR AT HTcTer 1 a1 SRRl & 7 ARBIR Dl I bl T8 YTl
1Ry o g 3 &1 a1 ATy 81§ A1 BIs U1 1o 8 © LR 3w
b AT [T 81 A<l uRecie giaddl g 81 Afe 89N AT & URT $HD] By
TSId ©, dI 910! ...(AWT P BY)... ISy, H T UeT I MMUh A1eqH I Ja! heAl
TTEdl g [ 84 I8 1 Y1 A1y 1 I8 aRedl-aqrel Bl R 781, I8 SIS Bl QR
EL...(q9 Bl T)...

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Thank you. Thank you very
much.

SN WM HASft: I8 STLIRh BT SR B...(AHT B €Y. I§ SAG BT aR §l 99
S T o7, THART IT RT A1 G2, TR dAldhdd IR TR el

THE VICE-CHAIRMAN (SHRI SUSHIL KUMAR GUPTA): Ms. Indu Bala Goswami;
not present. Shri Abdul Wahab; not present. Shri Neeraj Shekhar; not present. Shri
Ajit Kumar Bhuyan; two minutes.

SHRI AJIT KUMAR BHUYAN (Assam): Sir, democracy and fundamental rights are
the soul of the Indian Constitution, and the Election Commission has been a very
strong instrument to utilize the confidence among people that their democratic rights
will be safe by getting elected representatives in a free and fair election process.

Sir, there has been an amendment in the process and the manner of
appointment of the Election Commission way back in 1991 when one-member
Commission was converted into three-members Commission to avoid monopoly of
one individual, and that amendment was supported by all political parties, including
the BJP. But now the amendment that has been put for consideration in the
Parliament has no consensus component and rather a bulldozing act.

Sir, the Election Commission must be perceived and honoured as
independent; then democracy will flourish. | am sorry to say, the selection of an
Election Commissioner will be compromised if the Government of the day has a
majority monopoly. The removal of the Chief Justice of India from the selection
process will certainly create a strong doubt in the minds of the people of opposition
that the incumbent Government has malice intent.

Sir, my sincere suggestion will be, if the Government of the day seems to be
seen as judicious in amendment of ECI Act, the Prime Minister and leader of two
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major opposition parties should be made members of the selection process. Two
members from the Government and a third member from the opposition cannot be a
fair and unbiased selection committee of the ECI-appointment process. In the
wisdom of even a layman, the proposed Bill is nothing but a majority bullet to the soul
of the Constitution.

However, the Bill that has been put for consideration is not going to create
confidence when already several political parties and individual constitutional experts
have expressed doubt about the partiality of the ECI.

Why not two major opposition party leaders in Lok Sabha and the Prime
Minister constitute a panel of the selection process to appoint the Election
Commission of India?

Sir, | will conclude,

"B W PO ofldbT VY T BV [ G BT [T &1 €T TV dllbdd b,
SIBd= VBT, Tl SIT3IT-STI31, offare 39X 78] V& dllbd,
Tl & v 3m3IT?

Thank you.

SuqHTeger (31t eiter AR T : Yo BT IIcIarR| 39 IR &1 e &1 993 Bl

it wfaar TcleR (Fey U<eD): SUGHIEeT H8iqd, $a Aecaqul f[de U g3 dle
DT AR YT B & {0 H 9T ergare Ui HRell g1 H 391 a1l bl Fo3AT
R W Ugel I TSl § (b 4] Yeb AT FawI = I Dol 2t fb DIg 91 71
QT 781 Ve o Sl 31FId BTl b Yl 81 H IHHI STa1d <1 ITeil g1 g Hal &b fefg
T, foa7 fed) Yegurg & wreg fod & ol o atel ol & 59 <97 & =T RiR
ATY TR JSTHR Tera! & IR 31T <71 F s & IR 31T, I8 SHBT Tcdel SSTeNv]
2l

AT FHYRT ARG, HRA BT 19 AR 9k H IR dldds &l dg
UG BT &1 T8 AT JESd] Bl WReTdh ol I8 (98 JF g1d ARYh 3R 3
TG IRYHI DI (Gh, IRAT, BRIBTH IR BT & UG Bl UHHId UG
& Bl

(MR. CHAIRMAN /n the Chair.)

Heled, § 4t 1 fdgaf uR aretr =gl fauer & o 9adi 7 I8 &el © b
I8 [de1 aied YT & +1oi & Raars &1 § Sl I8 g1 g & a8 faegsd
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TG JATANT Dt FIRIRE & IR H GoF DI & Hdel & T4 B a1 T 8| =ATaTerd
< {¥g GATd 3IRY<h 31X AT IATG<hi DI [FYFRh Teb FANT b HIEIH H A9 T DR Bl
gTaET T o1, 519 e fob HdS Yeb BT U T8l B acll| I [Jee bact
YRITAT §RT el H &y ¢ el &1 QR_T &HRar 2, difd i SId a1 B
3ABR A DI BIAT § AR [ TSI 7 U dad AHIT 915 o 7 6 15|
G BT 7 g W B [T AT % I8 AUES q9 Tb J91d1 I8, 59 b b d9a
9 Al W DI 61 91 Sl T8 I g1 DI TlhAT AT 39 F9S H Y 81 75
gl

RIS, 399 [A99® H1 3£ AN Ugefall ! TR &A1 8, 39 fa8gsd |
3Rl &1 aRATT, FRIRE &1 ufchaT, Ay, WISl R F AT BT AT,
BHRIBTA B AT, AT, FRITBT, BRI, U2 MM 2AMHA B ..(THI Dl EY) ...

HEIed, § Ueh 3R @IEc 3MMUd! AT A Jiei1 g, Sil fh 9gd Siodl 2
ITd H 39 [A9F® &b A1 AT gehi b FYRH H et & a1 ot YT A skl
2l

MR. CHAIRMAN: Please conclude.

Gl sfaar ardteR: # arud A1egd A 59 e 4 [4ue & NN A o1 ArEdl g ..
MR. CHAIRMAN: Thank you, Ms. Kavita Patidar. Dr. M. Thambidurai; two minutes.

DR. M. THAMBIDURAI (Tamil Nadu): Mr. Chairman, Sir, | was the Minister of Law,
Justice and Company Affairs during 1998-99. We have seen many Law Ministers.
Why the Bill could not have come in the last 71 years, | fail to understand. Now,
because of the Supreme Court's intervention recently the Bill has come. | don't
understand what the necessity is. That is the first part. Secondly, in the past 71 years,
the Election Commission has conducted elections fairly. Otherwise, we would not
have come here. Therefore, we cannot blame the Election Commission and bring
such a Bill. Also, some Members from that side talked about dynastic politics. As far
as the AIADMK Party is concerned, our Party General Secretary, Edappadi
Palanisamy made it clear that in the AIADMK Party, there cannot be any dynastic
politics. That was followed earlier by Perarignar Anna, Puratchi Thalaivar MGR,
Puratchi Thalaivi Amma. We never followed dynastic politics. It is in a democratic way
that our Party has been functioning. When | was the Law Minister, Dr. Gill was the
Election Commissioner. | never interfered and he functioned independently. Now, Sir,
you have appointed me as Chairman of the Committee on Government Assurances.
For discussing reforms in the Election Commission, we asked representatives of the
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Election Commission to appear before the Committee, but they said that they cannot
appear before the Committee because they are an independent body and that we can
ask only the Ministry to appear before the Committee. Therefore, the Election
Commission still functions independently. The Government is not interfering. Hence, |
don't think there is any necessity for his kind of a Bill.

MR. CHAIRMAN: Shri Deepak Prakash; two minutes.

it Sue gHIe (SIRES): G HABlgd, § 39 (9T & A | dia & oy @<l
T3 §1 T2 (A8 3FIAdhIel H Tl -1 81 I8 TINR H AR AR+ aT1el f9ef 21 I8l W
2015 &1 R &b qR H BT & s Gaw| 1 g4 DI 81 d 3-3(gR v Bl Feq &
A &1 2 &, oifh I8 99 2 & I8 Q99 oru sx-arel 999 WRd |9 & A7t |
I dIc & oy MY i & e o 1911 39 95 $l 98 UaR © {6 a8
Rl W BT DI I A7 R WY B DI FRET B 89§ AN bl B © b 84
I e b FEW & ST81 IR DI I1 & 3R DI Bl FRE fbam S 2|

9 QX fagrgs H fgih &1 ufshan yResli 8 q1 94 dldbdiie & 9 FgfRh
@I UfhaT 918 s 21 H 39 [A89e & ofavid S aredl § 6 S & dlags J
Sig fgfth @1 gfbar Bidt o, O &1 ggel W9 HHST Bl 1?7 &1 U8l hlg I
GAfY BT &1? UBel HIUF & I H 7 Fd Byl il o1, T g3 ARk siadt o,
gfe "GIdT A 981, S U URAR Be, g8l Fel' Bidl ATl § A G 93 Y i &
it ofik faver & Ol &1 . (awa &Y €Y. 1989 W 59 AT MANT H U TS Il
T, I Udh IMThARIT 3TeX & HTeH W S9 b b dchlofl= UL 31 5 g1 AT Dl
Sire feam aml § qoAr arsar § {4 9 a<h FRYRh o1 ufhar wal =@ell T 21? 1990 |
<19 4141, 98 &1 GRBR 315, I S9 T ..(GEH).. AR, 31 Udh A BT HRET0 §
SITTY1 1990 H g 4141, 48 &l AReR 2ATg, d ) I o 3Yh & Fgth gs,
AT 1993 H, 519 S1.TA. ST §IRT AT AR GER DI HTHAT T T, Al ARFRT
RT9 B FRBR 7 G 3R IATYThH TR,

MR. CHAIRMAN: Shri G.K. Vasan; you have two minutes.

SHRI G.K. VASAN (Tamil Nadu): Sir, as a modern democracy, the mammoth onus
of conducting elections is on the Chief Election Commissioner. We have withessed
ballot boxes being carried through rough areas in this country. As a part of successive
exercise of voting for crores of people in this country, my Party feels that, from time to
time, it is necessary that we review the functioning of the electoral system, streamline
the procedures and also provide adequate resources for the smooth conduct of
elections. As a part of this exercise, successive Governments have brought
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amendments to electoral laws like the Representation of the People's Act. Today, the
law is being enacted with a lot of riders like Election Committee, Selection
Committee, Search Committee or Qualification Committee to get the confidence of
voters so that free and fair elections can take place in the country. | am sure that the
hon. Minister will address the concerns of hon. Members. With this, | conclude.
Thank you.

MR. CHAIRMAN: Very effective! The next speaker is Shri Ajay Pratap Singh. You
have two minutes. $f1 3TsTa1 ¥aTd fg, 31mad U <1 fiFe €|

31 3roTg waTd R (A= Ueen): A YT Heled, 9 3 Sl [deT IR gl &,
H 39 [l T qHLT HRAT E1 TR AT 7 59 9T & veT 3fR fquer 7 o+ e
21 B9 fauell Wil 3 9ga srest gaad a1 8, oifdd § I TR BRI 18l §
e 39 <2 H 1T H HITEARUT & BRI, 3R (BT BT g1 MR g1 2, dl 98 Q9
PY Ugell Afedt veE d@31 Aact sfexr Meht off, e fIog soeEe 8% &I A
theretl feam o1 3R frAd TRUTHEIRY 9% Bl Udb SHRGIN! 4T Tl ot o, |
ge I8 |l R ST =T8T § fb 59 SLUH. A9 St F SShiigl 6l gHArd SR
DI ATDHd BT TS BRIAT AT b AT RN B Fera a1 8l §, gA1d AN
! e o1 81l 2, 9 7R 5T =1 A7a 3T & did 4 91 STer 61 B b
g, A1 98 dchlei B UTe] &I TRGR 7 {61 2, SHTY 3771 519 I FATd AR B!
FraerdT & 91 HRd 8, A1 S9! a1 ATSl-HT I91ae! Sl 21 BAN |1l ° 39
I8 H 9T oid §Y BT & (% T8l IR 19 AN BT Fgfh & forg Sit g fy 1y
g, ST A Sl I WRIRT 7S 715 &, IFH fJuet & <11 I @7 737 B 3R 9894
TAT 9&T T XGT AT 21 ..(AHG Dl =), ST dIc Bl 91d BYd & - 3R fduel & =1 B
G AT ©, T 98T &6 o ) QT AT =2, 4l M9 H fS$Th T B T 3w oy ux
uge & oY Pel 11 21 Heled, B 99y, 8% S8 dIc &l ad T8l 8kl 81 39
SHIH! BT 31 © Tl BT, TaT b G shy fhTel=T 3R §9 <91 &l d8ds! &
fy & &M H11 I8 S 999 ARRT 9918 715 2, I8 S90S 9 9918 TS T,
ST AU Heled, § 59 (el &1 GH R g 37U a1 FHTW bRl g, AT

dgd-dgd gdic]|

MR. CHAIRMAN: Shri Ramji - not present. Shrimati Priyanka Chaturvedi. You have
two minutes. Make the most of it.

St BRI agdal (FeRTS): W), § S+ ofd] WIe J1HR Al §, offh STginT
&l IoIg ¥ forgell 99 B =a1g 8l Sar 2l
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MR. CHAIRMAN: The world record for 100-metre race is 9 seconds. Go ahead.

Sl SRt aqdal: AR, Solaei™ HHIT &l a1d 81 V8l &, Sola=l| HHIT Bl B4
Rt WY U8 IR SoldRd &M, SeldeiRel s 3TTST BT, Sl USecd &, Sil die
P B, S8 SIS e H TARIA HRAT of d8l 8IdT 8§, dfcth R Uifdlfedd
UieisT H I fS¥Ye 8IaT & A1 fRele 3RS 8141 2, 1 U4 o7l S aiiR
forsger f$dio= o &) TR Soid== BHIeE &1 Bl 81 HERTE § ST UIeisf &l
fRere gam, fT9 A Ta &1 AIYHe 1Y Y golae™ e o 9at 8T § 3R U @
I BIC | I 81 51 TR, § Ryth I8 P11 ared! § b R Sola=™ HHIeH $
oSt 2:1 B, @1 3 wal | et 981 81l &) IR Ao # Ua IR &1 &8
WﬁWSWW%,W'OHeverSUS none' BT T1AT & 3R YT 931
STt I8 ol o < b I8 <1 9d A & wagds €, dolde Bie] &l wiga g,
I7¢ [T BT UTel 1 BRAT 8, ST G BT Tab [SHISTH BT, as per Section 8 IH
ff A= T AT 1 ), AR 94T 2 3R Redve Ry I8 7, A ife &1 fide... W), &)
U 50 e MR B1 W1, 3R YU HIC Bl FIC Hwil, Al I8 W) fkadwd sl gl

19T 912 d 3RS HY Sl ...

MR. CHAIRMAN: Thank you.

St BRIt agdat: W), 1) 40 HhS Bl ...(FALH)... ST BIRT ISR A
off 3R BRTISY I1 T, T IdT1 A2d eHR off - Re H Far A1 fh 5H
TTgHE & SCRBINE ¥ R G AMfRY| U DIS - S9! U 7 3o afsae faan
o7l I FAURT BT FRAIR TG §Y AXBR Bl NFHGRT aall © d the Election
Commission has to be totally fair and free of bias IR IE H MUs ATIH @r

A ey & weaT aredl gl

MR. CHAIRMAN: Shrimati Vandana Chavan. You have two minutes.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, the Election Commission plays
an exceptionally important role in upholding the democratic structure of our country.
The test of credibility of the Election Commission is not only in their efficiency and the
fairness of elections, but also in the neutrality where it has to show that it does not
bow down to the ruling party. Lately, on the one hand, turning a blind eye by the
Election Commission when the ruling party netas delivered hate speeches or resorted
to indecent character assassination or quoting false facts and figures, and on the
other side putting behind bars members of the opposition even at the slightest slip of
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the tongue or which seemed like a slightest slip shows the changing role of the once
extremely credible Election Commission.

In my limited time, | will just touch upon three points. First, | would like to ask
the hon. Minister as to why the Government has not included the Chief Justice of
India in the Selection Committee in spite of a specific directive in the Supreme Court
ruling. Second, with so much executive control with the Election Commission, will it
not become a 'yes man' of the present dispensation? Third, clause 6 says that the
Search Committee is supposed to submit five Members on the panel. | want to ask:
Why only five? Why not all the Members? That too, after submitting the five names, it
is up to the Selection Committee whether they want to accept it or not, or just shun it
totally.

With elections around the corner in 2024, with the sudden introduction of the
Bill, that too bypassing the order of the Supreme Court, the move is suspect. This
Bill, in the present form, in my submission, is a mockery of the expectations of the
people and the democracy as a whole. Thank you, Sir.

SHRI DEREK O'BRIEN (West Bengal): Sir, | have a point of order.
MR. CHAIRMAN : Shri Arjun Ram Meghwal.

SHRI DEREK O'BRIEN:

MR. CHAIRMAN: You were not here.

SHRI DEREK O'BRIEN:

MR. CHAIRMAN: Hon. Member, you were not present in the House.
...(Interruptions )...

SHRI DEREK O'BRIEN:

MR. CHAIRMAN: No, it will not go on record. One second...(/m‘errupﬁons)...
Nothing will go on record. | have not given the floor. | had taken sense of the House.

" Not recorded.
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The leaders had spoken to me. The House had authorized it, and even questioning
the House ...(Interruptions)...

SHRI DEREK O'BRIEN:

MR. CHAIRMAN: If you were not present, no one can help you. | am sorry.
...(/nterrupt/ons)... You are putting on record something which the House has
approved. Sense of the House was taken. House is supreme. We cannot allow this. |
have gone by the sense of the House.

Now, hon. Minister to reply to the discussion.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | have a small clarification.
...(Interruptions)...

fafd Siik =T A3Teg & ST HAY; AR R AAEI I H3l; TAT AR
AT # I WA (S IS M AEATS): gRae UM WEISY .(agT)...
Rl & 918 TR deE 81 SITweftl mexofiy wyrafa w8y, 3t fod wR S T=)
gs, H QU AFHY Gewl BT MRT g, Fsi ==l § 9 foran == i 4 40
UIETY {8 YRoTaTar Sit 7 g6 @ 3R Tl | Sl &1 F@T07 Sit o A B
AT § Pl 26 FGI 71 YA I G| $V AR STeal H dlel 811, b FoId 984
YMER ¥, SAMTY H AT ATEIH H A4 BT AR Yhe BT gl

TIRHT AR, 1991 ¥ T Qo 31T, RTHH Ueh ! I8 15 0| Jiexdrssl, I8
B3 # =l § & T8I MMl 31 1991 § B HHI 7 T8, I fawg # # T2 S
MEH 324 H YIS Yae 1Y, Y& AfALT FHIATSH 1 B8 AT, <Afdh Tefedl I8
g b 1991 T T8I 9911 S Tae 1991 H g7, IABT M¥H AT - The Election
Commission (Conditions of Service of Election Commissioners and Transaction of
Business) Act, 1991. STd &5 YIRS H T1T, A S7=i7 &8l [d appointment & Hae
H 1 MY Yae &1 81 a7l e el 7 snfcdd 324(2) H I8 Fal o {6
IS & §RT SADI appointment D1 AThIT BT oAdhR BT TG SHY I8 Uh
fARCE IRUST & fo1g § 31ruds 41 31TST WSl g1 519 1991 H $8H HHT AT, AT fhe oA
®IC 1 BBl fb DI TRl 54 Tb DI T8l a1, qd dP I8 b stop-gap
arrangementW,WﬁWW@Q%WWﬁWWWﬁIﬁW-
IR FE! R7ep AR 32 9 o 31y Ay o) afSerat 31 32 2, <fae § S wer T
g, B! Te1 A 811 TR, [ 31Ty Aiaens & a1 §, § Bl § (&b nfcdhd 324
Jfaem fatarit 1 forar, s S|4 weT b 99g A% soid= HiHsR & fou
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DI AT TIRHT R, H TUhT €T ARG, AMcebel 50 W Afqgr fHavamsi = &1
g7 B, TTE6T URUST § - separation of powers. SYISRRNT 4l glfaragfed ¥
separation of powers A} qY 3fc et 50 H B EWWWWWW%\}I

ot FUTafa: TR § Y SexBaRy el Byl

1 3IS]H IM HEATA: Sl IR, AfTReraR H W1 SeRBINH Tal BT T JY1-3791
BTH B QIRTHRI(CT YT BTH DY, ANTEICY YT BT 3R (SRR 37T
B BN T SN AMMfche 50 7, I8 Afgere fFafarrt 7 & df Sre &, df |fdeam™ 9
SR P el g1 T T W A 21 &H GRoraTall Sl 911 § 32 9, 9dTl el &= & 32
I8 &I~ Berdd W Bl WR, U baldd § Wl dgill WY, 3T ISR & 3R
ARATS! |l S 8171 I 93 W) 11 gRoidrell Sil, UE MU+ {23 § Sig! T8 Hl|
20 BT Add g2 BT 81 30 BaR B W9 H VI &8 Ahd © [P MUY 3SR ShdY
B I 3R R 3{USH H qief - Al 31T Sl ARI BeTad g X A, d Sieb a1 of -
Those who have not introspected themselves, J %ﬁ fRrem g T‘Ef %! YT TS Tl
AEd B P g9, TH.09. i 989 ®l 9 991, /7 3MUD! Ul 87
JMsfEATATSI TIh! UdT 2, oifh= 89 I9H ST e8] I18d &l 89 39T Ush fafics
RS & foTT afads §19 # €1 § q1-IR S Hifeld U9 31N, S TR UeHId A18d A
95 HIfeTdh U2 ISTY ...(GE)...

SHRI RANDEEP SINGH SURJEWALA (Rajasthan): Sir, | have a point of order since
the hon. Minister referred to me.

#1 31S]9 Y Farer: 37 § Hiel el B, H g1 8 bl A1 ARArS! § 2y’ Bl
qdeld © - 'ged' IR "Bl B BT Adold © b 3R I8 Bls Teds Mdordl ©, dl
Bl SEIFIARI BRI, S BeIR 7 el fh 3iG $iTd Y S@T| SR 37 Sid B Sl
gl 8] 8lR AR WX SMRIY T o1l 819 dal fh A+ 9 $uR dis 981 Bl
AR F SR DS 781 7, 89 W A9 81 31T Y 9g T anféad 50, 39 At Ue
TSIy aMfcaret 324. AT 1991 H B H HHI F1 G174 [ 9191 A9 Bl IS
HY gY B, ST 1 AT2d 7 25 a7, 1949 Bl HET ATl g5 W Fare foar, § 9
FAIC BT AR gl S8 BT, "&H §9 d1d BT Hhed B [ Sl XI5 SN AN H 7
3R T BIRYT ST b folY TRBR Bl ..., I GRISA1 DI AT H [dcid 78] B 1"
TR, I8 I3 A, Rifd g7 BIg 1 SSIHIE Y 1 A1 3@ I8 Al Goiiagfed
BT B, F9P! Il &l

3BT, U HE ¥T & fb 37 Yo H201 ) 8191 A1fev! ofF 39 <97 &I Si=dT o
I7e g1 8l "WE, THE PEOPLE OF INDIA", I8 B9 SfA8T BT Ugell arad g STl
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¥ e HA St BT AT IR HeldR e wHST | mere 7l T8 g1 anfey, wY wwer |
I AT b I BT JAT[HE BR 2 A | AT QSR fC T HaRl H Tl H3ll Bl Bl el
B8l 87 Sl oftex 3ifw ordifoTe &, T 899 s olde™ Sfiel # faar, a1
a1 f51ep 1 71 fopa, Roras ot Ser!

TR, H e /1T ¥ 1~ diol HeT d1edl gl I8 [ U foffics wRust &
foTY B1 10 TR, 2023 BT H 15T G H I (91 SeIegd (a1 A1l 89 1991 & Yae
BT Rl BP Ig 9ol Ihx 3T B STH UTgcHE BT YTIHT T8l AT, $AfTT 9
SHH 3TUTSCHT BT UTIHT SISl 81 2 T, 2023 DI U DIC DI Sl el 37T 2T,
IHH JE! BT T AT IBI Dal [h 5 Ih AAS DIs I dal 11, 99 db &H
IE BRI I 21 SATTT G BIC & HE+ & ATAR 21 &9 f9dl oI 31y 2

TR, AR YSHIIS ATed - RHTd & IR H H81l Ryael & Y & 9N H Sfal
ad H FHSIAT B, AP SoldRd TR Bl I a¥id AR I TS & AR TR
gCTIT ST |ahdl 8, T Ufsham & 791" Faied <IraTerd & ~IrAaTefler &l g S
FHdT &l AU & ST 124 & FAIS 4 H IF UishaT BT 9UIF &, (7P d8d
A1 A ed <TATT & ~TATHTeT Dl 8T o forg f379 Ufshar &1 ol faar gan g,
JE! ufshat A IR HTR & T BT SI8T d& SidR™ BRI $ 8™ B
a1 &, b o1y Al AfdemT # foram gorm 21 sMfcaer 324 H fofan gan §1 T8l b
SCIGRIT HIATIR Bl BT DI 91d &, $HD AT H AAU & AJeg 324 & d8d
FAIST 5 b Tad AT & b FeIaRIT HIHTTR Bl TIh Seldel™ BIFHTAR I AN IR
ECIAT ST Webdll 21 F Q1 Aol [FordR &1 39 I8 eI ISTIT AT, SAMY H SHDI
STep Tl

4T, foelt ¥ waT o i1 go1d T8l R &, 9 A1 Bl T ST 2| H o el
H 16T Peldex V8Tl 39 §HY 1 84 Dls g-1d oSl 8l 7Igl, Al o1 &9 19 el
BRI A? H ATID HILIH J HEAT AT8dT g (b GA1d AN DI Sl BT YUITell &, 98
freger 7, foreget ) iR R R Wi 99 fFrwier v+ & forw ufdeg 81 7= |Isi St &
Frorgs § o ff Ty €, 9 fwer a8e 9 & w, 396 U 89 ufdeg B
...(TAI)... T B IT18d, S99 dI Bl 9d &1 T 2| 374 #+1 vH. 7. el A18d &1 919
foTa, =merett |req &1 M fordnl 3rest, 14l fhdt =1 f37ep fhaT o1, STPHR AIed o Hel
T I o] fohas BT fh 31l STIUETeT TR0 B, T 8ART faRie By | W), H W
HEAT g [P TR STIYBIR ARTIVT [T B, Al I X5 AlGl Sif bl FHT Bl
100 IR¥E R~ HIGT St BT FHAT B, 398 BIs TP T8l gl ...(SILH)... T
TS ST A9 7 HET AT d AX+% Aal St &1 &t F9ed= B

TR, H e S RITS spisHe Wi oI 3111 §1 519 I8 ol f9e 31T o1, 394
T H B! ot 378 off | TRBR Hde-3he 7, safery |l gl
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2t quTafer: qr F3 S, Xorea (g gRofdrer Sit 7 8 decayul dabd QU 9,
MY 39 TRl FeHld Th BN Ghd ol 8- W R I four fundamentals of
Election Commission gl ATl

Y 31SJ1 ¥ HHaTd: 81, § WA U dran g1 " Frerar, e, ureRar”, g9
e i 8, |

it |wTafar: g7

IR EANE K G BRI
it TR : R S814 I8 STRIY T o7 {6 ST TREv SIfy|

1Y 31S] I HEaTer: IR, 78l 23 6 Hidl el B {497 gap &1 o411 IR, § Sl official
amendment WSTRZIT%\', sﬂﬁwa‘?ﬁﬁéﬁﬁm, STH 9d HHT av—fl%m?lgﬂ, I
g9 TS Tl fhdT 81 Ugel I8 i Wshes! B regerar § o, 319 98 ol ] &t
YT H B 3R BT AehedIsl 3P HHR &

ABICY, s ISl 7 o) &1 fawyg gy, o< Rar drgd 3t It &1
v @, I official amendment & §RT A BIC & TS & IRIER el BT
UTdEYTT hX %ﬂTTPJT%\*I Condition of Service - @ISl 15 gH U official amendment
fopar &, T Uiy St Sed 1 AfCHTs B MaiRa B i) e al,
g8 UaeT 89 PR (ST §1 89 b sl 15T SISl 8, Sl Hecdyqul 2| Jfdh A8gd
TR H, Tol =T § U fawy 31y o7 fob D soid?= SfieaN 3R BfeR &l fhd)
SIS SToT = Alfed forar fear o, dar Me R A AHf=Id Udh dellst g9+ 15U SileT B
CEC T EC Ul SYT! B AHY By BRATs TG DRI, SYc! DR 7T Blg
gaTs AT HIg 1l 3T 3, AT YA THR0N H 39 R DIg BIc BRATs Tal B D,
IE UICHIE DI 91d 891 el &l

ARG, H SI-A1 3R ol B8 DR AU 91 BT THIG B BT B B,
RifH 3T At 6 I TP AT BT HE I Al 3MUT TP 91 I8 Hal [d I1AS & |72
RIS AT GRoTaTeT ST 7 BT ATl 1951 3R 1952 3 <R 3fd I Al gA1d 8l 81 5
E1 27 H TG IR @l Arg W 91 7, 1 31 b A1 U DTS TS TR g8 8 8RN
I3 AT8d 1} IS 93 21 Y H8 IR & fb oMY ol fhzdt &l Y 97 b B1 T84, MY
et a1 ORT Ug SIfSTYI S qanfaiftherer fam g3t 81 g9 Sl adnfiI b fea
B3N 2, I FIABHeT & ATAR B Dls g1, fHdl 37 D1 89 81 g1 Febel|
HshexI N - IT 1A theh eI (AT AT 81 MBI A1 59 [ Bl ug &1 o1 =iy ol
...(TALT)...
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R, AT WXDHR AIEq  $ e SoIU| A J! 91 Bl & (b bel 418
311 T &Y, <1 |1e 9R A1 gHATa B Ufhar - I8 sl a1d 81 9 R |l gH1d Bl ufshar
&1 g1 Ball ﬁaﬁwwm,%ﬁwm?ﬁwélﬁ%aﬁaﬁaﬁ%, sand dunes
g1 1 31 f AT $o¢ WR dle S S 1 FA1d AR &1 g+ @Igad 8 b gART
S R BT 719 o1, SEH foy $e 3@ 9 {6 e W 98 & dIc < STl dl g1
JMTART g1 I ART FFW gIch Y8l B Qﬁ BH year to year, election to election RIEER]
3T &1 FTE TN 1 U1 A AT BHRT B AR [reqere] WY s R & B

R, U A9y ST WIS Igl |18 - Bl A1, 31 Udl 1 iU urei Iq b3
ol 38 BaT % 39 B VA risHeH I al, 1Y goITd A o, § IR saiforerd
DI YD PR I &1 Y WA AE9 BT HY GRU PR a1 I8 A, T8 98] T H T2
IR

MR. CHAIRMAN: Ignore it.

211 315] ¥ HHaTel: 9 ATST 4T confusion B AT 11 H Pl fb a1 fqwg o
.(FF)...

SHRI  RANDEEP SINGH SURJEWALA: Sir, | have a point of order.
...(Interruptions)... Sir, | have a right to...(Interruptions)...

MR. CHAIRMAN: Randeep Singh Surjewala ji, there is no reflection on you.
...(Interruptions)... It was not attributed to you. ...(Interruptions)... No, No.
...(Interruptions)... | have taken note of it. ...(Interruptions)... It was attributed
neither to you nor to Shri Raghav Chadha.

1} ST Y HEETSl : 37U HBT AT T8 {1 AT 21 ...(AY)... 3TY BT AT b 3179
X G A of, § AR AUIRTT DI T B I MY TSR AT S rdIfTerd o
dRE Gl X2 2, A1 H ST 81 el e o1 SATu R AI8d b1 T of fera

MR. CHAIRMAN: This is a lighter moment. Go ahead.

87t 3TS[ I FeEdTer: WX, H ATYH STRIY HIAT ¢ b &9 I8 Sl {9l v 3 8, I8
G DI & [l Birel & RIeTh T8l 21 Fuid bIc 7 il (3w {3 &, I a8 &
B9 3 oY M T; WfAe™ & snfeada 324(2) H i1 Urag €, S d8d &1 89 34
AP I %; anfeder 50 § S separation of powers %, ST dfae= § %@Tgaﬂ %\',
I T8 Tl B9 34 o 3 &1 3ATTY | 377U H1eIH | I8 TRIY HHI1 [ 59
el o1 FHICT A T DX, I8 98 progressive law 81 I g, R
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7t Yurciy R RoraTeT: AR FHIH Sfl, . (FaE).

MR. CHAIRMAN: There is no provision for clarification. | shall now put...
...(Interruptions)... Nothing will go on record. ...(Interruptions)... Okay.
...(Interruptions)... Mr. Sukhendu Sekhar Ray. ...(Interruptions)... He had
indicated earlier also.

SHRI SUKHENDU SEKHAR RAY: Sir, | have only one constitutional point because
according to my Party, this Bill suffers from unreasonableness and arbitrariness. Why
| am saying so? It is because there is no reasonable nexus between the objects and
the provisions of the Bill in as much as nothing is spelt out in the Bill as to why the
Chief Justice has been replaced by a Minister although the norm set up by the
Supreme Court continued for eight long years and continues to hold good. So, why
is this replacement? There is no clarification from the Minister.

MR. CHAIRMAN: Okay. ...(Interruptions)... | shall now put the amendment moved
by Dr. John Brittas for reference of the Chief Election Commissioner and other
Election Commissioners (Appointment, Conditions of Service and Term of Office)
Bill, 2023, to a Select Committee of the Rajya Sabha to vote.

The question was put and the motion was negatived.
...(Interruptions )...

(Az‘ this stage, some hon. Members left the Ohamber.)
SHRI ELAMARAM KAREEM (Kerala): Sir, you did not call me personally.
...(Interruptions)... You are only reading. ...(Interruptions)... | moved the
amendment. ...(Interruptions)...

MR. CHAIRMAN: No, no. You are part of a committee. ...(Interruptions)...

SHRI ELAMARAM KAREEM: Each and every Member should be called and asked
whether he is moving it or not. ...(Interruptions)...

MR. CHAIRMAN: Take your seat. ...(/nterrupt/ons)... Please take your seat. Hon.
Members, | am scrupulously following the procedure. It was already indicated
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whether you wanted to move. That has been moved. Now, it is negatived. The
amendment is negatived. ...(Interruptions)...

| shall now put the amendment moved by Dr. V. Sivadasan for reference of the
Chief Election Commissioner and other Election Commissioners (Appointment,
Conditions of Service and Term of Office) Bill, 2023, to a Select Committee of the
Rajya Sabha to vote.

The question was put and the motion was negatived.

MR. CHAIRMAN: Now, the question is:

That the Bill to regulate the appointment, conditions of service and term of office
of the Chief Election Commissioner and other Election Commissioners, the
procedure for transaction of business by the Election Commission and for
matters connected therewith or incidental thereto, be taken into
consideration.

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.
Clauses 2 to 4 were added to the Bill.

MR. CHAIRMAN: In Clause 5, there are three Amendments; Amendments (Nos. 1
and 2) by Dr. John Brittas and Amendment (No. 17) by Shri Elamaram Kareem. Dr.
John Brittas, are you moving the Amendments? Yes or no.

Clause 5 - Qualifications of Chief Election Commissioner and other Election
Commissioners

DR. JOHN BRITTAS (Kerala): Sir, | move:

(No. 1) That at page 2, line 20, forthe words “are holding or have held”,
the words “have been a Judge of the Supreme Court or Chief
Justice of a High Court or have held” be substituted.

(No. 2) That at page 2, after line 22, the following proviso be inserted,
namely,——

13

Provided that such persons should have completed at
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least one year after their retirement without accepting any post-
retirement employment in the Central Government or any of the
State Governments, immediately preceding the date of
consideration of their name for appointment either as Chief
Election Commissioner or Election Commissioner.”

MR. CHAIRMAN: Now, Amendment (No.17) by Shri Elamaram Kareem. Is he here?
..(Interruptions)...

SHRI ELAMARAM KAREEM: Sir, | move:
(No. 17) That at page 2, line 20, the words “are holding or”, be deleted

MR. CHAIRMAN: | shall now put the Amendments (Nos. 1and 2) moved by Dr. John
Brittas to vote.

The motion was negatived.

MR. CHAIRMAN: | shall now put the Amendment (No.17) moved by Shri Elamaram
Kareem to vote.

The motion was negatived.
Clause 5 was added to the Bill.

MR. CHAIRMAN: In Clause 6, there are four Amendments; Amendment (No. 3) by
Dr. John Brittas, Amendment (No. 18) by Shri Elamaram Kareem, Amendment (No.
24) by Shri K.C. Venugopal, not present, and Amendment (No. 33) by Shri Arjun
Ram Meghwal. Are you moving the Amendments? Amendments moved except Shri
K.C. Venugopal who is not present and Shri Elamaram Kareem, not present. Dr.
John Brittas, are you moving ?

Clause 6 - Search Committee

DR. JOHN BRITTAS (Kerala): Sir, | move:

(No. 3) That at page 2, line 23, forthe words “Cabinet Secretary”, the
words  “incumbent Chief Election Commissioner”, be
substituted.
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MR. CHAIRMAN: Shri Elamaram Kareem, not present. Shri K.C. Venugopal, not
present. Shri Arjun Ram Meghwal, are you moving ?

SHRI ARJUN RAM MEGHWAL : Sir, | move:
(No. 33) That at page 2, for lines 23 to 25, the following be substituted,
namely :-
“6. A Search Committee headed by the Minister of Law and
Justice and comprising of two other members not below the rank of
Secretary to the Government of India, shall prepare a panel of five
persons for”.

MR. CHAIRMAN: | shall now put the Amendment (No.3) moved by Dr. John Brittas
to vote.

The motion was negatived.

MR. CHAIRMAN: | shall now put the Amendment (No.33) moved by Shri Arjun Ram
Meghwal to vote. The question is:

(No. 33) That at page 2, forlines 23 to 25, the following be substituted, namely :-

“6. A Search Committee headed by the Minister of Law and
Justice and comprising of two other members not below the rank of
Secretary to the Government of India, shall prepare a panel of five
persons for”.

The motion was adopted.
Clause 6, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 7, there are eight Amendments; Amendments (No. 4 and
5) by Dr. John Brittas, Amendments (No. 19 and 20) by Shri Elamaram Kareem, not
present, Amendment (No. 25) by Shri K.C. Venugopal, not present and
Amendments (Nos. 26 and 27) by Dr. V. Sivadasan, not present. ...(Interruptions)...

DR. V. SIVADASAN: Sir, | am present.



154 [RAJYA SABHA]

MR. CHAIRMAN: Good, | have noted your presence. You are very elegantly dressed
today. ...(Interruptions).. Amendment (No. 30) by Prof. Manoj Kumar Jha, not
present. Dr. Brittas, are you moving?

Clause 7 - Selection Committee

DR. JOHN BRITTAS (Kerala): Sir, | move:

(No. 4) That at page 2, line 33, for the words “a Union Cabinet Minister to be
nominated by the Prime Minister”, the words “the Chief Justice of India or
a Judge of the Supreme Court to be nominated by him”, be substituted.

(No. 5) That at page 2, lines 38 to 40, be deleted.

MR. CHAIRMAN: Now, Amendments (Nos. 26 and 27) by Dr. V. Sivadasn.

DR. V. SIVADASAN (Kerala): Sir, | move:

(No. 26) That at page 2, line 33, for the words “a Union Cabinet Minister to be
nominated by the Prime Minister”, the words “a Judge of the Supreme
Court of India nominated by the Chief Justice of India”, be substituted.

(No. 27) That at page 2, lines 38 to 40, be deleted.

MR. CHAIRMAN: | shall now put Amendments (No.4 and 5) moved by Dr. John
Brittas to vote.

The motion was negatived.

MR. CHAIRMAN: | shall now put the Amendment (No.26 and 27) moved by Dr. V.
Sivadasan to vote.

The motion was negatived.
Clause 7 was added to the Bill.

MR. CHAIRMAN: In Clause 8, there are two Amendments; Amendment (No. 6) by
Dr. John Brittas and Amendment (No. 31) by Prof. Manoj Kumar Jha. Are you
moving the Amendments ?

6.00 P.M.
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Dr. John Brittas, are you moving the Amendment? No; your voice is loud enough.
DR. JOHN BRITTAS: Sir, at least, | need to say in mic.

MR. CHAIRMAN: Hon. Members, now it is 6.00 p.m. If the House agrees, we may
extend the sitting beyond 6.00 p.m. for disposal of the Bill.

Clause 8 --Powers of Selection Committee to regulate its own procedure

DR. JOHN BRITTAS (Kerala): Sir, | move:
(No.6) That at page 3, lines 3 and 4, be deleted.

The question was put and the motion was negatived.
Clause 8 was added to the Bill.

MR. CHAIRMAN: In Clause 9, there are five Amendments; Amendments (Nos. 7 and
8) by Dr. John Brittas; Amendment (No.21) by Shri Elamaram Kareem; not present;
Amendment (No.28) by Dr. V. Sivadasan and Amendment (No.32) by Prof. Manoj
Kumar Jha; not present. Dr. John Brittas, are you moving your Amendments ?

Clause 9 --Term of Office

DR. JOHN BRITTAS (Kerala): Sir, | move:
(No.7) That at page 3, line 7 for the words, "sixty-five", the word "seventy", be
substituted.
(No.8) That at page 3, afterline 12, the following be inserted, namely :-

"(4) The Chief Election Commissioner and other Election
Commissioners shall not, for a period of one year from the date on which
they cease to hold office as such, accept any employment either under the
Central Government or under any State Government." .

MR. CHAIRMAN: Dr. Sivadasan, are you moving your Amendment ?

DR. V. SIVADASAN (Kerala): Sir, | move:
(No.28) That at page 3, forlines 8 and 9, the following be substituted, namely:-
"The Chief Election Commissioner shall not be eligible for re-appointment
or for any other postings under the Central Government or any of the State
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Governments, whereas other Election Commissioners shall not be eligible
for re-appointment."

MR. CHAIRMAN: [ shall now put Amendments (No. 7 and 8) moved by Dr. John
Brittas to vote.

The motion was negatived.

MR. CHAIRMAN: | shall now put Amendment (No. 28) moved by Dr. V. Sivadasan to
vote.

The motion was negatived.
Clause 9 was added to the Bill.

MR. CHAIRMAN': In Clause 10, there are eight Amendments; Amendments (Nos. 9to
13) by Dr. John Brittas and Amendments (Nos. 34 to 36) by Shri Arjun Ram
Meghwal. Dr. John Brittas, are you moving your Amendments ?

Clause 10 --Salary, etc.

DR. JOHN BRITTAS (Kerala): Sir, | move:
(No.9) That at page 3, lines 17 and 18, for the words "the Cabinet Secretary",
the words "a Judge of the Supreme Court" , be substituted.
(No.10) That at page 3, afterline 21, the following be inserted, namely :-

"Provided further that conditions of service of the Chief Election
Commissioner and other Election Commissioners shall not be varied to
their disadvantage after appointment.".

(No.11) That at page 3, line 33, forthe words "Cabinet Secretary", the words "a
Judge of the Supreme Court", be substituted.

(No.12) That at page 3, line 39, after the word, "such, "the words, "subject to
the provisions of section 5, ", be inserted.

(No.13) That at page 3, line 40, forthe words "Cabinet Secretary", the words "a
Judge of the Supreme Court", be substituted.

MR. CHAIRMAN : Now, hon. Minister.

SHRI ARJUN RAM MEGHWAL : Sir, | move:
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(No.34) That at page 3, forlines 16 to 18, the following be substituted, namely :-
"10. (7) The Chief Election Commissioner and other Election
Commissioners shall be paid a salary which is equal to the salary of a
Judge of the Supreme Court: ".

(No.35) That at page 3, line 33, for the words "Cabinet Secretary”, the words
"Judge of the Supreme Court" be substituted.

(No.36) That at page 3, line 40, for the words "to the Cabinet Secretary", the
words "'in accordance with the rules for the time being applicable to the
service to which he belonged before his appointment as Chief Election
Commissioner or an Election Commissioner" be substituted.

MR. CHAIRMAN: | shall now put Amendments (Nos. 9 to 13) moved by Dr. John
Brittas to vote.

The motion was negatived.

MR. CHAIRMAN: | shall now put Amendments (Nos. 34 to 36) moved by the hon.
Minister to vote. The question is:
(No.34) That at page 3, forlines 16 to 18, the following be substituted, namely :-
"10. (7) The Chief Election Commissioner and other Election
Commissioners shall be paid a salary which is equal to the salary of a
Judge of the Supreme Court: ".

(No.35) That at page 3, line 33, for the words "Cabinet Secretary", the words
"Judge of the Supreme Court" be substituted.

(No.36) That at page 3, line 40, for the words "to the Cabinet Secretary”, the
words "'in accordance with the rules for the time being applicable to the
service to which he belonged before his appointment as Chief Election
Commissioner or an Election Commissioner" be substituted.

The motion was adopted.
Clause 10, as amended, was added to the Bill.

MR. CHAIRMAN: In Clause 11, there are two Amendments; Amendment (No. 14) by
Dr. John Brittas and Amendment (No.37) by Shri Arjun Ram Meghwal. Dr. John
Brittas, are you moving your Amendment ?
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Clause 11 --Resignation and Removal
DR. JOHN BRITTAS (Kerala): Sir, | move:

(No.14) That at page 3, forlines 44 and 45, the following be substituted, namely :-
"removed from office except in accordance with the manner and
grounds for removal of a Judge of the Supreme Court, as laid down in
clauses (4) and (5) of article 124. ".

MR. CHAIRMAN : Now, hon. Minister.

SHRI ARJUN RAM MEGHWAL: Sir, | move:
(No.37) That at page 2, forlines 43 to 45, the following be substituted, namely:-

" (2) The Chief Election Commissioner shall not be removed from his
office except in like manner and on the like grounds as a Judge of the
Supreme Court.

(3) The other Election Commissioner shall not be removed from
office except on the recommendation of the Chief Election
Commissioner. ".

MR. CHAIRMAN: | shall now put Amendment (No. 14) moved by Dr. John Brittas to
vote.

The motion was negatived.

MR. CHAIRMAN: | shall now put Amendment (No.37) moved by hon. Minister to
vote. The question is:
(No.37) That at page 2, forlines 43 to 45, the following be substituted, namely :-
" (2) The Chief Election Commissioner shall not be removed from his
office except in like manner and on the like grounds as a Judge of the
Supreme Court.

(3) The other Election Commissioner shall not be removed from
office except on the recommendation of the Chief Election

Commissioner. .

The motion was adopted.
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Clause 11, as amended, was added to the Bill.
Clause 12 was added to the Bill.
MR. CHAIRMAN: In Clause 13, there is one Amendment; Amendment (No. 15) by Dr.
John Birittas.

Clause 13 --Pension

DR. JOHN BRITTAS (Kerala): Sir, | move:
(No.15)  That at page 4, lines 9 to 18, be deleted.

The question was put and the motion was negatived.
Clause 13 was added to the Bill.
Clause 14 was added to the Bill.

MR. CHAIRMAN': In Clause 15, there is one Amendment--in the long race, at last, Dr.
John Brittas has made an exit--Amendment (No.38) by Shri Arjun Ram Meghwal.
...(Interruptions )....

DR. JOHN BRITTAS: Sir, | am there. My amendment is to protect the Election
Commission. ...(Interruptions)....

MR. CHAIRMAN: Your amendment is not there. ...(Interruptions).... Now, the
Minister.

Clause 15- Other conditions of Service

SHRI ARJUN RAM MEGHWAL: Sir, | move:

(No.38) That at page 4, forlines 28 to 31, the following be substituted, namely :-
"15. Save as otherwise provided in this Act, the President may by
rules determine the conditions of service relating to travelling
allowance, medical facilities, leave travel concession, conveyance
facilities, and such other conditions of service relating to the Chief
Election Commissioner and other Election Commissioners. "

MR. CHAIRMAN: | shall now put Amendment (No.38) moved by hon. Minister to
vote. The questionis:
(No.38) That at page 4, forlines 28 to 31, the following be substituted, namely :-
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"15. Save as otherwise provided in this Act, the President may by
rules determine the conditions of service relating to travelling
allowance, medical facilities, leave travel concession, conveyance
facilities, and such other conditions of service relating to the Chief
Election Commissioner and other Election Commissioners. "

The motion was adopted.
Clause 15, as amended, was added to the Bill.

MR. CHAIRMAN: There is one Amendment (No.39) by Shri Arjun Ram Meghwal for
insertion of new Clause 15A.

New Clause 15A-Protection of Chief Election Commissioner and other Election
Commissioners

SHRI ARJUN RAM MEGHWAL : Sir, | move:

(No. 39) That at page 4, afterline 31, the following be inserted, namely:-
"15A. Notwithstanding anything contained in any other law for the
time being in force, no court shall entertain or continue any civil or
criminal proceedings against any person who is or was a Chief
Election Commissioner or an Election Commissioner for any act, thing
or word, committed, done or spoken by him when, or in the course
of acting or purporting to act in the discharge of his official duty or
function.”

MR. CHAIRMAN: | shall now put Amendment (No.39) moved by hon. Minister to

vote. The questionis:

(No.39)  That at page 4, afterline 31, the following be inserted, namely:-
"15A. Notwithstanding anything contained in any other law for the
time being in force, no court shall entertain or continue any civil or
criminal proceedings against any person who is or was a Chief
Election Commissioner or an Election Commissioner for any act, thing
or word, committed, done or spoken by him when, or in the course
of acting or purporting to act in the discharge of his official duty or
function."

The motion was adopted.
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Clause 15A was added to the Bill.
Clause 16 was added to the Bill.

MR. CHAIRMAN?: In Clause 17, there are two Amendments; Amendment (No.16) by
Dr. John Brittas and Amendment (No. 29) by Dr. V. Sivadasan. Dr. Brittas, are you
moving your Amendment ?

Clause 17- Disposal of Business

DR. JOHN BRITTAS (Kerala): Sir, | move:
(No.16) That at page 4, line 39, forthe words, "All business" , the words "Save
as provided in sub-section (7), all business" , be substituted.

MR. CHAIRMAN: Dr. V. Sivadasan, are you moving the Amendment ?

DR. V. SIVADASAN: Sir, | move:

(No.29) That at page 4, line 38, after the words 'other Election
Commissioners', the words, "and as far as possible, written rules shall
be laid down for the conduct of the business of the election
Commission'', be inserted.

MR. CHAIRMAN: | shall now put the Amendment (No.16) moved by Dr. John Brittas
to vote.

The motion was negatived.

MR. CHAIRMAN: | shall now put the Amendment (No.29) moved by Dr. V.
Sivadasan to vote.

The motion was negatived.
Clause 17 was added to the Bill.

MR. CHAIRMAN: In Clause 18, there is one Amendment (No. 22 ) by Shri Elamaram
Kareem; not present.

Clause 18 was added to the Bill.
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MR. CHAIRMAN?: In Clause 19, there are five Amendments; Amendment (No.23) by
Shri Elamaram Kareem and Amendments (Nos. 40 to 43) by Shri Arjun Ram
Meghwal. Shri Elamaram Kareem; not present. Now, the Minister.

Clause 19-Laying

SHRI ARJUN RAM MEGHWAL: Sir, | move:
(No.40)  That at page 5, line 8, for the words "order made under section 18",
the words "rule and order made under this Act" be substituted.

(No.41)  That at page 5, line 12, forthe word "order", the words "rule or order"
be substituted.
(No.42)  That at page 5, line 13, for the word "order", wherever it occurs, the

words "rule or order" be substituted.
(No.43)  That at page 5, line 16, forthe word "order", the words "rule or order"
be substituted.

MR. CHAIRMAN: | shall now put AmendmentS (No. 40 to 43) moved by hon.
Minister to vote. The questionis:

(No.40) That at page 5, line 8, for the words "order made under section 18",
the words "'rule and order made under this Act" be substituted.

(No.41) That at page 5, line 12, forthe word "order", the words "rule or order"
be substituted.

(No.42) That at page 5, line 13, for the word "order", wherever it occurs, the

words "rule or order" be substituted.
(No.43) That at page 5, line 16, forthe word "order", the words "rule or order"
be substituted.

The motion was adopted.
Clause 19, as amended, was added to the Bill.
Clause 20 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Now, Shri Arjun Ram Meghwal to move that the Bill, as amended,
be passed.

SHRI ARJUN RAM MEGHWAL : Sir, | move:



[ 12 December, 2023 ] 163

That the Bill, as amended, be passed.
The question was put and the motion was adopted.

MR. CHAIRMAN: The House stands adjourned to meet at 11.00 A.M. on Tuesday,
the 13" December, 2023.

The House then adjourned at twelve minutes past six of the clock till eleven of the
clock on Wednesday, the 13" December, 2023.
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